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LEGISLATIVE ASSEMBLY. 
JlMlday, 26th Beptflmber, 1992. 

The .Assembly met in the Assembly Chamber at Eleven of ihe Clock, 
Mr. President (The Honourable Sir Ibrahim Rahimtoola) in the Chair. 

STATEMENT BE COm{UNAL AWARD. 

The BoD01ll'&ble Sir O. p. Ramaswami.A.iyar (Leader of the House) : 
Sir, will you allow me to request you to make a departure from the usual 
practice at question time as a very important statement has to be made 
hy my Honourable colleague, the Home Member, and I am sure the IIou!c 
will agree with me when they hear the statement that this departure is 
well justified. Will you allow u.s to do so , 

)fro PrelideDt (The Honourable Sir Ibrahim Rahimtoola) : What 
is the statement , 

'.l'be BoDoarable Sir O. P. Kamaswami A.tyar: The Honourable the 
Home Member desires to make a statement about the Communal. Award 
and the decison of His Majesty's Go.vernment with regard to the Communal 
Award in relation to the depressed classes. 

Mr. President (The Honourable Sir Ibrahim Rahimtoola):.As a 
special case, the Chair will allow the statement to be made at this stage. 

'.l'be HOD01ll'ab1e Mr. H. O. Hair (Home Member) : In accordance 
with your permission, Sir, I will read to the HOU8e a Statement issued 
by His Majesty's Government this morning in connection with the agree-
ment reached at Poona on Saturday afternoon. His Majesty's Government 
have learnt with great satisfaction that an agreement has been reached 
between the leaders of the Depressed Classes and of the rest of! the Hindu 
community regarding the representation of the Depressed Classes in the 
new legislatures and certain other matters affecting their welfare. In 
place of the system of general constituencies combined with special Depress-
ed Class P.Onstituencies contained in the Government Communal Award of 
4th Angust last, the agreement provides for general constituencies within 
whic.h seats are reserved for Depressed Classes subject to important 
conditions as to the manner in which the reserved seats are filled. The 
Government, in their Award, which was given in the absence of agreement 
between the communities, were solely concerned in relation to the Depressed 
Classes to provide adequate securities tha~ the interests of these classes 
should be observed by the new legislatures. As representatives of the 
Depressed Classes and other Hindus acting together believe that the ~heme 
DOW forwarded by them to His Majesty's Government is adequate for that. 
purpose, the Government, in accordance with the procedure which they 
laid down in paragraph 4 of their Award, will recommend to Parliament, 

( 1307 ) 
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in due eourse, the adoption of the clauses of the agreement dBaling with 
representation in the provincial legislatures in place of the provisions in 
paragraph 9 of the AwaPd. (ApPlause.) 

It will be understood. that the total nlUDber of general seats including 
those reserved for the Depressed Classes under the agreement will, in each 
Province, remain the same as the number of general seats plus the number 
of special Depressed Class seats provided for .in His Majesty's Government'R 
deeirdon. . 

His Maje&ty's Government note that thE" agreement deals also with 
(~N·t:lin questions outside the scope of their award of August 4th. Clallse~ 
8 and 9 deal with general points, t.he realisation of which will be likely 
tQ depend in the main on the actual working of the cOlUltitution. But 
His Majesty's Government take note of thes(' clauses as a definite pledge 
(If t11(' int.entions of the Caste Hindus towards the Depressed Cllls~es. 

There are two other points outside the scope of their Award: (1) 
The agreement contelllplates .that. the franchise for the Depressed Chlsses 
should be that recommended hy the Franchise (Lord Lothian's) Committee. 
It is obvious that the level of the franchise for the Depressed Cl8&~e8 
(and indeed for Hindus gE"nernlly) must be determined at the same time 
as that for other communities is being settled, and the whole subject is 
under consideration by His Majesty's Government. (2) The agreement 
also provides for a particular method or electing Depressed Class repre-
sentatives for the Legi~lature at the Centre. This, again, is a subject 
out.<.id(' the tt"nDS of this A ward which· is under investigation as part of 
th(' whole scheme for election for the legislature at the Centre, and no 
piece1Jleal conclusion can be reached. What has been said on these two 
points should not be regarded a.~ implying that His Majesty's Government 
llre lil(ainst what is proposed in the agreement, but that these questions are 
still under consideration. To prevent misunderstanding, it may. be ex-
plained that the Government regard the figure 18 per cent. for the per-
centage of British India general seate at the Centre to be reserved for the 
Depressed Classes as a matter for settlement between them and other 
Hindus. (Applause.) 

MEMBER SWORN. 

The Honourable Sir Brojendra Mitter, Kt., K.C.S.I., (Law M1nnhet"). 

QUESTIONS AND ANSWERS. 
GILUn' o:r EXTIIN8[ONS TO OI'PIOI.AL8 IN TaB POS'1'8 AND TBLBOlU.PHS 

DBPAB'l'XENT • 

767. -Mr. P. G. Beddi.: Will Government be pleased to Btate whether 
they have retired officials of 55 years and over or those that have com-
pleted 30 years of service' If not, why not' Is it a fact that exten-
sions of servi~ oontinue to be granted in the Posts and Telegraphs Depart-
ment' If so, why' 

Mr. T. Ryan : The rfiltirement of such omcia1s is being steadily 
cal'r~d ont a.cC'.ording to requirements, but Government do not consider 
tltat the entire suspension of the ordinary rules governing the grant of 



IS 

e"rlertsidil of ~rviee ~ ofllcials who have teachedthe qe of, 56;· is· .dthVl 
Ii~ssary or dCldl'able; and, insnitabl~ cases, extensions of lelIViee· are, 
"llowed in the POfIUI RDd Telegraphs Department· in the illterestll of. 
eftlciency. . . i 

.. '~ 
REC.RtHT~lENT OP POSndll.'N IN '1'DE PROPOSED" B." UIVI~ION c.ADlUli 

768. *:Mr. P. O. Reddi: (a) Are Government prepared to C'oJisidc't' 
tbedesirability of employing as many efficient and suitable postDUm as 
have passed a prescribed test in the proposed" B " Division cadre ·of the· 
Posts and Telegraphs Department in preference to raw outsiders Y :I 

. (b) Do Government propose to issue instructions to this effect and stop. 
Cilltl~itle recruitment of outsiders by the Divisional Officers , . " 

1Ir. '1'. Ryan: (a) and (b). Existing. orders already provide for. the 
appointment of qualified men of the postman class to every second vacaney 
in the lJOwer Division clerical cadre, while the remaining posts are to be' 
offered to outsiders who have already been accepted as candidates' for 
t'lnl)) oy ment. in the department. 

TBIENNIAL CHANGE OF PERSONAL CLERXB AND HEAD CLEBJ[8 .iN THE OPI'ICU" 
OF THE SUPBBINTENDENTS OI'P08T OFFICES. 

769. ·Mr. P. G. ll.eddi ; Have Government made it I)lear to all 
f:iupprint.endents of Post Offices that a change of personal clerks and' 
head clerks in their offices every three years is quite eyential and that they 
!;honld not nominate or recommend anyone to be retained in that office 
on the score of long and continued service therein' If not, do they pro-
pose to do so now , 

Mr. '1'. Ryan: Existing orders already lay down that Head Clerklt 
in the offices of Superintendents of Post Offices are not to remain ill the·· 
same division for more than three years ; but, owing to the existing finan-
eial conditioDf,. such orders have heen held in suspense for the tittle being 
except where transfers are specially desirable. Government do not con-
sider r.n~' tinie-limit necessary in the case of other clerks. 

ABOLITION 01' THB TRAVANCORE POSTAL DIVISION. 

770. ·Mr. P. G. B.eddi: Is it a fact that the Travancore Government 
have th'eir own State Post Offices in addition to those of Government and 
that the work of British Post Offices is in consequence comparatively in-
significant' If so, are Government prepared to consider the advisability 
of abolishing the Travancore Postal Division and attaching one-half COm-
prising the northern portion to the present Tinnevelly Division and the 
other half comprising the sonthern portion to the prescnt Malabar Divi-
sion Y 

Mr. T. Ryan: It is a fact that the Travancore Government have 
their own State post offices, but the Travancore POlltal Division, as at 
present constituted, comprises not only the Indian States of Trav8ncore 
and Coehin, but also a portion of the WalaVRnad Taluk of the Malabar 
District.· . Although the work in that Division is not, as the Honou'l'ftble 

L24lLAD &9 
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Member states, eompa_veJ.y inaigDift.caut, it ia poaaible that some re-
anau8ement of the divisional charges is feasible. A copy of the Honour-
able )lerubcr's question is being sent ro the Postmaster General, Madras, 
101' consideration of his suggestion. . 

Mr. Gaya Pruad. BiDgh: Are Government aware that Travaucore 
is a very progressive and enlightened State Uld nothing should be done 
to (:urtail the postal facilities in that State , 

Mr. T. R,... : I do not think that any action likely to be taken lUi a 
result of consideration of this suggestion will interfere with the dev{'lop-
mcnt of postal facilities in Travancore. . 

RbOVAL OF THE OI'l'lOE OF THE CmNGALPUT POSTAL DIvISION nOli MADBAS 
TO CBlNGALPUT. 

771. *Kr. P. G. Reddi : Is it a fact that on grounds of economy, 
convenience and considerable saving of cost, the late Mr. Malan, I.C.S., Post 
Master Oeneral, Madras, ordered the reDloval of Chingalput Postal Division 
Oftice from Madras to C'hingalput, aud that these orders were passed so 
long ago as over three years and that they have not been carried out , 
Are Oovernment prepared to direct the carrying out of these orders forth-
with' If not, why not T 

IIr. T. R,... : Government have no information. The location of til(' 
Headquarters or a Postal Di"iHion is a ma,tter within the competence of 
tile head of the Postal Circle and a copy of the question is be-ing !'Ieut to 
the Postmaster General, Madras. 

REPRESENTATIONS re PRoTECTION TO THE GLASS INDUSTRY. 

772. "'Lala Rameshwar Pruad Barla: (a) Will Government please 
state bow many representations they have received since 1927 on the 
q1,lestion of protection to the glass industry, as also the names of the bodies 
that made the said representations , 

(b) Will Government please inform the house what action they took 
ou each of these representations and when T 

The Honourable Sir O. P. Ramaawami Aiyar: (a) In 1926, the 
following six concerns addressed a joint representation to the Government 
of India lI!:king for protect.ion to the Indian glass iudustry : 

1. The Ogale Glal>s Works, Limitf'd. 
2. Thf' Paisa Fund Glass Works. 
3. The United Provinces Glas.<! Works, Limited. 
4. Thf' Ganga Glass Works. IJimited. 
5. Thl' Rl"ngal GlaM Works, Limited. and 
6. The Onama Glass Works. 

Later, the Maharashtra and thf' TJnited Provinces Chambers of Commerce, 
the Indian Glass Manufacturers' Association and the Glass and Bangles 
Industrial Association also addressed the Go,rernment of India on th(' 
.mbject. 

(b) The representations were considered a.nd the applicants infortnl'll 
that the Government of India were not satisfied that a prima facto case had· 
)Jeen .made out for a reference to the Tari1! Board.. In August.; 1929. 
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hOW6ver, the United Provinces GlIlSFt Works represented that they had 
etsl'ted the rnanufiwture of !Ihe:et glass and asked for protection to that 
industry. .As the rt'bu]t of certain further enquiries. there appeared to 
the Government of India. to be a prima facie case for referring the industry 
to the Tariff Bonl'd and it was then decided to give an opportunity also 
to the other branches of the glass industry of proving their case before the 
Bourd. The reft'rence was made in the Commerce Department R~olutjou 
No. 456-T. (2), dnted the 20th October, 1931. Tho Resolution was pub-
liBhell in thcl Hnzettp of India of the 24th Oetober, 1931, and a copy of it 
is ill the Library. 

Itr. Lalchand Nal'alrai : Will the Honourable Member please ~tat~ 
if the gl&18 manufa.cturl'rs did prove their ease before the Tari1f Board '? 

The Honourable Sir O. P. B.amaswam.iAiyar : I did not quite foliow 
the Honourablt' Member, but I may say that the report of the TarifT Board 
on this investigation is before Government now in the Commerce Depart-
nlent and it is being c~nsidered in great detail. 

RECOMMENDATIONS OF' THE TARIFF' BOARD IN BESPECT OP GLASS INDl'Sl'ftY. 

773. *Lala. B.ame8hwar Prasad Bagla: (a) Will Government pIe ... 
state briefly the findings of the Tariff Board as a result of their recent 
enquiry into the condition of the glass industry and also their recommenda-
tions , 

(b) Will Government please state if they have given effect to any of 
the recommendations of the Tariff Board in this connection , 

(c) If the reply t.o part (b) be in the negative, will Government 
please state the reasons ? 

The Honourable Sir O. P. Ramaawami Aiyar: With your pt!l'mil!' 
siOIl, Sir, I propose to reply to questions Nos. 773 and 774 together. 

The attention of t.he Honourable Member is invited to the reply given 
by me on the 16th September, 1932, to question No. 310 by Bhai Parma 
Nand. 
RECOMMENDATIONS OF 'tHE TARIFF BOARD IN RESPECT OF GLASS INDUSTRY: 

t774:. *Lala Bameshwar Pruad. Bagla: (a) Will Government ple8.81 
state when they propose to give effect to the main ·recommendations of the 
Tariff Board in regard to giving protection to the glass industry , 

(b) Are Government liware that the glass industry is in a very 
miserable plight thette days and, if protection is not forthcoming at once, 
this important industry of the country will shortly collapse , . 

(c) If the reply to paTt (b) be in the affirmative, are Government 
prcpared to give an aSRurance to the House that n('eessary action to give 
e«cct to the recommendations of the Tariff Board will be taken at an early 
date ? 

UNEMPLOYMENT PROBLEM IN INDIA. 

775. "'LaJa Bameshwar Pruad Bagl&: (a) Are Government aware. 
that there is widespread unemployment throughout India T 

(b) Will Government please st8~e what steps, if any, they have 80 
far. taken in order to mitigate the unemployment evil' . 

tFor arunrer to tbill qU8IItion, 866 anllwer b question No. 778, 
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( e) If the reply to part (b) be in the negativej are GOV8!'DD&eDt pre-
'pared to consider the desirability of instituting an early, il\quiry into the 
; question' 

«(I) Will Government please state whether they prepare any state-
ment which may at a glance show the total number of. persons, both 
literate and illiterate, who are unemployed , 

(e) Are Government awarc that almost all the European eountries 
prepare such statement.s with the help of the :Employment Exchauges 
established for this and similar purposes , 

(/) If the reply to part (d) be in thc negative, do Government pro-
pose to consider the desirability of collecting the above information , 
, Mr. A. G. Clow: (a) There is a considerable amount of unemploy-
'ment among the educated middle c.Iasse9, and there is some unemployment 
'limong certain st'ctions of the industrial population. 

(lo) The matter is primarily one which concerns Local Governnlenta 
aud, as the Honourable Member is probably aware, Bome of them have 
devot.t'd con!lioprable attention to it in recent years, unemployment com-
mitte~R being appointed in at least four provinces. The question WRS alSfJ 
eXltlJlint'd by tht' Whitley Commission and I would invite the Honourable 
~[I~b('r's attention to those parts of their Report which deal with thill 

'subject. . 
'; (r.) Dot's not arise. 

(d) and (n. Some figures of educated unE'mployment have beeu col-
It'cted in conlU~ction with the 1931 censu!;. Government do not propose 
t.o cl'llt'ct furt.hl'r figures. 

(e) Most of the leading European countries publish statistics of un-
eml)]oyment., but, I believe, that these statistics .are not based exclUtiively 
~n figures lIupplied by official employment agenCIes. 

Mr. B. Das : Did tIle Whitley Commission !!o into the question of 
unemplo~'ment among the educated classes or only among thf' working 
elasst's ! 
".. Mr. A.. G. Olow : The Whitljey Commi88ion dealt with the question 
bt industrial labour; they did not deal with the question of educated 
unemployment except. T think. very incidentally. 

Dr. Ziauddin Abmad : Are Government aware that there is more 
unemployment among the lower middle elasses than among labour' 

,ltIr. A. G. Olow : In proportion to their numbers I think that is the 
888e. 

Dr. ZiauddiD Ahmad: Are Government going to start giving relief 
to these lower middle classes in the same manner as they are giving 
relief to labour' 
, Mr .. LalcbaDd Nava1rai: Ha,'e, Government consid'e-ed this ques-

tion' If so, have they come to aDydeeision as t'O the methodS' for' meet-
ing unemployment' . , 

Irr. A. U. Olow : I woul4 invit.e thellon~urable Me1llber js attention 
Mpart (b) of the answer. The matter 'i$piiin.rily o,n~ .. w.lii~b ~Onemt";: 
thE' T,o(,81 Govf'ril'1U~nt:B. . " , , 
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111'. WJoh&Dd. lhvaJrai! Have the Local Governments been asked to 
,adopt certain mea,eu.res to meet. this unemployment' 

Mr. A. G. 010w : Following a Resolution of this House SOJD/el years 
·ago, the attention of Local Govermnents was drawn to the question of 
middle class unemployment ; and I think it was after that and, partly in 
,coDsequence of it, that liIome of them appointed committees to examine 
the subject. 

Mr. LalchaDd. Navalra.i : As it .was a long time ago, are Government 
.8oing to remind them now that this unemployment question is troublilll 
the peopl~ very much' 

111'. A. G. Olow : 1 take it that the Local Government.s are examin-
ing thJe recommendations of the Whitley Commission which concern 
them. They include ccrtain recommendations on unemployment. 

Mr. L&lcha.nd N&v&lra.i : Is there any objection to the Government 
of India reminding them of it ? 

:Mr. A. G. 010w : I have no doubt the Local Governments receive 
c(\pit'~ of the debates and the questions in this House which will serv.e, if 
nece . .'18Rry, to remind them. 

FORMATION OF THE ALL-INDIA MUSLIM RAILWAYMBN'S AsSOOIATlOW. 

776. ·Mr. If. l'tI&swood Ahmad ~ Are Government aware that the 
Muslim Railway employe·cs have formed a Union called the All-India 
Muslim Railwaymen's Association and established its branches &t the 
Headquarterfl of the different railways with sub-divisions at divisional 
centres' 

Mr. P .•. Ban : Government are aware of the formation of a Union 
called thlel All-India Railway Muslim Employees' Association with 
branches on certain railways. 

VIEWS OF THE ALL-INDIA RAILWAYMEN'S FEDERATION IN ()OXNEC'rION 
WITH THE ECONOMY CAMPAIGN. 

777 .• M'r. M. Maswood Ahmad: (a) Will Gon~rnlnent be pleased 
to lay on the table copies of the ('orrcspondpnce that passed betweel1 the 
Rllilvray Roard and the All-India Railwaymen's Federation from 1st 
,Tanntll~', 1931. to 31st August. 1932. in connection with the economy 
campaign together with copies of any memorials addressed by the All-India 
Railwaymen's Federation to the Government of India in the Department 
of Industries and IJabour or to the Railway Board or to the Home Dep,lt't-
ment in connection therewith T 

.. (b) WiJl Goverhhftmt bE' pleaH¥.d to IItate if they are prepared to 
give the Muslim employees of the Railways a chance to exprell8tbm 
view~ on the suggestions made by the. All-India Railwaymen's Federation 
. regarding the economy campaign before Government pass any orden 
thereon , . 

lIIIr. P .•. Ban: (a) Copies of important correspondence whichh~ 
passed between the Railway Board and the All-India Railwaymen. 
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Federation since January, 1931, on staff retrenchment and ·reports of 
meetings held with them to discuss this subject have been placed ill 
the Library of the House. No memorial was addre88ed by the Federa-
tion to the Government of India in the Industries and Labour and Home 
Departments in connection with the economy campaign. 

(b) Government have already passed orders on the suggestions made 
by the Federation. 

1Ir ... llaawood Ab!!ULCI : Are Government prepared to give the 
same facilities to Muslim employees a8 are given to the Hindu employe.-
on the Railways , 

Kr. P. ll. llan : & far as I am aware, no special facilities are 
given to Hindu employees. 

MU8L1M PBBCBNTAGB IN THE INDIAN AUDIT AND ACCOUNTS SBRVIOB. 

778. *Mr. II. Maawood Abmad: (a) Will Government be pleasecl 
to state if they are aware that the Muslim percentage in the Indian Audit 
and Accounts Service is very low , 

(b) Will Government be plt'ased to state whether it ia a fact that 
this is the only service which has been Indianised thoroughly, and what 
particulaT steps Government have taken in 1932 for the adjustment of 
communal inequalities in the service , 

The Honourable Sir C. P. B.amaawami .A.iya.r: (a) Yes. 
(b) The examination for recruitment for the Indian Audit and 

Accounts Service has been stopped temporarily. There is to be no recruit-
ment thi.o;; year and the qu('stion of adjustment of communal inequalities 
does not, therefore, arise. 

MUSLIM AsSISTANT ACCOUNTS OFFICERS AND AOCOUNTANTS IN ACCOUNTS 
AND AUDIT OFFICES. 

779. *Mr. M. Maawood Abmad: (a) Will Government be pleased 
to state if it is a fact that Assistant Accounts OfficerS in various Accounts 
and Audit Offices in India are appointed by means of promotion from 
the non-gazetted supervilling staif , 

(b) Will Government be pleased to state the total number of the 
.Assistant Accounts Ofticers all over India and the number of the MU88al-
mans together with their percentage in relation to the total number of 
appointments , 

(c) Will Government be pleased to state the total number of the 
posts of Accountants in all the Accounts and Audit Offices in India and 
the number of Muslim Accountants' 

(d) Will Government be pleased to state what steps were taken to 
ilnprove the percentage of Muslims in the posts of (1) Aesistant Accounts 
Oftlcers, and (2) Accountants' 

The Bonourab1e81r O. P. ltamaIwa.mi A1ya.r: (a) Yes. 
(b) and (c). In the Accounts and Audit Offices under the Auditer 

,General, there are at present 84 AHSistant Accou~ts Officers and 572 Sub-
ordinate Accounts Service Accountants. The number Of MUBlims in the 
former 'grade is 2 and in the latter 22~ . . 
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(d) I would refer the Honourable Member to the reply to parts (0) 
and (d) of question No. 887 uked by Shaikh Sadiq· Hasan on the 9th 
.March, 1931, a cOW' of which is in the Library of the House, and the 
reply which Sir Alan Parsons gave on the 20th instant to part (b) of 
Sardar Sant Singh's question No. 467. 

RBCBUITMDTT OJ' MU8LIM8 IN THE INDIAN AUDIT ANI> ACCOUNTS SOVUIJI. 

780. *Mr. M. "'woocl Ahmad: (a) Will Government be pleased 
to state if it is a fact that the competitive examina.tion for the Indian 
Audit and Accounts Service has been held in abeyance for several years , 

(b) Will Government be pleased to state whether, in the absence of 
any examination for appointments to the Indian Accounts and Audit 
Service, subsequent vacancies that arise in the service will only be filled 
up through promotionS from among the AsailJtant Accounts Officers , 

(c) Will Government be pleased to lay on the table a list of the 
Assistant Accounts Officers arranged according to the dDferent communi-
tie" 

(d) If the reply to part (b) above be in the affirmative, will Govern-
ment be pleased to state if they are aware that the holding in abeyance 
of the examination has made it impossible for the members of the Muslim 
aomruunity to get appointments in the Indian Audit and Accounts Service 
for an indefinite period , 

The Honourable Sir O. P. Ba.maswami Aiyar: (a) The examination 
was laRt held in December, 1930. 

(b) No. A fixed proportion of the total cadre of the Service con-
Bists of promoted subordinates and promotions can, therefore, be made 
only when there are yacancies among the plr<m1oted' subordinates in the 
Service. Promotions fI re made on merit, and not only from the rank of 
A.l8istant Accounts Officer. 

(c) In view of the first reply referred to in my reply to part (d) 
of the preceding qUefiltion, I do not consider that any useful purpose 
would, he spr,reil by collecting this information. 

(d) Does not arist'. 

NUKBER OF QUALIFIED CANDIDATES ON THE WAITING LIST MAINTAINED BY 
THE PUBLIO SERVICE COHMISSION. 

781. *1Ir. Itt IIanrood Ahmad: (a) Will Government be pleased 
to state the number of the candidates on the waiting list as it stood on :Ust 
August, 1932, who have passed the examination prescribed by the Public 
Senice Commission for appointment as clerks in the Secretariat office.q , 

(b) Will Government be pleased to state whether the Public Service 
Commission, or its Secretary or its other officials recommend candidates 
for appointment as clerks even if there is no passed candidate on their 
waiting list T If so, what is the criterion for rpcommending any unpRssed 
,eanclidate for appointment as a cle~k .f_. . _ 
. (c) Will Government be pleased to' state whether their different 
dcpurtments have power to' make appointments in their clerical stat\' fl'OM 
amonJ! t.hf' l~andidates who possess the minimum 116ademic q\laliftcatjoil~ 
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required for the purpose, in .0IIIe the Publie Serviee CODlDilsiOD has DO 
duly qualliied candidates OIl the wait.inr list to reoollUDead , . 

The Honourable Mr. B. O. H&tg: (a) Under the present ayetem of 
recl"Uitment, the Public Service Commission hold competitive examma-
Hons for the filling of such vacancies as may occur during specifted 
periods. The Commission fix a minimum qualifying mark, and any can-
didate who (lbtains less t.han that mark is netotfered a post. The Rum-
:ber of O8Ildidatea who eOIl'!peted at theex&Dliuation held in 1931 and 
lIbtained a minimum mal'k or more, but have not been offered posts, .~ 
·17. These candidates could not be provided for as the period, duri.g 
which vacancies were to be filled on the results ofi that examination, haa 

. tll)'W expired. 
(b) No. 
(c) Presumably the Hono1ll'abJe Member refers to t.he fillhg til 

.temporary and officiating vacancies. In these cases, the Department.!1 of 
tbeGovernment of India ha,~ discretion. 

ApPOINTMENT OF TIn: l\IF.MBERS OF 'filE MINORITY COM'MUNI'i'I£S IN 
GOVERNM'ENT DEPARTMENTfl. 

782. "'1& .•. Muwood Ibm"': (a) Will Government be plea !!led 
to state whether, in view of the policy that 33 per cent. of the appointment. 
should be filled up from the members of the minority communities, tht 
Public Service Commiaaion recommend on their own accord 33 per cent. 
of the candidates from the lUinority oomml1nities for appointment or 
whether the Departments of Government require the Public Service Com-
mission to make their recommendations for appointment of members of 
the minority eommllnities according to this percentage ~ 

(b) If. either of the two alternative procedures mentioned in PIlrt 
(a) above is not adopt('d, will Government bp, pleased to state how they 
in.omre the appointment of th'e memben; of the minority Mmmunities to 
l-3rd of the tot.al vacancies in their Departments , 

(c) Will Government be pleascd to state whether instructions con-
tllined in Home Department memorandum No. F. 176!25.ERt .. dated 5th 
February, 1926, and in their memorandum No. F.21!2!30-Est., dllt(>d 
2200 :March, 1£;30, have been notified to the Public Service CommiPtda 
for compliance , 

TIle HOllOurable Mr. B. O. Ba.ig: (a) The orders about the reserva-
tion of o\le~t.hil·d of v8c8neiM for the redl'~8 of communal inequalitiea 
apply only to vacancies which are t.o be fllled by di1'lelet recruitmeut, 
not to those to be fined by promot.ion. It rests with the nepnrtmal* 
and oftiCPIiI concemed to intimate to the Public Service Commission from 
which communities they want recruits for vacancies of t.he tirat eategor)t. 

(b) Does not ariae. 

(c) Yea, in so far 88 their own ofIlce std is concerned. In regard t6 
the atds of other Departments, the responsibility rests with the Head of 
~he Department concerned. 
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ALLJ:BJDD IlIJrosTICB TO RBTUNOHD MUSLIMS Ul THE DEUIl DrnSION 01' THB 
NOJl.TH WB8TBRN RAILWAY. 

783. *Mr. M. Maswood Ahmad: (a) Will Government be pleased 
to state how many men (subordinate and inferior) from amongst those 
retrenched and demoted in connection with the t'conomy campaign prior 
to 31st July, 1932, in the Delhi Division of thE.' North Western Railway 
ha,·,! been reappointed up to 1st Septemb('l·, 1932 T 

(b) How many of them are Hindu!;, l\Iuslims, Sikhs, Anglo-Indians, 
Europeans and others T 

(c) With reference to the reply giwn by Mr. Hayman on the floor <4 
. the House, will Government please state if it is a fact that the Agent, 
North Western Railway, Lahore, had issued in!>tructions to Divisional 
Superintendents to recall Muslims until their proportion comes to what it 
·was before they were retrenched ill order to remove t.he injustice done to 
them f 

(d) Is it a fact that the Divisional Superintendents are not empowerE.'d 
to reappoint any retrenched hand, but they are required to place their 
d(,Dlands upon the Employment Officer, Moghalpura, who alone complies 
with their demands , ' 

(e) Is it n fact that the Junior Assistant Personnel in charge of tlte 
Central Labour Exchange was fu'rnished with copies of the iDstructioDe 
nlentioned in part (c) above 7 

(I) Is it a fact that the EmploymE.'nt Officer, Moghalpura (Junior 
Assistant Personnel) sends r('trenched hands in response to several demands 
madE; upon him in the order of seniority, and not· as desired by the Agent, 
North Western Railway, IJahore, in his instructions mentioned in part (d 
al!ov(' T 

(g) Will Government pleaS(' state whether the proportion of the 
:Muslims in the Delhi Division had reached to what it was before t·he 
retrenchment campaign came in, before the non-Muslims were reappointed' 
If not, was it not in disregard of their instructions and, if 80, do Governmeat 
propose to take disciplhiary action against. the subordinates concerned , 

)fr. p. B.. :aa.u : I have called for certain information and will la, 
a reply on the t8 ble in due course. 

GRANT 011' HOLIDAYS TO MUSLIM RAILWAY EMPLOYEES. 

784. *Mr. M. Maswood Abma,d: (0) Are Government aware that 
an undertaking regarding the grant of holidays to Muslim railway em-
ployees was given by the Honourable Sir George Rainy, then Member for 
Commerce and Railways, when he met 8. deputat.ion of the MU8lim Mem-
bers of the Legislative .Assembly and t.he Council of State On the 18th 
September, 1931, a.nd that Mr. P. B. Chandwani issued lettellJ to the Agent. 
of thE.' State-managed Railways after eleven months (that is, on the 18th 
August, 1932) wherein he remarked that the Railway BoaI'd were not in 
favour of &D increase in the number of holidays and that they preferred 
to leave the matter in the hands of the Agents ! 

(b) ·lJo Govemmenttflillible that the. portion of Mr. Chandwani's tettet 
mt'JJtfOhed "hove (hamely, R. B. No. 3966-E. of 18th August, 1932) th:it 
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" the Railway Board are not in favour of an increase in the nUmber of 
holidays " nullifies the undertaking given by the Honourable Member for 
Commerce and Railways referred to in part (a) above' 

(c) Do Government propose to withdraw the portion of the above 
letter quoted in part (b) above and leave the matter entirely in the hands 
of the .Agents to use their discretion in the matter of Muslim holidays in 
the light of the undertaking given by the Honourable Member referred to 
in parts (a) and (b) above' 

(d) Will Government be pleased to lay on the table copies of the 
Agent's letters No. 358-E.IO., dated 3rd Ma.y, 1932, No. A.E.-117418, dated 
5th April, 1932, No. 27()"E.ll, dated 24th March, 1932, and No. 21239-R.177, 
dated 5th April, 1932, referred to in the Railway Board's letter No. 3966-F.:. 
of IBth August, 1932 , 

M'.r. P. B.. Rau : (U) Yes. At th(' saUle time, it was clearly laid down 
that Agents should take into consideration the practice followed by 
Local Government. 

(b) No. 
(c) Ku. 
(d) GO\'ernment regret they are not prepared to place this cOl'rt'~poud

ence on the table. as they do not consider any public purpose will be served 
by it. 

Dr. Ziauddin Ahmad : May I ask. whether this fact that they amould 
follow the practice of thf' I.ocal Governments forms part of the letter 
addressed by t.he Director of 'l'l'affic to the Agents' 

1Ir. P. B.. Jtau : In the Jetter it is Ktated that the Railway Board 
desire that Agenb; should tttkc intO consideration the practice followed 
by Local Gov"rnments. 

Mr .•. llaawood Ahmad : The sentence says that the Railway Board 
are not in favour of an increilse in the number of holidays : does it not 
nullify the undertaking and doe~ it leavf' the departm('nts concerned 
free to exercise their discretion Bnd to see the Local Government's cir-
culars in this matter , 

1Ir. P. B. Bau : No : the Government are convinced that at present 
the total number of holidays granted to railway employees is not at any 
rate too little. 

CoJDroNAL CoMPOSITION OJ' THE INSPECTORS OF V ABIOUS BRANCHES ON THE 
EAST INDIAN RAILWAY. 

785. *lthaD Bahadur Haji Wajihuddin: (n) Will Government be 
ple-aeed to state how many inspectors of various branches are employp.tl 
on the E88t Indian Railway , 

(b) How many of them are Allglo-Indians, Europeans. Hindus, 
Muhammadans, Christians and Sikhs , 

1Ir. P. B.. B.a. : I have called for certain information regarding part 
(a) of the question and \villiay a reply on the table, in due course. .L\R 
regards part (b), Government regret they are unable to supplement the 
jnformution given in their annual administration reports by details about 
the communal composition of inJividual oIBaeR 01" claBses of subordinate 
Itaff employed in a n,lihvay. 
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CHEOKING 01' TD ACCOUNTS or THE SBABDAaA-SABU4NPUR Lmnr RAllr 
WAY BY INSPECTORS or STATION AOOOUNTB OJ' TBII EM'!' INQrAN RAu,.. 
WAY. 

786. *Khan Bahaclur Haji WajihuddiD: (a) Will Government be 
ple8ll6d to state if it ill a fact that iuspecto1'8 of station accounts On th~ 
East 1udian Railway are utilised to check the accounts of the Shabdnra-
Saharanpu)' Light Railway which is under Company management 7 

(b) If so, ~'hy , 
(l:) If they are surplus to he spared for other railways, have Govern-

ment considered the question of retrenching their posts , 
(el) Is it a fact that the Chief Accounts Officer desired to have .. netioll 

for 11 few more inspectors of station accounts, as the present number was 
considered inadequate to cope with the work , 

(e) If the reply to part (d) be in the affirmative, why ar~ they utilised 
OIl another railway , 

(f) Is it a fact that this arrangement with the Shahdara-Saharanpur 
Light Railw8(Y was with the East Indian Railway under Company manllle-
m.ent and that the Government lease with the Shahdara-Saharanpur Light 
Railway expired in 1928 when the East Indian Railway was taken over by 
the Stllte' If so, why is this arrangement still carried on' Was the sanc-
tion IIf th~ Railway Board taken on the point , 

Mr. P. R. Rau : (a)Yes. 
(b), (c), and (e). Under the terms of an agreement in force for the-· 

last 28 ~'ears between the East Indian Railway and the Shahdara-Saharan-
pur Light Railway, the East Indian Railway audit the Traffic Accounts of 
t.he Shahdara-Saharanpur Light Railway and receive a half yearly pay-
ment for performing the work. 

(el) Yell, but owing to the subsequent reorganisation of the wudc, the-
request WIIJ'I withdrawn. 

(f) I am afraid, I do not understand this question. Government took 
over the liabilities of the East Indian Railway on purchase. 

Dr. Zia.uddlin Ahmad : In view of the lact that this railway is direct-
ly under a Local Government and not the Government of India, is It 
or is it not deAirable that we should charge for tbis inspection work , 

Mr. P. R. Rau : A charge is being made ; we are receiving a half 
yearly payment for performing the work. 

PAY 01' TELEGRAPH INSPECTORS 01' THlII AMALGAMATED EAST INDIAN AND 
OUDH AND ROHILKUND RAILWAYS. 

787. *Ithan Bahadur Raj! Wajihuddin: (a) Will Government be 
pleased to state what was the pay of Telegraph Inspectors on the East 
Indian Railway under Company and the Oudh and Rohilkhund Railway 
under State and after amalgamation of bot.h the Railways T 

(b) Is it a fact that after amalgamation the pay of the East Indian 
Railway Inspector was raised and his jurisdiction curtailed due to the' 
Juhbnlpore anit Delhi-TJmhallR-KaJka se<!.t.ions being taken away from the 
East Indian Railway , 

(c) What is the total number of aueh inspectors on the East Indian 
Railway now and what is the average leJiJrth of their jurisdiction' 



.: (a) -Will GoveJ!'lXftCmt ,·pletlle. state .whether the-WOI'k <tf telelNph 
cbeekds' Mltrusted·· to the Chief Op8l'ating Superintendent's omee oD'the 
East Indian Railway' Is the system prevalent on other State Railways 
"','Well , .; 

Kr. P. It.Bau: HUlve called for certain information and will lay .. 
reply on the table, in due eoune. 

WOBKDlG OJ'THB MOODy-WARD SYSTEM: AND THE NUM:BB& OJ' PASSENGERS 
DICTBOTBD TRAVELLING WITHOUT TrouTS. 

788. "'JIhan Bahadur Haji Wajthuddin: (a) With reference to 
the reply to starred question No. 1114 (b) in the Legislative .Assembly, 
dated2nrl October, 1931, will Government be pleased to state if the Moody-
Ward /System has acted " as a deterrent to passengers whe might otherwiFe 
entrain without proper tickets " , 

(b) If the reply to above be in the affirmative, will Government be 
pleased to state the total numher of pas~engers detected undertaking 
illieit journeys from 1st June, 1931, to 31st May, 1932' 

Mr. P. B.. Bau : (a) Yes. The East Indian Railway Administration 
has reported that the system is yielding satisfactory results. 

(b) Thc total number of cases of all kinllH detected was 358,256. 

AMOUNT BEOOVBBBD J'BOM: PASSBNGBBS BY TRAVBLLING TIOUT Ex.uiINBBS. 

'189. *Khan Bahadur Haji Wajihuddin: (a) Will Government be 
pleased to state the total amount recovered by Travelling Ticket Examiners 
on the East Indian Railway from 1st June, 1931, to 31st May, 1932, aD.&ly-
sin~ under the following heads : 
(Cask only.) 

(i) amount of excess fare ; 
(ii) amount of penalty ; 
(iii) amount of unhooked or partially booked luggage ; 
(iv) amount of tickets issued for want of time without penalty ; 
( v) a.mount of extension of jou1'ney without penalty ; 
(vi) amount of unhooked livestock and cycJes ; 
(,,-,ii) total number or cases detected; 

(viii) . average income per Travelling Ticket Examiner ; 
(ix) number of cases and amonnt involved in respect of passengers 

made over on journals for thp. reccrvery of dues ; 
(x) total amount rt."covered by staff or courta in respect of the 

journals issued and the total am!>llnt writtt."n off ; and 
(zi) total number of cases prosecuted under seetions 112,,114- and 

116, Railway Act, and 417, 419, 420, Indian Penal Code' . 
(b) Will Govemment be pleased to give the same information as 

above in respect of Travelling Ticket Inspectors for 1927~28 , 
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I .. M'1t. P. B .... : (a), (i) to (t1i). Figures under each,of::~h_ h.tls are not separately recorded. The total. amount actually realised WoJAS 
Rs. 4,65,631-14-0. 

(IJii) I have already stated that the total number of cases of all kinds 
detected was 35~256. 

(·"iii) Th.e information is not available and to compile it, with fCf~r
eee to the actual number of days each Travelling Ticket Examiner work-
ed during the year, would' involve a considerable amount of labour. 

(ix) and (x). The amount due for reoovery in eases made o\"er for 
pI'Ollecution was Rs. 1,24,285-9-3. I am enquiring whether the other fie-
tails asked for arc readily availuble and will lay them on the table of the 
Ho.use. if they are. . 

.. (xi) 'I'he total number of <lllses made over for prosecution was 55,432, 
but details are not a \-ailaUle aN to the ~ection of the Act or Code under 
which action was taken. 

(b) The only information now available for 1927-28 is that the alIlonnt 
recovered on accoullt of pns8engers found travelling without propE'r 
tickets. etc., was Rs 4,17,6~3. . 

Dr. Ziauddin Ahmad: Do I understand correctly that the T. T. Is. 
in 1927-28 coll('cted more money than the T. T. Es. this year , 

Mr. P. R. Ra.: No ; the total aInount recovered in 1927-28 was 
B.s. 4,17,683. Between 1st June, 1931; and 31st May, 1932, it WKt> 
Rs. 4,65,631 ; but this comparison will not lead to any results. 

Dr. Ziauddin .Ahmad : 'l'hat is for us to do. 

REFUNDS IN RESPECT OF EXCESS FARES RECOVERED. 

790. *Khan Bahadur Ha.1i Wajihuddin : With reference to questions 
NOIil. 389 of 16th February, 1932 and 852 (a) of 18th March, 1932, in the 
Legislative Assembly. will Government be pl~ased to state if Messrs. 
MtJOCiy and Ward, Officers of the Crew Enquiry Committee, condemned the 
accounts control on the ground that" the Accounts department would be 
much Ntricter than other departments in refusing to forego excess fare I&nd 
penalty charges " T Is it a fact that such refunds are not granted by the 
Accounts Department, but by the Cbief Commercial Manager (Claims) , 

Mr. P. R. Rau : I presume the first part of ihe Honourable Member's 
question has reference to parllgraph 62 of the Moody-Ward Committee's 
Report in which reasons were given againRt what was believed t.e be the 
probable point of view of the Accounts Depart.ment. ~he reply to the 
second part ic; in the affinnative. 

CONTRor, Olo' TnAVELI,INQ TrcKET EXA.~UNERS BY THE SUPElUNTENDBNT, STAFF, 
ON THE EAST INDIAN RAILWAY, 

791. *Khan Bahadur Haji Wajihuddin : Will Governmen! be pl~8sed 
to state if it is a fact that in some Divisions of the East Indian RaIlway 
the Travelling Ticket Examiners are kept under the Superintendent, Staff, 
and that M per paragraph 67 of Messrs. Moody and Ward's report, thl!' 
Superintendent. CommE'rcial. should be in C'ontrol of them' Was the latter 
approved by the Agent, East Jlldian Railway, and 8&D.ctioned by the Rail· 
way Board , 
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111'. P. B. Baa : With your pormil'sioD, Sir, I propose to reply to 
queations Nos. 791, 793, 795, 798 and 800 to 807 together. I have called for 
cert.ain informat.ion and will lay a reply on the table, in duecoarle. 

SYSTBII OJ' TICUT CuCXlNG ON TJIB EAST INDIAN RAILWAY. 

792. *lDw1 .ahadur Baji W&jihuddin : With ~ference to question 
No. 239 in the Legislative Assembly, dated 12th February, 1982, will 
Government be pleased to state : 

(a) if it is a fact that 'in some Divisions, contrary to the recom-
mendations of Messrs. Moody and Ward, no regular 
Travelling Ticket Examiners run with mail and express 
trains which are checked by flying batches at certain pointa 
only; 

(b) whether the system rE'commended by Messrs. Moody and want 
which was approved of by the Agent and sanctioned by the 
Rail1\'ay Board last year is in operation on the East Indian 
Railway or is it some other system ; 

(c) whether sanction was obtained from the Railway Board to 
abandon the Moody-Ward recommendations in respect of mail 
and express train working by Travelling Ticket Examinel'l 
and in respect of control by other than the Superintendent, 
Commercial T 

Mr. P. B. Bau : (a) The East Indian Railway Administration reports 
that "raveJling Ticket Examiners have heen withdrawn from trains that 
bave few halts and the number of fiying squads increased. 

\b) The system recommended by the Moody-Ward Committf.'c is in 
operation on the East Indian Railway. 

(c) Ko, so long as the principles of this system are generally followed, 
Government must leave it to the Railway Administration to decide in 
actunl practice whether any modification of the general arr~meJlt is 
called for on certain sections, by the exigencies of local conditions. 

Dr. Ziauddin Ahmad: Does it not follow from (a) particularly that 
the diffpl'ent Superintendents adopt different practice , 

1Ifr. P. :R. B.au : No ; it would be the decision of the Agent of the 
Railway. 

Dr. Ziaudclin Ahmad : And different Agents follow diiferent prae-
tice 7 

ltIr. P. B. Bau : That is so. 
Dr. ZiauddiD Ahmad : Is it not contrarr. to the reply given by the 

Honourable Member a few days ago when I saId that Agents arPo trying fresh 
experiments everywhere and here is the proof that every Agent has got hiB 
own practice , 

Kr. P. :R. B.au : I told the Honourable Member the other day to the 
best of my recollection that Divisional Superintendents were not autho-
rised to depart from the principles laid down by the .Agents. 

Dr. Ziallddin Ahmad : Is it not a fact that "the Divisional Superin-
tendent of Allahabad is the only person who carried On examinationi in a 



mallner that the same question~pel"l 'Welle Bet «t dill'erent dentIW8t diifer-
ent times, 
. . 1Ir. P .... ]tau : I am not aware of that ; if my Honourable friend 

:wa~'ts 'me to mquire into the mat~,'1 suggest I:ri& putting a question 011 the 
)fnpel'. 

Dr. Zia.wIcUD AhlJlad : I put tbis question last Session and I thought 
that six 1Don'ths'were quite 'suftlcieiit to make an inquiry. 

RBPOBTB OJ' Cmu IN8PlDO'l'OBB OJ' ·'~V1n.LlNG . TIeDT ExAMlNBBS ON TBlD 
TIOKlDT CuOBlNG 8ySTBM. 

!t·793. *Klwa rBabadvHaji W.jibud4iD : Will Government be pleased. 
to state if it is a fact that some time back the Chief Inspectors of Travelling 
'ricket Examiners of all Divisions were asked to submit a report on the 
\\"orking of the present system and that the majority of them recommended 
that it should be under Accounts control but, in forwarding their report to 
the higher authorities, thi~ part.icular recommendation was eliminated by 
the authorities interested Y I-Iave .the Railway Board compared the ori-
!!inal )'eports of the Chief Inspectol'Bwith those forwarded later on T 

'DBSntABILlTY OF DIVIDED CONTROL ave COLLECTIONS A.N»' CHECKING OF 
RAILWA.Y TICKETS. 

794. *KbaD Jlahadur Ha.ji Wa.jihuddin: (a) Will Government be 
pleated to state what the advantages are of Operating control :over 
A~UDta eontrol 80 far as work and ut.ility of the system are concerned' 

(b) Is it a fact that MeSBI'S. Moody and Ward, in paragraph 69 ell 
page. 40 of their Report, condemned collection of tickets and check on 
tickets by the same staff , 

(c) Is it a fact that Travelling Ticket Examiners are often utiliseli 
88 Ticket ColleCtors speeially during Mela time ftlnd speeially those· who 
are on th(' relieving lilt , 

•. P.lt. Bau : (a) and (IJ). 1 would refer the Honourable Member 
to ~llgraph 47 of the Proceedings of the Public Accounts Comm iltec on 
the 27th November, 1931, on page 30 of the Report of the Committee on the 
,A,I.'COUllts of 1929-30. 

(to) Government. have no information, but, in times of pressUJ'e, staff 
ordinarily ~mployed on certain duties ar~ always utilised. elsewhere, w·hel'e 
the need for their Rervices is conRidered temporarily to be great.er. 

TOTAL EXPENDITURE ON TBAVEI.LLNO TICKET INSPECTORS, HEAD TICKET 
COLLECTORS, ETC. 

tV95. *Klum ,8a.haclurBaji Wajibuddin : Will ~vernment be pleased 
to stete : 

(a) the total ell!penditure incurred on Travelling Ticket Inspeatora' 
establishment during 1927-28 in respect df : 

(i) pay and anolFaaoe, 
(ii) . unifotniS, stationery, stores, etc., 

tFor aDlW8r to this qlleatiOll, '" IUllWer t;)' queation No. ftlL I 
L2.1LAD 

, t 

B 
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(iii) office ltd includiDtr peOIUt, anel 
( itl) total strength of sta« of each category , 

(b) the ~e p~ti~~s as 'asked for.in part (aj' 'above in. 
of TleketCollectol1l, Head TIcket Collectors and LaCV' 
Ticket Collectors for 1925-26 j 

(c) the same partie-ulars as asked for in part"( a) . a1:)ove in respect 
of Travelling Ticket Examiners and their Inspectors from 
lst June, 1931, to 31st Kay, 1~32 j 

(d) the same particulara as asked for in part (a) above in respeet 
of Ticket Collectors, Head Ticket Collectors and Lady 
Ticket Collectors from 1st June, 1931, to 31st May, 1932; 
and 

(6) whether the Moody-Ward system bas worked within the 
estimated expenditure or exceeded it , 

TIOOT COCXING ON AsANSOL AND DINAPOBB DIVISIONS OJ' THID EAST INDIAN 
RuLWAY. 

796. *K.haD Bahadur Haji Wajihuddin: (a) With reference to 
the reply to question No. 853 (b), dated 18th March, 1932, in the Legislative 
Assembly, will Government be pleased to state if it is a fact that on page 
11 of the report of the Chief Auditor on the Appropriation .Accounts of 
the East Indian Railway for 1928-29, it is stated that some of the branehea 
of the AII8.D.801 and Dinapore Divisions where Crew operated were worked 
by T. T. Ia. , 

(b) If the reply to the above be in affirmative, will Government be 
pleased to state why the Railway Roard has no information , 

Mr. P. R. Rau : (0) The Ueport re.ferred to atates that the former 
"Ylitem of ticket checking was in force over certain branches. 

(b) I am afraid my attention had not been drawn to this particular 
part IIf tlIe report quoted by my Honourable friend, but I might remind 
him thltt his original question 'WitS \vhether these branch lines "'ere workElCi 
by Tl'ltve11ing Ticket Examiners brought from a non-crew area. The quota-
tion which he has 80' kindly brought to my notice does not give 8. direct 
rcp)y to that question. 

ALLoWANOBS OJ' TBAVBLLING TICKET EXAMINERS ON THB EAST INDIAN 
RAILWAY. 

797. *KhaD Babaclur Haji Wajibuddin: (a) With reference to 
the reply to question No. 1121, dated 2nd October, 1981, in the·Legislative 
Assembly, will Government be pleased to state what duties are performed 
by drivers, guards and T. T. Es. while (i) the train is running and (-i.i) 
the train is at halt , 

(b) Will Government be pleased to state if it is a fact that T. T. Es. 
arc pnid a consolidated allowance and that such an allowance under Sup-
plementary Rule 22 is paid to staB·" whose duties reqUire him to. travel 
extensively " , . ': .' . .': 



'lM~ 

(c) If the reply to part (b) be in t11e a1Brmative will Government be 
pleaaed to state why the T.T. Es. on extensive ~ duty are paid 
'Be. 17·8-0 and RI. 13-2-0 a month and guards paid much more than the 
. former , ' 

111'. P. B.. Bau : (a) The duties and responsibilities of drivers .aud 
~ are prescribed in the General Rules for all Open Lines of Railways 
in British India, published in the Gazette of India, dated 9th March, 1929, 
unucr the Railway Board's Notification No. 1078-T., dated the 9th March, 
1929. In addition to these duties, drivers are required, both while the 
train is running and during halts, to attend to various parts of the loco-
DlOth'e to ensure their working efficiently, while guards are requireu at sta-
tions to receive and deliver luggage and parcels, attend to passengers and 
assist J!enel'ally to secure the comfort and safety of passengers. The duties 
of a 'l'rnvcl1ing Ticket Examiner vary on different railways according to 
tbe instructions issued by the Administrations concerned, but, in the main, 
they nrt'l confined to detecting passengers travelling without proper tickets 
or without their luggage, etc., properly booked. This work may be done 
both in rnnning trains and when the train halts at a station. 

(b) 'fhe practice varies on different railways ; and a permanent travel-
ling allowance, where paid, is paid all the year round, but not during leave 
or joining tiD¥l or when travelling allowance of any other kind is drawn. 

(c) Does not arise-but the question of revising the existing allow-
ances on the East Indian Railway to which the qW'Stion presumably refers 
is under (!onsideration. 

Dr. Ziauddin Ahmad : Will the Honourable gentleman keep in his 
mind when he decides the question of T. T. Es. and T. T. Is. : it is rather 
lID important question. 

111'. P. B.. Ban : Certainly. .. 
MISAPPROPRIATION OJ' MONEY BY CERTAIN MEKBBBB OJ' THE Cow STAFI'. 

t798. *Kha.u Ba.hadur Haji Wajihuddin : With reference to the reply 
to unstarred question No. 511 (d) by Mr. Amar Nath Dutt in the Legisla-
tive Assembly, dated 24th September, 1928, stating that no security from 
the temporary Crew staff was necessary, because the amount handled by 
them was very little, will Government be pleased to state how the amount 
of excess fare to the extent of Re. 1,500 misappropriated by Mr. Duff of the 
Crew Department, Howrah, was accounted for and the same in respect of 
nine other men of the same department as acknowledged in reply to question 
No. 1110 (f) (i) by Sir Muhammad Yakub in the Legislative Assembly, 
on the 18th March, 1929 , 

SYSTEM OF TIOKET CHECKING, CONTROL OJ' THE CREw STAJ'J', ETC., Oll' 
CERTAIN RAILWAYS. 

799. *Khan Ba.hadur Raji Wajihnddtn : With reference to the reply 
to starred questions Nos. 849, 852 (b)'in the Legislative Asaembly, dated 
18th March, 1932, and No. 1112 (a), dated 2nd October, 1931, will Gov.· 
enunent be pleased to enquire from the Agents of the Railways, and lay. 
on the table the information asked for in the QUestions q.uoted above' 

tFor &uwer to tide qaeeticm, 1M ·auwer to ,qaeRicmHo. ,70l. 
LlI4:lLAD .. 
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. a,.~& ~. ,tIitWIftils..,.wiM ~r NM,.wP\ta. .~fi"w~d 011 -tQe. 1itll. . . :aaI~?R "'Np: llJ2t !w~.~ ~e"d .QJl .t.M 
lID.d.~_, 1 .'. ~~~ ~i4. JJo~ 'flWMlcJef~J ~, t\W~f\ll ~ 
,,"ould I,I! served by calling for the detailed information necessary,; ir#("'4~ 
to U~(:erT~tJl :wha~ ~tems of t.i~et chel!king :were in ~p)"@e pp Ute t,riOU8 
~~tl~'P)ll i!!ll Y,ee¥.!l ~ yq, lI)~wh~~ ~ re~~ were for tl"~Sfel'n.·~ t~e 
~V«1I of N~ .. 'tidf;et ~xa~jners on the .O'ldh and I\o1\jliwia- Rait-,,8" fr'Qw.~ 9y~t:~tiqg ·to the Acco~nts Dwartm~t 23 yel\l'S ago. in 
~ MSeS, S!onsiqerable work would have been involved in the tracing ,"p Qf 
1'eport , 

In ):~ to p~ (b )I)fqueetiqa ~8. Sij2, I did cODsider whl1tber ~ 
:.to':lI:l4tj~ . .!iltQ)llcJ .~ ~4. fQl', b¢ 4ecid~ not to do 80, a$ the compib&-
~ of ~f' fiBW". rr.quired .would have involved a .considerable amollnto! 
~el'~l'lJJ liWouJ,'. 

fn these circumstances, Government are unable to comply w;th my 
JIononrahJe friend's request. 

$roPP~GE OF THE CONSOLIDATED ALLOWANCE TO TRAVELLING TICKET 
. E~}{INER8 WHILE ON CJ.St1AL LEAVE. 

t880. ..... Bailad1ll' Baji W.jib1ldllin: With reference to qUe&-
ijAp No. l~, dated 2llP October, 1931, in t.he Legislative Assembly, will 
~.ertUQt'lli be pleased to state why the conllOlidated allowance paid to 
the T. T. Es. in the Moody-Ward system during casual leave has now 
b~ .stopp~d , 

CONSOLIDATED ALLOWANCE OF THE TRAVELLING TICKET EXAMINERS. 

t80!. *Kb&n Bahadur Haji Wajihuddin : Will GoverDJuent pe pleased 
to state why the consolidated allowance of the T. T. Es. was subjected 
to 12i per cent. cut long before th~ cut was applied to pay' 

WORK OP TRAVEl.LING TICKBT EXA'MINERS • 

. tM. IIIJUum Ba.lladw Haji WajihwldiD: (4) Is it a fact that in 
PJi'88IIa.t>8 8 on page 1l of Chief Auditor's Report on the Appropriation 
.Aceonnts of the East Indian Railway for 1928-29, it is given : 

" The Crew 'YBtem. ·is _tier thfl "ODtrO} of the Ohief Operating Eluperintendenfl 
whole 'Work is' tested by Crew Inspectors wbo work under tlK> ordCI"lI of tile Chief 
~$I .Oftieer." 
... (b) Will Government. be plea."ed to state whether the work of the 
T. T. Es. of t.he Moo~v-Wllrd system introduced from 1st June, 1t81, and 

. wOl'king under the Chief Operating Superintendent is junged or tested by 
~ ..c\cco~nts p,apat1m@.t 1 If.llO, how , 

JK-11'lQN~9~ 9,.1 'fJtAV"J+JN~ ~wq:'J' ~M.H'JtlMB,UJD TJQKET COLJ.Eq.l'ORS. 

~03.· ...... ........ ... ".jflulddi.: (G) Wi.th .., ..... te 
quitioli No. iSO, QUi 1M MaMb, 19S5, fll the I.cielaaive AMeinbl,..· 
.. &a.e....-aa.tbe ,*w4te _f4tf'W the 1J1. T .•. aU T. ·(Js., _I. 
~ive ... !p_ ~."i ... · _ lan,""-, ..... eMn ~x.mioej ., 

tFoi ___ ........ '.* •.. ..,. ~I. qllllti. _ •. ItL 
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.~ f, i .. lIIv : M J:~f4f1js ,.!l-cltfiQIi 1'1'. ~~, whUJhwas ,.n8wer~d Oil 
t~l~ ~1.1 ~lil.~lll l!ja~, aw). 1JU.,~t.~oJJ No. ) 1 J2, which was an:lwpred 011 the 
~d Oltto4e" 193L G~~·ecl1WJlllt. did not consiupr th.llt auy ul)eful purJ)Oiile 
would l,l' St'I'WeI by clIlling' for til(' detllill'd information ne(,l'ssar~', ill ~Il',h'l" 
to a~('I'l'1Hill what systems of ticket chrcking were in foret' Oll th~ yarious 
raihra,Ys tel' y('arlS 'ago, Il11fl what th£' reaSOJl!\ were for transferrin.. the 
rontrol of TrQ.\,plJing Tieket "~xHminprs on the Oudh and ROhilkand Hail-
Wil.'" frqJl) th(' Operating' to th(' Arcollllts Department. 2:l ~'(,Ilrs ag'o. In 
both cas('s, .C'onsidprahlt· work wOllld haY<' hr('fl ill\'oly('d in the' tracing up of 
report ? 

In j'l;'gard to part (b) of questioll No, 8;'5:!, I did eonsider wh(Ather the 
infufHwt j()!) should. he called. for, but decided not to do ISO, as til(' eOnJpila-
tjPJI of th,· figures I"l'quired would hllw involvcd a C'ollsiclprahl(> /llhOllllt of 
ckl'il'nl labour. 

r 11 tllt'SI' I"ir('umstanc(>!\, (jovernm<>nt ariA nna hIt' t.o ('olllply ',d h my 
HOll'lIil'aldf' friend's reql1t'st. 

STOPPAGE OF Tin: CONSOLr1>,\TED ALW"'ANC'E TO TltAn:LI.IX(; TW({F.T 

F.xA!tnSF.R~ WHII.E ON CASPAL LEA"F.. 

tROtl *Kha.n Bahadur Haji Wa,iihuddin: With r('fPI't'lll~(, to qlll'S-
tion Xo. 1l2~, uated 2nd October, If):l1, ill the I;('g-islati\'(' ASSPll1hly, will 
GoVel'll/IlI'lIt Iw pleased to I;tatl' wh~' tIll' eow;oli(iatl'd allowllncl' paid tf' 
the T, T. Es. in the Moody-'VII\'(l s~'sll'llI (lurin~ ('asllal II'a\"l' lias now 
be.en stopped ? 

CON~(lUJ)ATEn ALLOWANCE OF TilE TRAVt:LI,HoW TWKt:T EX.UfIN~:Rs. 

t801. *Khan Ba.hadur Haji Wajihuddin : Will GO\"1'1'1I11l1'1l1 1)(' Jlll'll~pd 
to state why tIlt' con!\oli(lated allownnce of thr T. T, Es. WIlS snhj(,ptt'n 
to ]~1 prl' ('f'llt. ellt long lwforp th,' cut was lI)lplil'd to pay? 

,\\TORK OF TRAVf:U.INO TTf'KF.T EXAMTNF.RS. 

tR02, *Khan Bahadul' Haji Wajihuddin: ((/.) Is it a fa(~t t.hat in 
pal'<1l!raph f; on page 11 of Chief Auditor's H.1·POI'i 1111 t.I1I' Approprintion 
Accounts of t.he East Indiau H.ailway for 1 !J~H_~!I, it is l!in'll : 

" Th(> Crew system iA unilrf t.he ,~olltrol of t.h" Chi'lf Opf'ral inR" f"l1wrinll'n<i.'nt 
whllse work iH test,...1 hy ('n'\\" IIlHppdors wi,,, I\'ork t11l<if'1" t.lI .. ol",l,'r~ (If th" ('hi .. !" 
Aerollllts om .. "r." 

(b) "Till OO\'(,I'l11l1l'nt 1)(' plt'a"pd III statl' \\"1I(~tllf')' IIII' \1'0)''' of 11lf' 
T. T. Es. of tJiI' :-.roo(ly-'VlIl'd syst"111 intrl)(lu(,l'rl fl'om ht .Tnnf' , 19:11, nnn 
working" 1111,1('1' tlip ('hid (Iprl'ating Rlljlf'l'intpll(l('nt j~ .ilJ!l~i'(l 01' \rskrl by 
t.he ,,\(;tount', D(!}lartlHt'nt '! I f so, how'! 

B,,-EJC4WJNATlQN Of 'fR,AVELLING 'l.'ICKJi:'l' EXAMINERS AND TICKt~1' COLI.ECTORI-!. 

t8o:J. il'K.ha.n Rahad.aJ' Haji Wajihuddin: (a) With l'efel'ell4e ~o 
qn~ti()n ?\o. 250, Elate!l 16th Mal'eh, 19!12, in the Legisiativp .Assembly-, 
will GOVCl'llfllent be plrlUiE'd to stflte why thQ 1'. 1'. Es. /lnd 1'. Cloi., irr-es-
pecti\'e &f past qualiiuq,tiflJ)S and long serviU8s, have been re-examined' 

tFOI' anS1J1lI" &0 *kU qIlI!IRUIa, fell an ...... er '*- qutltieu. No, '191. 



, . (&)18 it .,'ectthlrt; thiil damiaaflion is' .eaRed efttcieney tdt liM iI 
based on the suggestions of Divisional Commercial Oftlceiri: Y,.' 

.(0') IIII'Ve tJJre To' 'I'; EM., or 'P .. 01.' beel! riven an,' trahrinlt bi the 
operatmg department f 

. (d) Is it II fact that no IWlway' emplioY&e8 are subjected: to suob 
HIt withOut being given any training , 

(e) Were any such periodi~al tests ever held by the .A:ccounts Deptrt:: 
ment in respect of the old T. T. lei. 1 

(f) Will Governmenf state whetl'ler indiVidual ofttce:rs~in-charp 
of T. T. Es. have all passed an examinaiion 'm checking duties f 

(g) Will Government please state whether tij,e clerioaJ stat! 'W'or'kiD& 
in the Claims section of the Chicf Commercial ilanager"s omc~ lia-¢e' all' 
passed Coaching, Goods and other !exammations to deal' with caSes of co:ii~
tested claims , 

(h.) Will Govel'ument plea\ole state whetherelerks in DiviJIional' 
Offices have passed recognised examinations of clerical duties Y 

(i) Are elerkN it! the Accounts section of Divisional Ot'&ce8. and 
Head Offices qualified in accounts duties holding certillcates or' diplo~as 
of aceoUDtancy T 

(j) Will Goyernment be pleased to state if such p~iodica1 tests' 'fIJ' 
held in respect of clerical, Engineering, Mechanica1, Medica!:; EI~ft4icM;' 
Accounts, Commercial Carriage and Wagons staff " . . ' 

(X-) In view of the report. ot Mr. A. C. Bad'enoch, Director of'RaiJ-
way Audit, will GO'\o"'ernment please state whether such efticieil.'cype\liOdie8tJ 

terrt has not. be{'u considered necMssl"y in respect of atail m~iHionea in 
part (j) above T 

VISION TEST FOR TRAVELLING TIcKm EXAlUNBRS. 

t804. "'Xhan Bahadur Haji Wajihuddin.: (a) Will Governm~nt b~: 
pleased ~o state if it is a fact that in vision test classification the Tiavel~ 
ling Ticket Examin.ers are placf'd in .A-2' ? 

(b) Is it a fact that this exnplination in A-2 is intended for those 
who are in operative control ot signals , 

. . . ; : .~'. ~ 

(o} l~it' a ~aC)t :that :Block Signal' Inspecwra and .the &td U8Ulf . 
tl'OHieelare' placeIliB a lower eatAlgory than tIl~ T. T. ils. , 

(d~" fa' it a'fact th'a'{'tJle T. T: FAt hitV'e'~fhint't(fdWwifh·tlJu~~el¥' 
tinn of signals nor are they required to kDdl\'; rtJlffHing Ilbat¥t thertl f' 

" (,rIs it:&. facUhllt, the f'nn:c!iori df tlht!T.T.JJe!' jg't,y ~ad(Ji{e ttiketl 
atd'''pass~lf likl:( fhe" Tieltet OOlleeto~'1: . , 

(f) Is it a fact that the Tic)let coli~ctor8 and'Ireiid'1icltefc61YlMt!8' 
are plac~d in, a p1~ .lower cat~gory than, the T. T. Es. in resp.ect of 
the visidif feat l' ' : .. . , , '. '. .' , 

, (g~ 18, it a fact tlt~t sta1fin·.tic~t)y.fint~~~Jeetion:::II:~' alko pl~d 
IilUCh lower t1(1iii tli'e"T. '1: Es: iii t'hitl'1'~gpect , '.: . 
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(l) Is it a faet thatJ;upectors of T. T. EB.are alsO' p!aoed lower than 
T. T. Ea. in this respect' 

(t) Is it a fact that O'fficers are exempted from such strict 0'1' ·eveJl 
O'rdinary periO'dical tests , 

(;) II it a fact that hitherto Train Ticket Checkers used to be exa-
mined O'nly at the time of their appointment in eye-sight and that used 
!to be an ordinary test as compared ,vith the present one and that no 
further examination was held till their retirement , 

(k) If the reply to parts (a) to (j) above be in the affirmative, what 
is the reason for this test in the ease of the T. T. Ils. now , 

(1) Is it a fact that although they are required to undergo revised 
vision test of a higher degree, yet in some ·of the Divisions the medical 
offlcers examine them in health in addition to vision , 

(tn) On what authority is thi!; done' 

PABTIAL PAYDNT OF ABBEARS OF CONSOLIDATED ALLOWANCES TO THE STA" 
Dl'THE DINAPORE DIvISION OF THE EAsT INDIAN RAILWAY • 

. t806. *Khan Bahadur Raji Wajihuddin: (0) With reference to 
question No. 1122 (f) in the Legislative Assembly, dated 2nd October, 
1931, will Government be pleased to state why partial payment of 
arrear consolidated allowance which was not paid during station duty 
has been made to the staff in Dinapore Division and why the balance haa 
not been paid till now t 

(b) How much arrears have been paid so far and how much are 
left to be paid in Dinapore Division' 

(e) Why have these arrears not been p:&id to the staff in other 
Divisions' 

(d) When are the arrears expected to be paid up and is it a fact that 
they have accumulated for abont fh'c years of Crew working t 

RB-EXAKINATION OF THE STAR DISOBABOED DOH SERVICE ON TO 
INAUGURATION OF THE MOODy-WARD SYSTEM IN THE DINAPORE DIVISION 
OJ' THE EAST INDIAN RAILWAY. 

t806. -][han Bahadur Haji Wajihuddin: (a) Will Government be 
pleased,to state if the staff dischar.ged from service on the inauguration 
of the Moody-Ward I\Y8tem and afterwaTds re-inBtated in the Dinapore 
Division have been again ordered to appear at an examination t I. ,it a 
feet that they plllll8ed the same during the very year of the intr:oduetion 
of the system from 1st June, 1931 , 

(b) Will Government be ,pleased to state if it isa fact that contrary 
to Departmental Circulars, staff above 45 years ot age are al80 forced. 
~ appear at this examination' If 80, why , 

Ta.&VELUNG TIoar ExAIiInBs IN THB MOODy-WaD 8Y$ftII. 

;ts07. *Khan Bahadar Haji \Vajibu4diD : Will Government be pleflsed 
to .18 why some of the old '1'rave1lingTieket IDspectOl1l who W'or.ke~ 

tFor UlWer .tQ tlUl '1ui!eti!,;u. lie ~~~ .to.;1ieltioilNo. ·791 .. 
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in that capacity for years and who alio worked in the Crew syatbl as Crew-
in-oharge have been utilised a~ Ticket Colilecto~ in thIe present,8f8tem and 
Crewmen who were not allowed to handle cash and who we're in an inferior 
position to them have been utilised as Travelling Ticlmt Examiners in the 
Moody-Ward system' 

BII-AP'poINTJIENT OJ' 81'.4.1'1' ON THE REOOJIIDNDATION8 01' TBB CoURT 01' 
ENQUIRY. 

_808. "'Khan Bahadur Baji Wajiliuddin : Will Government be pleased 
to state if the staff taken back in service on the recommendations of the 
Court of Enquiry have been re-instated or re-appointed , 

Mr. P. :8.. Ba.u : Government have instructt'd the Ageutl:! of the State-
managed Railways, and invited those of the Company-managed Railways, to 
re-inRtate such employees who were discharged or demoted as a measure of 
retrenchment as were recommended by the Court of Enquiry for re-instate-
ment. 

FmsT CLASS RAILWAY PASSES ALLOWED TO TBB lbADlIISTBB88 01' TO 
OA.KGBOVE ScHOOL. 

809. *Mr. II. lfaswood Ahmad (on behalf of Mr. Muhammad .Ashar 
Ali) : (a) Is it a fact that the Headmistress (Girls Section) of the 
Oakgrove School is an assistant under the Principal of that School , 

(b) Is it a fact that her scale of pay is only Rs. 250-350 , 
(c) Is it a fact that she is entitled to first class passes, as adverWied 

in the Statesman recently 7 
(d) Is it a fact that the scale of pay of Headmasters of Indian High 

Schools of the East Indian Railway as recently revised is Rs. 25~OO , 
(e) Is it a fact that the Headmasters of Indian High Schools are in-

sole charge of their schonls and not as 88sistants under a Principal as is 
the case in the Oakgrmre School T 

(f) Is it a fact that these Headmasters of Indian High Schools, in 
spite of their higher grade, are not allowed first class passes' 

(g) Why are these privileges withheld from the Headmasters of Indian 
High Schools , 

ClL) What-steps do Go\'ernment propONe to take to remove this example 
of racial discrimination' . 

_l'tIr. P. :8.. B.au: (a) The Head Mistl'Clfss is in direct charge of the 
Girls I High School, but is responsible to the Principal who is in administra-
tive cliarge of the Oakgrove School which consists of three separate. 
sehO(I\S, 8 Boys' High School, a GirlM' High School and a .Junior Sehool 
for boys and girls.' . 

(0) Yes. 
(e) Yea. , 

. (d) The, pay of teachers in railway schools on the East Indian. 
Railway. was· &ssbnilated to the pay of teachers in Government Schools 
from 1at April, 1929 •. 

(e) Yea. . . 



LB~&3ea M8-';c;. "[2&m8&P'l'D:BBB 1981. 

(1) ~·.re DOt alIo ........... paII8& '. (q,. and. (It). The 1Iliitter is Under refereDce to the AgeJlt, :trait 
lridiall Railway, an~ I will lay a re'P1y on the table in due course. . . 

GB'Il!lV ANOES OF INDIANS IN TANGANYIU. 

ij.lO. .. ..... ~ ...... ad _h: (a) Has the a.tt.eIl!QoB of GoV'erJUll8Dt 
been drawn to Mr. Chitale's speech in the Legislative Council of 
Tanganyika published in the Tanganyika Opinion, dated the 12th Febru-
ary, 1932, on pag'p 7. under the heading" Mr. Chitale opposes all further 
taxation " , 

(b) Has the attention of Government been draWn to the text of tl'u~ 
melRorandum preseJ1ted to Sir }I'azl-i-HUlain by the Indian A.ssoeiation of 
Dar-es-Sa}aam a8 published in the To-'lgUftyiktJ OpiMota of 19th }I'ebruar1i 
1932; at page )0 , 

(c) What steps han Government taken to redreSii the ~rievaMes at tbe' 
Indians of Tanganyika in respect of the non-native poll tax and Trades 
Licensing (Amendment) Ordinance, especially the complaint that" The 
Iftdian community of 'fanganyika feel that in· spite of thp, theoretical 
equklity which the~· t'njoy under the tenu of the Mandate lind as citizens 
e{ th;e Empire, therp is a marked tendency on the part of the Government 
of Tanganyika to ignol·c their rights in vario1.l8 directions" Y 

(d') Did GoveNLDleut receive any memorandum from the Dar-8&-
Salaam Indian Association on the subject ; and if so, what steps have 
Government taken on the issues involved, and with what result , 

Mr. G. B. Bajpai: (a) and (b). VI;!!, ~ir. 

(c) Government have been in communication with His Majesty's 
(J()'Verlltnent in regard to the Non-Native Poll Tax and Trades Licensing 
(Amendment) Ordinances. As regards the former, His Excellency the 
GoY~rnor of 'l'anganyika has given an assurance in the local Legislative 
COUllcil that the substitution of the Poll 'l'ax for the Non-Native Edu-
cation Tax will not restrict or ret.ard the provision of facilities for 
Indian (>ducation, subject to the limits imposed by the budgetary posi-
tion, which presumably affect.s all communities. With regard to the 
Trades Lict'nNing (Amendment) Ordina.nce, the Governor assured a 
~ntatioD from the Indian community that there was no thougiht of 
racial dis(~rimination underlying the legislation and that there would 
be· no such discriminat.ion in its application. He informed the deputa-
tion that Government fully realised the value of the Indian trader to 
tJle Territory anc.i the necessity for protectiJli his interest~ 

(d) The Honourable Mem~r presumably refen t. l"ePre&entatiena 
rec.eived in rega.-d to the NOll-Native Poll T.ax. .Ol'runanee and the 
~ Lieeusing (Amendment) Ordinallce. The alUlwen I· have jJ1ll1; 
gh·c·n cover this part of the question. i .. 

GRlBVANCES OJ' INDIANS IN TANGANYIKA AND PORTUGUESE Em APmOA.. 

. 811. *Mr. O&y& Prasad Singh: (a) Has the attention of Go~errunent 
1iGeridrawn to the Tanganyika O'pitailJn Of 28th February; 1932, at page ~. 
to a reproduction of the report of the proce'edingaof the Permarie1lt 
Mandates Commission of the League of Nations regardibg gri~vanee8 of' 
the Tanganyika Indian community , -, 



(b) Has the attention of Governal8bt. Men dl-.......... ~rticle 'tinder 
the, heading" Indians to be Bwe»t ont of Portug1l8!Je :East Africa" 88 pub-
~h~d -in: the Ta1lg{lnyika Opimon, dated the 4th March; 1932, at page 12, 
and also to page 4 of'the Tangtmyika Opinion" d~d the 8th April. ~dei\ 
tli~ heacfthg " PortUgueSe East Africa" giving the views of Mr. O. F: 
h:dre.wll.T, " , 
r' ~ • ; , 

(0) What .pshave Gov~rnment ta~n to saf.e«uard the interests of 
the domiciled Indian community in t.hat t.erritory, and with what toe"' 
ault& f 

111'. O. 8. Bajpai: (a) Yes, Sir. 
('b) and (c). I would draw the Honourable Member'l! attention to 

th~ reply given' by Mr. Metcalfe on the 23rd September, 1932, to Lala 
Rallleshwar Prasad Bagla's question, No. 694. 

iiIaIrBlltDNT KADE BY Tn GOVBBNo:a 0' TANGANYIKA BBG.ABDlJfGi 
N'OW-PAYMJilNT OF NON-NATIVB POLL TAX. 

812. *Mr. Oaya Prasad Singh: (a) Hus the attention of Government 
been drawn to the Tanganyika Opinion of 26th Marcll~199l, page 9, under 
the heading " Pandit Bhawani Dayal 'M ,Message to Tanganyika Indians ,~ 
in tIle last paragraIlh of which It rcferem'e is IQ.ade to an alleged statement 
that the Governor of Tanganyika said that' tiiose' Indians wno could not 
pay tllp. non-native poll tax had better return 1:6- Iudia , 

(v) Have Government taken or propose to take any steps now to gef 
well 8 suggestion from the Governor repudiated' If 80, \Vhat' And' if 
the statement is true, in what manner do Government propose to appro~b' 
the Government of TangaIllYrika ~ 

Mr. G. S. Bajpai (a) Yes, Sir. 
('b) So far as Government are aware, His Excellency the Governor 

of 'l'!tllganyika did not make the statement attributed to him. The 
selmnd part of the question does not, therefore, ariRe. 

lIrfBKORANDUM OF TIlE DAR-BS-SALAAM INDIAN ASSOCIATION ON THE FINANCIAL 
PoSITION OF THE TANGANYIKA TERRITORY. 

813. *111'. ClaY'" Pruacl Singh.: Has the attention. of :GOl1'e~~ 
bluen drawQ ,to tlu: text of the Dlemorandum of the Dar-es-Salam Indum: 
Association presented to Sir Sydney Armitage Smith on the financial pOlJi! 
tion of the Tanganyika 'l'erri1ory us repJ'oduct>d in the Tanganyika OpiniOfl 
of the 22nd April, 1932, at page~ 5 and 6 , 

-.: G! • :.jpIi: \7,_;, Silt 

I>IIOBIIIINATION IN THE TOWNSHIPS OF KENYA AGI.tmI!ft"'INmAif8-. 

814. *Mr. Gaya Prasad Singh: (aJ. ma' t~;. a1itel1fiol1' of' GoftrnD1e~t 
been drawn to an article in the Taflganlltka Opm~on~ 4atOO ,the, 29th Apnl, 
1932, page 14, under the heading •• Segregation in the 'fowriships of Kenya 
Re-introduced " , ' , 

~b;) WW step •. did, GoveJfDJJlent' ~oseto take'to Ittopthis discrimi-
nation in the towDBIipl of Kenya against the IndiaD8 , 
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JIr. eJ. .•• BajpIi . .: (If).! Yes; Sir. ' r 
(&) So far as the G():Vernment of India are awa,re; the pOliey, ~i 

~gregation, as between Europeans' and AsiJ,tics in t11e Townships of 
Keny~, ~a!-l abandoned iii ~923, and re$trictions on, Indian occupation Ql 
P~(~~lSes in certain areas are limited oruy to those" cases in which, J.:ei-
trlctJ.ve eonvenants were introduced before the White Paper of 1923 wu 
publi~. These convenants have been held' to be legally binding on 
Govemment. The Government of India are making enquiries as to the 
exact cIreumstances of the case referred to in the newspaper report to 
which the Honourable Member has drawn attention. . 

POSITION 01' INDIANS IN TANGANYIKA. AND PORTUGUESE EAsT AnuOA. 
815. *1Ir. Gaya Prasad Singh: Has the attention of Government 

been drawn to the opinions of the Rev. Andrews on the Indian position in 
Tanganyika and in Portuguese East Africa with regard to the new Ol'di-
nanes and as published in the TtJfIga.nyika Opinion of the 6th May, 1932, 
at page 2' 

Mr. G .•. Bajpai : Yes, Sir. 

RACIAL DISCRIMINATION IN THE PORT OF BOMBAY. 

816. *1Ir. Gaya Prasad 81Dgh: (a) Has the attention of Government 
been drawn to a correspondence letter from A. C. L. DeSouza as repro-
duced in the Tangtmyika Opinion of the 3rd June, 1932, at page 10, under 
the heading • • In India Against Indians" on the subject of racial discri-
mination in the Port of Bombay , 

(b) Do Government propose to ask the Health Officer to chango the 
arbitrary procedure as to the proof of the vaccination marks , 

Mr. G. S. Bajpai: (a) Yes. 

('b) The Honourable Member haH also douhtless perused the letter 
a4dressed on the subject by the Imperial Indian Citizenship Asso,ciation, 
Bombay, to the Gonrnment of India. One of the suggestions made in 
that letter was that Government should issue a special. list of J;I1edical 
practitioners whose certificates should be accepted by 'the Port' Health 
Oftlcer. This has been done. I place a copy of t.he list on the table of 
the House. " 

Lin of tM autJumIiBl J'f'Bleribed for tll.e iuufI of HrUjlDatBl of .~ 1111HM tlllil 
be acoepted br the Port Bealth Of/lOflr, Bomb,..,. 

(1) AU Cbi1811rp0111, 

(2) AD Gcmnuaeat Kec1ieal omeen, 
(3) AD KuDielp&1Vaeelutcm, and '".'! 

( 4) All Government aad Municipal Health omeera. 
"The Port Health Oftleer i. alto permitted at lliI dUentioa te'...,.'eertiAeatel 

t.ued by regilltEored medieal practitionen ptnaD4Uly benm tQ blm... , ! ~ 



PBoP08BD II.Onnm oVEB OJ' TD POSTAL AND TELEGBAPR SIIBVICES IN 
. TANGAlilYIU~ THE KENYA. GovBBmnC)TT. . 

817. *Mr. Gaya Pruad Singh: (a) Has the attention of QoV'ei'DDlent 
been drawn to an article in the Tanganyika Opinion. of the 10th June,' 
1932, at page 13, under the hE'ading ., Scheme hatched to deprive 
Tanganyika of its supremacy" according to which it is proposed to hand 
over the Postal and Telegraph services, in Tanganyika (to which the Dar-
ei"salaalil Indian Association has objected) to the Kenya Government 7 

(b) Do Government propose to make representations to the Colonial 
Oftice on the subject T 

1Ir. O. 8. Bajpai: (a) Yes, Sir. 
(0) The Government of India are in correspondence with His 

Majesty's Government on the subject. 
Dr. Ziauddin Abmad : Will Government be pleased to communicate 

the strong resentment that is felt in the Indian Legislature and also in India 
generally on this particular question , 

Mr. Q. I. Bajpai : I was not aware, Sir, that there was resentment 
in the House before even thc Report of the gentlemen who has beeR' 
appointed to inquire into this nlatter had been received. It may be a 
prospective resentment, but I would say that it is not justified at this 
juncture. 

RACIAL DISCRIJrlINATION AGAINST INDIANS IN TANGANYIJU.. 

818. *Mr. Gaya Prasad SiDgh: (a) Has the attention of Governm:~t 
been drawn to the text of the memorandum of the Dar-es-Salaam Indian 
AaIoeiation presented to lIr. Roger Gibb on the Railway problem in 
Tanganyika as published in the Tanganyika Opinion of the 15th July, 
1932, at pages 7 and 8 Y . 

(b) Do Government pr(lpose to take necessary steps to have the 
raeial discrimination agnill8t the Indianl!l in several respects as disclos'ed 
therein removed f 

Mr. O. I. Bajpai: (a) Yes, Sir. 
(b) Government are awaiting Mr. Gibb's report. 

COJrlJlERCIAL AND TRADE INTERESTS OJ' INDIANS IN KENYA AND EAST AJ'RICA. 

819. tMr. Gaya Prasad ,I~ll: (a) Has the attention of Government 
been drawn to the Tanganyika Opinipnof the22nd July, 1932, pages 3, 6.: 
and 8 indicating that a new East African Indian Chamber of Commerce' 
and Industry has been' established, : and thlit the East African Indi8.n 
iater.est generally .~nd th~t of Kenya. in particular is in d@ger 1 '~. 

(b) . Do G9venunent propose' to make nec'eSSai'y representa~ions to the 
Imperial Government 80 that the commercial and trade interestll of Indians 
in Kenya and East Africa may not be jeopardised as threatened , 

Mr. G. I. BaJ,ai : (a) Yes, Sir." ,';"~" . 
. . CPi) The :Go.vernment ·of India are ip. cOlTMP9Ddencewith His 

Kajf;l8ty ~8' ·Govemmenkon. the .IU\Jjee.t.··, '.' . 
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BooB 8UPlUlID TO TB&. BDGALl. 8'1'A.'DII PmsONBBS IN ,TIlE :MI.A.Hw4Ll JADo, 
" ," .' ~ 

820. *1Ir. •. Oi .... , (.-llB it· • f_t thM tout Bengali State 
prisoners under Regulation III of 1818 are detained in the Mianwali 
Jail , 

~b) If so,, is it a' fact that they applied for being transterr~ io @'j. 
Bontral Jailor l>eoli damp -, 

(0) Is'it a fact tbat they complained about the rood supplied to them 
8S .beq most uDSuitable for Bengalis' If so, what steps were taJRe.u. 
by Government for redressing their grievances about food , . 

(d) Is it a fact that the Civil Surgeon in charge of the jail also recom· 
mended for their transfer and is it also a fact that the said recommendation' 
of the Civil Surgeon was rejected j if so, will Government please state the 
1I8UODS for rejecting the recommendation T 

The lIonourable Mr. II. G. llair: (a) Yes. 
(b,) and (c). Certain representations were received from t.hese State 

PltiSGDers in J nne last in which they complained of the heat and of the lack 
of certain articles of Bengali diet and asked to be transferred to a cooler 
climate, but not speci£~ing a Bengal Jailor Deoli. The State Prisoners 
are supplied as far as possible, with the articles of diet to which they are 
accustomed, and the medical report.s re('cived show that they are generally 
keeping good health. 

(d) No such recommendation by the Jail Superintendent has been re-
ceived by the Government of India. 
WITHHOL:rmfo 0'" CoxVumCATIONS PROlI, AND RlCDUCTIOif ni DAILY 

.Ar:LLoWAIlCE8 01', THB BENGALI STATE PRl80BBBS INTIIlIl :r.IaJJw.u.x J.uL. 

ff21. *lIIIi'. S. C. Mitra: (0.) Is it a fact that all communieationsfrom' 
tBe ~n'r' Bengali State prisoners in Mianwali Jail to their relations, bldi-
DeM' partners, friends and to the Members of the Legislative Assembly 8I'e 
wit.hheld by the authorities concerned T If so, wi]] Government plealJe 
sUte the reasons for withholding each of such communications T 

(b) Is it a fact that the daily allowance fO"r the~e State prisoners has 
been reduced from Re. 1-12-0 to Re. 1-6-0 ; if so, why' Will GovernmeBt 
please state the percentage of reduction in this case and how it be81'S to the 
general ten per cent. reduction in Government expenditure , 

The lIonourable Mr. II. G. Haig: (a.) Certain complaints, in the 
matte,r of the censorHllip of their corre.spondence, ha·ve been received 
from these State Prisoners. The matter is under enquiry. . 

(1)) No, Sir. I would refer the HW'Omlb1e Member to the ieply 
gtven by me to his question No. 194 oli the 19t1t Septenlbei', 1931 . 

. . dct.NOlCNTBATION OP ~STA'J!8 PalSONBBS IN TJQI' :9BOLI Dl:TlClf'mON CAMP. 

822. *1Ir •• .: O;lIitra f (d) Wil1'Go"~rnment be ple.-lto .... 
whether. they considered the questiQn of concelJ.tJ;atingall the Stat~ ;prisoners 
!U?'V' being det",jJJ,ed j,u. di1te~nt jails i.n. di1feren~ provinces' in the Deoli Cam T ,', . ,.' .. . .", .• 

p ".,,,,. . 
(b) Ir'not, do Govern;nent propo~ ~ ~onsider theq,u~io~' 'U)lot', 

,,'hy not' . .- ,. ., .... h .• '; 

" (e) Are Go-fermifmt· awa"e thtkt th~ is' at }'Jl"68lmta 8'r8IIt: diMeulty 
in supplying Bengali food to the ~.8tate' pl'iBoueItJ, m· dilferent-·jeill1 



.-terM .-II ... W¥. ....... ,illey ~red·jo .-0"" :JPhetUr b7 
concentrating..n ,SMte -pri8DuniD a IriDgle oamp .this food ditloult.Y ~¥ 
be g~.t\y ~jtiBate4 , . 

Thf/ Honourable Mr. H. G. Baic: (a) and (b). No. There are, in 
~ ~i~»tf .~. Qq¥o~~ Pi, ~,,~te ,~j4e~s to ~~~ 
ring all those who are at present ~e Prisoners under Regulation In 
lrom the jai!s.in wl1~c~ th,ey are copfi~d to the De,pli Cawp. 
. .w) 1 .... ~elJ.u. ~ tN.t is~abll' ~'ble is dQJ)e to eJlSU3 
tJuwt .t.lJe B ...... Altate -PtiMGneQ h,ave .. met ,tc) -liicm th., ~e a~us~~ 

EMPLOYEE OJ' TP POSTS .&ND 'l'~118 DBPAB'J'IOl~ .MQ~ 
Co¥~#DIPJ.olUB OJ' THE UNITED PRoVINCES. . 

823 .• l'tIr. S. G. Jog (on behalf of Mr. A... Des) : (a) Will a.,~rJl .. 
ment be pleMed to st.$te, havi~ regard, ~ the Government of lndia 
oJ'der No. 74-E8t.1~8 (Department of Industries and Labour, P. and T., 
dated the 19th Septe~ber, 1930), the circumstance,s under which the 
holders of the Commercial Diploma of the Board of High School and 
Intermediate Education, United ProV'inces, appointed in the post offices 
bE,fore the 19th September, 1930, have been disallowed the benefit of being 
treated, as undergraduates in the United Provinces Circle' 

(b) Will Government be pleased to state how many holders of the said 
diploma entertained in the department of Posts and Telegraphs prior to 
19t.h September, 1930, have been granted the benefit of higher rate of pay 
gi ven to the undergraduates Y 

(c) Will GoveI:'llment be pleased to state the number of employee.'f 
holding t.he Commercial Diploma certificate who have been disallowed ·the 
henefit of higher rate of pay given to undergraduates' 

(d) Do GOVlernment propose to reconsideT the order quoted in part 
(a) above, and give relief to thoae a«Ccted by it with retrospective effect' 

Mr. If. Ryan: (a) Because the concession sanctioned in the Govern-
ment of India ortier referred to by the Honourable Member was gNlnted 
to those degree and diploma holders in Commprce who entered the Posts 
and Telegraphs Department on the time-scales of pay of the clerical 
service on or after the 19th September, 1930, the date of the order, and 
it is not the practice for Government to grant concessions with retrospective 
effect. 

(h) None, for the reasons just stated in the reply to part (a). 
(c) Government regret that the information is not readily available, 

nor do they propose to call for it., in view of the t.ime and labour which 
would be involvecl in its collection. 

(d) No. 
CO~LIP;~E8 AUCTIONED ,AT BURDWAN, ASA.NSOL AND DHA.NBAD SINe£. 

~. WmTWORTH'S APPOINTMENT AS CHIEF MINING ENGUTEEB. 

824. *1Ir. A. B. Gbuma.vi: Will Government, b~ ple&l!ed to :1&,. on 
tlu> table a statement giving the names of the colher~es whIch ha,:e bMI.l 
sold in auctifQ1 at Burdwan, ASJlIDlOl a~d Dhanbad, .. ~ce ~r. W~~~orth 
has been appointed Chief Mining En~neer, and statlng, If peMjRUi, -tlMt 
~Ufi6!, fpf ~ch t.hey we~e ,.old , 

Mr. P .... Ba.u : Government have no infonna.tt.t. 
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:Dr.- Zta1l4ctiD. Ahmad : ; lIBy I -know whet.hel'the GoveiBmeat WeN 
Qrwere not eODlwted bctfore these oollieries were auetioned,' 

lIIr. P. R. Ran: 'fhese are not collieries belonging to "Oo'vernment. 
. '., ~ 

!b:DlOA.L TBEA.TKENTOP' OBTAIN BENGALi STAD Pm:SONBBS IN THB DAJlOJ[ 
JAIL. ' 

825. *111'. B. O. Jlitra: (a) Is it a fact that .four -Bengali State 
prisoners, w., (i) Professor Jyotish Chandra Ghosh, (ii> Mr. Bhupati 
Majumdar, (iii) Mr. Surash Chandra DRS, and (i1J) Mr. Pumachandrana. 
have been detained in the Damoh Jail, Central Provinces, under Bengal 
RAgulation III of 1818 since the beginning of January this year , 

(b) If so, is it a fact that Professor Ghosh has been sdering from 
various ailments, culminating in nervous prostration , 

(c) How long has he been under incarceratiotl at a stretch , 
(d) Do Government propose to release him or :relax the rigour of 

detention in eonsideration of his ill-health' If not, why not , 
(6) Is it a fact that Mr. Bhupati Majumdar has been su1fering from 

nasal trouble , 
(f) If so, do Government propose to transfer him to a place where he 

can get better medical treatment , 
(g) Are Government aware that he was treated some months before 

in the Calcutta Medical College, when he was su1fering from similar nasal 
troubles' 

(h) What is the report of the specialist of the Calcutta Medical College 
regarding the health of Mr. Purnachandra Das just before his tranafer to 
the Central Provinces , 

(i) Does the report show that he was su1fering from Duodenal ulcer 
Qf a chronic type at the time of his transfer to Damoh , 

(j) Has he ever vomited persistently since he came to the Central Pro-
vinces , 

(k) Do Government propose to transfer him to 8 place where he can 
get better medical aid f If not, why not , 

(l) Did Government consider the health report of these persons before 
they selected Damoh Sub-Jail as the proper place for their detention' 

(m) Did the Bengal Government send the health reports of these State 
prisoners before their transfer so as to enable the Central Provinces Govern-
ment to choose a suitable place for their detention in the light of these 
reports , 

(fa) Will Government be pleased to state whether the hospital of a lub-
jail like Damoh is sufficiently equipped for treatment of such diseases , 

Co) Is it a fact that the Bengal Regulation III of 1818 lays down that 
the Superintendents of Jails shall at once report to Government whether 
the rigour of detention is likely to tell upon the health of the prisontrs and 
that a periodical report of their health should be :submitted to Govern-
ment' 

(p) If so, will Government be pleased to state if any such report hRS 
heen submitted' If not, why not' 

(q) If it has been submitted, will they be pleased to place them on the· 
table' H not, why nott ' ; ,1. .. 



,·fte;SOnourable 1Ir; .. G. JIatg.:: (G) Yea. 
(o) He is reported to be' suffering froth Neurasthenia lor sOme years. 

His chief complaint is disturbed sleep,' but his general health' has been satis· 
factory and the last report· received in August showed that' he had rained 
9 lbs. -in weight since his admission to the jail. ' 

(c) lie has been detained, under Regulation III of 1818 since the 1st 
January, 1932. ' 

. ,(d) .No. ... . 
. (e) On admi~ion to the Damoh Jail, he was troubled with a nasal 
complaint which dil!llPpearcd without treatment, possibly due to change of 
l~si~ce. ' 

(f) Does not arise. 
(g) I have no information about this. 
(h), (i) and (j). I have no information regarding his previous medi· 

cal history, but the reports received by me show that though he was re-
ported to suffer from duodenal ulcer, he has gained 11 Ibs. in weight since 
admission to the Damoh Jail, takes ordinary diet and, except for an attack 
'Of gastritis for three days in August last, his general health is reported 
to be satisfactory. 

(Ie) The medical reports do not show that there is aar 'need to con-
sider the question of his transfer, nor is th\n'e any reason to believe that the 
medical treatment is inadequate. 

(l) and (m). The Damoh Sub-J ail was selected as the moat suitable 
place for the detention of these State Prisoners in the Central Provinces; 
There is nothing to suggest that, from the point of view of health, it is 
unsuitable. 

(n) There is no J"eason to supp~e that the medical facilities are inade-
quate. 

(0), (p) and (q). Section 6 of Regulation III of 1818 requires the 
submission of a report from the Jail Superintendent as to whether the 
degree of confinement imposed on the State Prisoner appears liable to 
injure his health. A report under this section was duly submitted to 
GOVernment. Periodical reporte under section 4 of the Regulation by the 
officer appointed to visit and report on these prisoners are being received 
regularly. I am not prepared to lay copies of these reports on the table. 

INADEQUATE DIETARY ALLOWANOE GRANTED TO THE BENGALI STATJ: 
PRISONERS DI' THE D.AJr[OB: JAIL. 

826. *Mr. 8. O. Mitra: (G) Is it a fact that State prisoners get 
Re. 1-8-0 per diem per head as dietary allowance f 

(b) Is it a fact that they have to bring dol, fish, sweets and other 
articles of their daily consumption from Bengal at the rate ,of Rs. 8 per 
m8nnd as freight eharge , 

(c) Is it a fact that they have to bring ROme other articles such as 
plantAins, oranges and. rice from Jubhulpore andotber places :far away 
hom Damohf . 
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td) Are GO\'ernment .aware that tH ft'eilht -8,IfJftIi OI'l~h .-tides 
CQn~ume Ii great portion of their diet allowance' If so, do Government 
propose to increase their diet allowance T 

The HOJlourable IIr. H. G. Ha.ig: (a) Diet allowances vary accQrd-
ing to 10cHI conditions. 

(b), (, c) Rnd un. I haye no information about freight ·charges ; but, 
in consideration of the fact that certain articles are not availablr locally, 
the diet allowance at Damoh has been raised. 
GBIEV ANCES OF BENGALI DETENUS DETAINED IN PROVINCjl:S OUTSIDE BENGAL. 

827. *Mr. S. C. Mitra: (a) Will Government be pleased to state 
whether they have earried out the solemn pledge given by Sir James Crerar 
ill tlw last Assemhly Sps."ion ill conllcetion with the tramfer of Bengali 
uetenllS to othrr provinces to t.he ('fred that Jiberal rules will be framed 
for ihcir treatment and that t'onditions obtaining in Bengal will be created 
". h,,1'\' they are kept ? 

(/J \ Is it a fact that Ben~al He~ulati()n ] II of 1818 provides that the 
~tate prisonprs shonlrl ]lP treated in jail accurdiug to their rank lind station 
ill life 1 

((') If so, do GO\'t'I'lIment propm;e to remO\'e their grirvanceR by 
increllsing their nllowllIH'r!4 Ilnl! 1!1"1l1~ proper faeilities for their 
('xrr(,j"c ~ 

The Honourable Mr. H. G. Ha.ig: (a) 1 would rf'fer tht:' Honourable 
Member to the replies giY<'u by me t.o part \ b) of Mr. (iaya Prasad 8ingh'l:! 
qlH'stioll Xo. :Z2 Oil t.h(' ;ith SeptpJIlbel'. 

'b) The Regulatioll rel{uircs that snitahJe l'royision should he made 
for the slllYJ.)ort of a Htatt' Prisoner according tu his rauk in lift, and to 
his own wants and this fador is takell illto l~(msidl'ratioll ill \'uch easc. 

((') Does not arlst:'. 

DETENUS IN THE DAMOH SUB-JAIL. 

828. *Mr. B. C. Mitra: (a) Are the detclllls at Damoh confined day 
and night in a yard of tIll' namoh snb-jail 1 Arr Oowrnmt'nt. aware that 
f-:uch a ('onfinempnt for an indrfillitpl~' long WrioG will tf'11 h!'aviJy on their 
llf'aIth IlTlcl mind ~ 

(b 1 If so. what step do UO\'pl'nrnrnt propose to takf' to rpmo\·e the 
,jgollrs of ('onfiTlPIIlPnt in tll(' intprf';;t (If thpir h(,lllth ~ If nOlH', \~·hy 

not ? 
The Honourable Mr. H. G. Haig: Illi and (h 1. 'rht' Illl'dieal 

report.;; rl'cei\"(~d s.how that th(~ dt'gl'l'e (,f (·olllin('lII('llt ii"i not injlll'i"ns t.o 
their I\pillth. ~anf'ti()1l has 11('1'11 1l('col'clell to tIl(' ('onfinrmf'llt of these 
prisoners in II sepal'lltp IJllildillg' a<ijnC'ent to thf' l)amoh Nllb-."Jnil. with a 
view to provide better aecollllllOdHtioJ1 for lIwllI than was u\'Hilabll' in the 
jail itsrlf. 

Supny OF BOOKS TO DETENUS. 

R29. *Mr. B. C. Mitra: 'Vhat Hl'rlillgrmcntH haw l)('(m made 
for the supply of books in thp caRCS of the octenuR , 

The Honourable Mr. H. G. Haig: Th .. IIrrangl'ments for thp supply 
of books to perRODR dealt with under the Bengal Criminal Law Amendment 
Act, 19:-10, are regulated hy rules made by the Go\'ernment of Bengal. JIl 



••• l" 

regard'to the Bengal detenus transferred to the Deoli Oamp. Jail, I would 
refer the Honourable Member to Rule 8 of the Bengal Detenus Custody 
Rules, framed by the Chief Oommissioner, Ajmer-Merwara, and published 
-in the Gazette of India, dated the 14th May, 1932. 

Mr. K. C. Neogy: Is the Honourable Member aware that in the list 
of periodicals, which the detenus at Deoli are permitted to rea.d, there are 
'certain periodicals which ceased to exist long ago T 

The Honourable Mr. B. G. IIa.ig : PQssibly the detenllB are anxious 
to read the earlier numbers of those periodicals. 

Mr. K. C. Neogy : Can the Honourable Member tell us who it was 
that drew up that particuJar list Y 

The Honourable Mr. IL G. Haic: The list is based on the rules in 
force in Bebgal. 

Mr. S. C. JIlin : What is the arrangement for the supply of b~ 
to State Prisont'rs 'who are not in Deoli or in Bengal, but in other provinces 
of India Y 

'l'heHonoara.ble lair. H. G. Baig : I imagine that arrangements are 
made locally. 
INADEQUATE ALLOWANCES GlLANTED TO BENGALI STA.TB PBI80DM DftAINED 

OUTS[DB BBWAL. 
830. *Mr. B. O. Em: (a) Is it a fact that Rs. 1-10-0 has been fixed 

per head per diem for the detenus in Buxar Detmtion Camp in Bengal' . 
(b) If so, why has a meagre allowance of Rs. 1-8-0 been sanctioned 

for the State prisoners outside Bengal , . 
The Hono1U'8.ble Mr. B. G. Hair: (a) No. i understand the rate 

'is much leeti than that. 
( b) Does Bot arise. 

ALLOWANOES, HEALTH, ETC., OF THE BENGALI STATE PRISONERS CO~ 
IN JAILS' OUTBID.. BENGAL. . ' 

831. *Mr. B.a. Mitra: (a) What are the dietary allowances fixed 
for the Bengalee State prisoners now confined in the Trichinopoly, 'Cann~
nore, Rajahmundry, Central Jails in Madras, Mianwali and Rawalpindi 
Jails in Pllnjab,and Peshawar Jail in the North-West Frontier Province.' 

. (b.) Do. Govenuwmt propose to place on the table the health reports 
of the State prisoners detained in those jails' If not, why not T " 

(c) Will Government kindly state the period of detention of 'the 
State prisoners detained in those .Jails and in the Damoh (Central rro~ 
"-inees) under Bengal Criminal Law Amendment Act and Bengal Regul~· 
lion III of 1818 T . 

(d) Is it a fact that almost all the violent revolutionary crimes ,vere 
perpetrated long after their dett'ntion , . 

(e) What were the terroristic violent crimes committed before thr.it 
detention which justified their incarceration T 
. (f) Does Bengal Regulation. III enjoin that His Excellency the 
Governor General and Vic.eroy should be sati!i1;ied in case of i~ appli~~ tion , . ' , ,.' ", ", 1 

(g) If so, did Government place all the necessary papets fJf' :lnthe 
iprifloners detained undeI' the Regulation before His Exdel:lenertbEi GO~rnor 
General' If not, why not' : ~r •.• ;; :.:, J'J'):,-;;)j;), rr'j,)i;·'.':i~ .,,' ,: :1;;', .. 

L241LA.D 0 



"lb.Bonouable 1Ir. B, Q. Baig ~ (4) J:'would refer'the Honourable 
Kember to the statement I laid on the table in reply to Sata"'ar Saut Singh.'s 

'Q'Ge8tic:ln No. 163 on the 12th September, 1932. . ., 
(b) These reports are submitted for the information of Government. 

I regret, I am not prepared. to lay them on th€ table. 
(~) The information is given in the statement I laid on the table in 

reply to Sardar Sant Singh's question No. 163 on the 12th . September. 
Then are no persons detained' under the Bengal Criminal Law Amendment 
Act in any of these provinces. 

(el) No. 
(e) I cannot disclose the information on which Government aeted. 
(f) and! (g). Action taken under BegulatioliI~IiB determined by the 

Governor General in Council (not the Governor General) after due con-
iideration of all the circumstances relevant to each case; , 

CENSORSHIP OF LETTERS AND BOOKS OF STATE PRISONERS. 

832. *liIr .•. O. Mitra: (a) Will Government' be plealled to'ptllte 
who is the censor of letters and books of the State prisoners , 

(b) Who has selected him for the purpose Y 
(c) Have Government promulgated any rules for his guidance , 
(d) If so, will the Honourable Member-in-ehai'ge be goOd enough to 

p1uee them on the table , 
(e) H there are no rWM, will Government be pleased to state what 

procedure the prisoners are expected to adopt, for appealing t<» higher 
authorities against the orders of such censoring authorities , 

(I) Is it a fact that some officers of I. B., C.' I. D. Bengal, other 
than the censor, sign in his behalf the communications, of the State 
prilOners and information regarding the withholding of letters ill all 
~~, '. 

(g) If so, what is the function of the eensor , 
. (1) Is it a fact that tIIe·1IIIiiaor 'ta1tes more than two 'weeks in censor-

hagtlie letters in-coming aDd'lo-.oing' . , .' 
(0 Is it a fact that in cue of a let'ter being withheld the cel180r 

bllol'mB the State prisoners eoncerned after over a month , 
'(j) Is it.a fact that no reason is assigned bt the censor for with-

hokting any letter , 
(k) I~ it a fact, that the ceD.IOr did not po. sueh books &8 the 

" Socialist Movement' by Ramsay MaeDonald the presen\. .. PriJl!e Minister 
of England for the study of the State prisoners at .n .... · (Central 
Provinces)' . i ,';). 

(Z) Does the censor himself read the books and form his opmion or 
does he censor them on the title of the books and the names of thp.h· 
authors' ' 

(m) Who is tbe appellate authority against the censor's decision' 
(n) Is it a fact that~I\tP'lltulatory lett~rs to the Mafor and Deputy 

llaJors of Calcutta from the State prisoners at Damoh have been witllheld , 
If 80, why t .' 

(0) r • .:it,a faCt tbt 'letten renqUirilw:oi ,ttl. healt" o~ friend. ... 4 
.... tioDi have heeD Itopped t U 80, ...,. t ': :",'! .', "; •. ,:" • ':! 

I l ~, l~. " 



The Honourable Mr. H. O. Hai&' : (a) to (j), (l), (m) and (0). The 
etllSOrship of- theeorrespondence of State Prisoners coriftDed 11lid~rRegu
lation III of 1818 is conducted in the pl'ovinces to which they belong. 
Books are allowed at the discretion of the Jail Superintendent who, in 
~es of doubt, consults the District Magistra~ or the· Commissioner of 
Police, as the case may be. It is always open to the State rri80llers to 
sulbmit representations in this matter if they have any grievance and all 
.such representatiollH are forwarded to and dealt with by the Government 
of India urufilr thc provisions of section· 5 of t~e Regulation. Such com-
plaints, as have been made, have been enquired into with a view to remov-
iIlg any real grievance as regards delay or ather matters aR far 8.'1 iR con-

. silltent with the proper exercise of censorship. 
(k' and (n). I have no information and have r~ceived no rt>presenta-

tions on these points. 
:Mr. B. DII': Have any State Prisoners submitted any repl'le8enta-

tion that they were not allowed to read the Premier Ramsay MacDonald's 
hook, and, if so, will be consider that representation , 

The Bonourable 1Ir. H. O. Bair : I shall certainly examine any 
representation, t~at is made. 

Mr. B. Das : Has the Honourable Member read that particular 
. book, and has he fOW1d it objectionable to read' 1 

The Honoarable Mr. H. O. Ha.i&' : I am afraid I have not had the 
the advantage myself of reading the book. 

F .AOlLITIES TO· STATE PBI80NE:aS I'OR· OUT-DOOR EXBBCI8B8 AllD Gme. 
833. *Mr. I. O. llitra : Will Government be pleased to state as to 

what facilities have been .giveJl to State prisoners in dUferent· jails for out-
door exercises and games ,. If none, .why not·f . 

The Honourable l!tf.r. B. O. Baig : Facilities for exercise vary accord-
ing to local circllllUitances. Arrangements are made by the Sg,perin-
tendent with due regard to the maintenan~ of jail disei.pline and the safe 
cU$tody of the State Prisoners. They are allowed to exereise· in the open 
air in the mornings and evenings, and, where conditiOJis permit&nd they 
so desire, arrangements are made for badminton, J ndian clubs, and other 
forms of exercise. 

APPoINTHBNT OJ' A MUIBER OJ' TIDIl LAHORE CANToNltBNT BOARD AS TO 
Euct1TIVE OJ'l';[CBB. 

834. *8irda.r 8oha.n Singh: (a) Is it a fact that resolution No. 27 
(1) of the Lahore Cantonment Board meeting held on 30th April, 1932, 
was moved to empower one of the elected members of that Board to 
perform the duties of the Executive Officer during his absence , 

(b) Is it also a fact that this reROhition was supported by aU the 
leven elected members and was defeated by sheer weight of the official 
majority of eight members , . 

. (c) If ,the answer to the above is ill the affirmative, wha.t action do 
Government, propose ,to take in the matt~r' ' 

Mr. O .•. P.·'l'ottenham: (G') , (b) and (c). Government have no 
info~ation. . I .have .called for a report and will lay t.he answer on the 
table as iIoon u:PossrDle.· ... . " . . , 
L841L.A.D· .• ; ... os' 



. . . 
HQUO'l'I(iN IN TJIB lW'Bs roB STBUT'txa:aTING iii' T~ "iuroBi: .~Pl!-

IIENT. 

8SIS. ·8irdarlohan SiDrh: (a.) Will Government be pleased to statle 
whether it is a fact that the Military Engineering Services, Lahore Cart. 
tonment, charge four annas and six pies per unit for street lighting frO!n 

. the Lahore Cantonm'ent Board , .... . 
(b) Is it a fact that the charge from private retail consumers isoDq 

&lUlU four per unit in the same Cantonment by the Imme Department , 
(c) Is it also a fact that in the neighbouring municipality of ,Lahore 

only three annas and six pies per unit is paid on aecount of street lightiDg 
.. and that even this rate is considered high by the Dobson Enquiry Com-
mittee in paragraph 127 of their report , 

(d) Is it also a fact that the Cantonment Board, Lahore, hu .&everal 
tim~ protested against this high rate , 

(6) If the answer to the above is in the affirmative, are Governm_ 
:Pl'epared to order a reduction in the rates of this military department , 

Mr. G. :a. P. TotteDh&m: (1tJ) Yea. 
(b) Yes. 
(c) I am prepared to accept the Honourable Member's statement of 

the facts. 
(d) No, Sir; Government have not received any protest. They haTe 

been informed, however, that when agreeing to pay the rates now ('.barged, 
the Board added t.otheir Besolution a rider to the' e1feet that these rates 
Mould be redueed. 

(B) Government are prepared to eumiae 011. its merita any repramt· 
ation on the subject which the Board may' decide to make. 

• PnaBDIS TO AND JmPATBlAI'ED J'BOJl. HEMAZ. 

836. -Mr. B.ah.UntooJ& 11. OhiDoy : Will Government' be plp&sed to lay 
OJ). the table a statement giving th'e figures for each year separately fram 
1919 to 1931 showing : . " 

(a) the number of destitute pilgrims repatriated from Bedjaz and 
their percentage in respect to the total llumbersailedfrom 
India, 

(b) the total cost incurred on account of destitute pilgrims re-
patriated from Bedjaz to India, 

(c) the number of pilgrims who sailed with single tickets 'Without 
depositing the amount required for the return journey, 

(d) the number of pilgrims who sailed to Hedjaz with single 
tickets and depositing' the amount required for the reiuril 
journey, 

(6) the number of pilgrims who sailed to Hedjaz with return 
tickets, and 

(f) the namea of the Shipping 'Companies" e8.rryin~pi1grims 'to. thP 
Hedjaz and the minimum and ~aximwn r!a~ ~of p~ 
charged by them , ." , , " . > .• 

1Ir. G. I. BaJpai : A. Statement giv~g -such ~orm,..ti04, ai it 
available, is laid on the table. " '. . ,.. '., ' .. 

1..J •. "r , .. 
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837. *1Ir. BahiDoola II. OhiB01: Will Goveiu.meat be ple"';d to .t.te : 
«(I) whether they have accepted recommendatioDl NOB. 29 to 83 of 

the Raj Inquiry Oommittee and, if' 80, wQt step. they have 
iaken or propose to takc to give effect to those recommenda-
tions with regard to improving the arrangeinents for *e 
accommodation and medical inspection of pilgrims at " F " 
Shed, A!p.xcmdrll Docks, Bombay ; 

(b) whether they have accepted recommendations Nos. 214 to 217 
of the Raj Inquiry Committee and, if so, to what extent 
they have reduced or propose to reduce the Kamaran dues ; 

(e) whether they have accepted recommendations Nos. 53 and M 
of the Raj Inquiry Committee, and, if so, what action they 
h",ve taken to recover from. shipping companies the SUIDI dv.e 
by them as compensation to the pilgrims ; 

(d) whether it is a fact that shipping companies have, taking ad-
vantage of the ambiguity of Rule 68 N. (2) of the Indian 
Merchant Shipping Act, refused to make over to Govel'lllQent, 
for credit to the Indigent Pilgrims' Fund, such amounts of 
deposits far return passage ref1,lIldable by them and, if 110, 
the amount 10 withheld by the fbipping companies ; and 

(,) whether it. is a fact that shippi~ companies have recovezod 
from Government the amounts previously refunded by them 
on account of unclaimed passll.ge money under Rule 68 N. (2) 
o~ the Indian tIerch&IJ.t Shipping Act IUld, if so, the amo~t 
80 recovered by the shipping companies , 

•• Go 8. B&jp&i: (tJ) :Recommendations Nos. 29-33 have been 
a~pted in principle. Practical effect will be given to them as Boon as 
fip.ancial conditions permit. 

. (b) Recommendations Nos. 2Hi---217 have not been accepted, be-
,*use they conflict with the provisions of the Anglo-Dutch Agreement 
regarding Kamaran. As regards recommendations Nos. 214--215, G9V-
ei'nment are doing eYerything possible to rerluce expenditure at Kamar~ 
and are examining the question of reducing the Kamaran dues in con-
s-fJta..ti.oll with th~ Government of t~.e l'ietl!erhLn~ East Ill.<;li~, whose 
C9D88nt is required before the duea can be reduced. 

(0) The Qovernment pf Bombay have filed a suit against the 
Nemazee Line for the recovery of sums due from tbat Company as com-
_atiQP.tQ .pilgrims. NQ. further aC.tion.is posaibla on recommendations 
NOlI. 53-54 Ulltil the result of the. suit is known. 

(d) and '(,). The Honourable Member is referred to the reply 
~v~. on the 16th September, 1931, to parts (a) and (b) of starred 
qwm.um No.as6.asked, by Khan.,Bahadur IIaji Wajihuddin. 
. Dr. Zia~ Ahmad,: Can~t the RonourabJ.e Member give.,.UR .e amount wlnch they paId back to the company on account of this 

J!ecovery , 
.1Ir .•. 8, Bajp&t : I ean ob1ahi. the informatiQJl,--in io far 8S it is 

~l'8llable, for !he Honou~le Me*iber. ~' 



, , 
, .~. 

P.aoPODD A.BoLITIO:W QJ' P .A8OHDA OB SAUAJU. POST OJ'J'ICB DT ,TBJII BUBDWAN 
Du'l'Blar. 

838. elk. B. N. JIi.sra, : Will Government be pleaaed to state whether 
it is a f!act that : 

(a) there is a proposal. fOl' the abolition of either P880nda or Sake 
nara Post Office in the diatrict of Burdwan (Bengal) ; 

, (b) Pasonda POit OffiCI' is neArer to the local market, boat-etation 
and place of busineM, where big shops are also situated, as 
compared to Saknara P.' O. in the district of Burdwan 
(Bengal) ; and 

(c) Pasonda Post Office is situated in a central pllWe so far as the 
jurisdictions of both Saknara and P~onda Post Ofticas in the 
district of Burdwan (Bengal) are' eoncerned , 

... T. &yan: Government have no information. The matter is 
'Within the competence of tbe Postmaster General, Bengal and AMam, to 
whom a copy of the question is being sent. 

'BUNOH P08'l'lU8TlllBS WITHIN TIlE JURISDICTION OJ' TJIB RAnrA. SUB-POST 
OJ'J'IOB IN TD BUBDW AN DISTRIar. 

839. eMr. B. N. MUm : (a) How many Branch Post Masters are there 
within the jurisdiction of Raina Sub·Post Office in the district of Burdwan , 

(b) How many of them' are lflUJllalJu.ans , 
(c) Will Government please state whether the residents of vill8@'88 

under thf' postal jurisdictions of Raina and its' branch Post Offices are bbth 
Hind IlS lind MURSaJDlanl , 

l'tIr. T. &y&D: (~) Five, all of whom are Extra-Departmental 
Agents. 

(b) One. 
(c) Yes. 

INOOME-T,AX OOLLEcrED ON I:NOOMES BELOW Rs. 2,000. 
, 640. -Mr. A. D&8: (a) Will Government please state the amount cf 

tax collected from 31st March, 1931 to 30th April, 1932, on incomes from 
Rs. 1,000 and above and up to RB. 2,000 or below, in the whole of India 'i 

" ' (h) What haa been the total expf'nditure on this collection, what ~ tJ,le 
",t yield to Gov~ment during this period, what was Government's esti-
mate about it and by how much has the yield fallensbort of Government's 
~timate , ' , , 

TIle Bonovr.b~ 8ir O. P. Bamalwami AJpr: (0) I am DiOt in a 
. 'peaition to, give the figurea for the period of 13 months and one day to 
, 'Which the Honourable Member refers. Subject to cheek whentlte 

Meounts &gures arereeeived, the receipts in the .finaneial. year 1931-82 
, on' incomes fromRe. 1,000 to Re. 1,999 amouted to Bs. 15;68;521. 

(b) The f,()tal expenditure incurred during the year 1931-32; in eon-
neotion with the collection of the tax on lower incomes. was ap-pro.x;imately 
Re. 2i lakhs. The original estimate of expenditure fortbat year on 



that account was· Rs~ seven lakhs. .. The ·original estimate' of t1t& yitIld 'hom 
the tax on lower incomes for the year 1931-32 WM Bs.. 38 lakhs. 

Dr. ZiauddillAbmad: M>ay I 8skwhatis· the . percentage of the 
actuals oompared with the expectation Y 

The Honourable Sir O. P. Bamaawami Aiyar: The percentage is 
the percentage of 15 to 38. (Laughter.) 

Dr. ZiauddiD Ahmad: That islt>8s than 50 per cent. 
.. The Honourable Sir O. P. B.a.maawami A1yar : That is a matter 

of arithmetical calculat.ion. 
:RaG Bahadur B. L. PatU: May I know whether Government 

expect any more income from this source , 
The Honourable Sir O. P. B.amaawami Aiyar : They do. 

ALLEGED INJUSTIOE TO OERTAIN TIOKET CRECXING AND TIODT COLLBOTING 
STAJ'II' OJ' THE EAST INDIAN RAILWAY. 

841. *Dr. Ziauddin Ahmad: (a) J!l it not a fact that the attention 
of ,the Railway Board has been drawn by the Members of the Assembly, 
Railway organisations and indh'iduals to the injustice done by the East 
Indi&Jl Railway to (i) the old Travelling Ticket Inspectors, (ii) the crew" 
and the crews-in charge, and (iii) ordinary ticket collectors in the fixing of 
the salaries in the proposed Moody-Ward scheme , 

(b) Is it not a fact that Government repeatedly replied that the matter 
is UDder investigation and that report has been called for from the Agent 
of the East Indian Railway , 

(c) Did the Railway Board make an independent inquiry , 
(d) How many times did the Railway Board approach the Agent 01 

the East Indian Railway by correspondence or personal conversations and 
on what. dates' 

(c) Did the Agent giw any reply to such inquiries ; if not, why 
not' 

(f) Is the Agent, East Indian Railway, bound to obey the orders issued 
by the Railway Board and act according to their directions , 

(g) If not, what are the relations between the Agents and the Railway 
Bmudt . . 

111'. P. B.. Bau: (WI') The attention of the Railway Board has bean 
drawn to the alleged grievances of "the Ticket Checking sta1! of the East 
Indian Railway in the matter of the pay allowed to them under the 
Moody-Ward Scheme. . 

(b) to (e) . 'As similar questions arose with reference to similar 
staft' on the Eastern· Bengal . and, ·North Western; BlUlw.,.; . the·· question 
'WU diseu88ed by the' Railway'· Board' with repruentativel'. of the three 
State Railways concemeti. Detailed propoaalshave reeently been' lub-
mitted by the Agents which are at present under the· coBsideration . of the 
Railway· Boarci It iIJ hoped that the· peints Itt ·iuue .1rill be settled ; very 
aho~y. ; 

(I> l' ea. ", . ',;, .'; . , , :.. . 
.(g).Deesnot .ri"ie.,'. ,: ," ,i::'· ).r ,. ',. i 



.Br.i·~diD. Ahmee": I thank the Bonourable gentleman for 
aetthng thiS question for ever, but will he also keep in mind the subject 
matter of part (c) of question No. 797' It is this, in giving allowance to 
the Travelling T~cket.lDspectors, the x:ul~ is that the time muatbeover ei&ttt 
hours and the time IS so fixed that It 18 only seven hoUl"8 59 miB.utes 59 
seconds, 80 that they may not get any travelling allowance. ' 

Mr. P. IL Rau: The point will be borne in mind when the question 
is decided . 

.ALLilGATION8 Oil' Iu.-TuATM:ENT TO INDOOR P.6.TIENTS IN THB DELHI CIvn. 
HOSPITAL. 

842. *Dr. Ziauddin Ahmad: (a) Are Government aware of the aUe-
gnt.ioD3 that ill-treatment is accorded to indoor patients in the Delhi Civil 
Hospital and illegal gratifications forcibly extracted from them , 

(b) Has the DiTector General or Civil Hospitals made an independent 
inquiry t 

(t') Who is thfl supervising authority of the Delhi Civil Hospital !. 
Mr. G. S. -,jp&i. Government have read such allegations in the 

PresS and have made enquiries from the Local Administration. The result 
willhf' eOJlnnunicnted to the House in due course. 

TRIPS TO SUUA Oil' THE DEPUTY ASSISTANT ELECTRIOAL ENGINEEB, P08TS 
AND TELEGRAPHS DEPARTMENT, NEW DBl.m'. . 

843: ~. Muhammad Azhar Ali: (a) Will 
state: 

, Government please 

(1) 

(2) 

whether the Deputy Assistant Electrical Engineer, Posts and 
Telegraphs, New' Delhi, ·proceeds to Simla ; if so, what is 
his business up there ; 

how often he has moved up hithf!rto, and since when ; 
(3) what expenditure Government have been committed to hitherto, 

separately, in regard to (i) transport charges ; (ii) halting 
allowances; and (iii) other incidentals, if any; and 

(4) what the average cost is per trip , 
(b) h it true that these visits to Simla, were of a regular and 

uniform nature-month by month-throughout the year' If so, what 
:jultiAes the calls up at Simla, during the . winter. mon~hs ,. Did. the 
calls during the summer months' have anysjgnificance , 

(c) Do the department retain pel'l!Danently .a qualmedeleotrician 
brother slleh of110ial at Simla I If SO, has he ever been found lacking iJa 
the due perfOJ'D!.an.oe of his dut ...... or.otherwiseinefficieD.tf If. so, how 
was the defaulting offieial dealt with! W 8sany reduced, removedOl' 
discharged in the last five years '. 

Cd) Technically, what are the academic or oth'er degrees or qualifica-
tions of the electrical official attached to the Simla Central Telegraph 
'OiBce 88 compared with' the' neptlty Assist.ant Eleetrical Eniinee~ -of New 
'l>elhi T If the qualificatioM of both the offic~rs are identieal, what 
purpose is IJen'ed' by the latter inSpecting or examining the duties and 



LBQI~.·e,"'~'J ... ' ... f.26TB SUTD.8BB 1931. 

~~er f\Q1ctio~ d~ged br the fo~er '&-a: dio GQl'~~,nt ·pro1lt 
by BUc)l visit~ , ,,'. , • 

( • ) Ie it true, thai tae :Divisional' 'BtIg'iBeer, Tc1egrapbe,~i 
.... nee.rmg. Divimon, ~nj018 abnO&t a complete ~ tip at Simla d~ 
tee entil3e Bummer seuon: , 

(f) Is it not a fact that the maximum benefits obtaInable under the 
tDuriDg regulations and privileges have invariably bem exploited,time 
and again' 

(g) Are Government prepared to explore thorougbly the cause and 
jQBti1leation of tll such visits made hitherto separately, and juAify~ 
individually, the need for such public expenditure, when it should have 
been necessarily avoided , 

Mr. T. Ryan: (a.) (1) les j h:r inspection of the telegraph 
equipment lind electric light installations in post and telegraph officee 
in Simla which are in his charge. 

(2) Since 1926 ; detailed infurmation is, however, not available be-
fore 1930 when the officer visited Simla eight times, in 1931 four timee 
and in 1932 twice. 
, (3) In 1930, transport charges-RHo 472, halting allowance-lla. 51:13 ; 
in 1931, transport charges-Rs. 236, halting allowance-Rs. 220 ; in 1932. 
transport charges-Rs. 138 ; halting allowance-Rs. 119. There were nO 
incidental charges. 

(4) About Rs. 125. 
(b) No. Visits weN made during the summer months ,only ",hen 

t)le work was heavy. The second part does not arise. ' 
(c) The reilly to the first part is in the affirmative and to the second 

part in the negative. The other parts do. not arise. 
(cf) Both officers have deparimE'ntal training. The Deputy Assist-

ant EI(>ctrical Engint~er is a senior and more experienced officer and hal 
consequently more technical knowledge. 

(e) The Divisional Engineer is required to be in Simla for 90 days 
in the summer season. 

(f) Certainly not. 
(g) DOE'!i not arise in view of reply to (I>. 

')lmrBBB OJ' SUPBBINTmmJ:NTB OJ' P08T ODICIIfI IN TBJISnrD AlITD BALlJalDBTAN 
AND OTDB' PosTAL CmoL1II. ;' 

·844~ *Mr. 'Ckya Pruad. amp: (a) Is it a fact that in Sind and 
Baluehi8tan, there are only three Superintel1deht.s of ·~t ,Oftloos;atl,d 
tba~ an independent Cil'cle is being retained there' What is t~e apprO%i-
ma~ annual expenditure '" . 

(b) What is the number of ~uperintendents in other Post,al Circles 
in India' 
, •. T .• ,an : (a) If the Honourable Member is ,referring to $up . 
• ri~tendellts,.in cba~ge of Postal DivjsipDJ, the ,rCtl>lY" to.. tht·1lmt part of 
,the qut>8tion i. in the affirmative. The Cirele i. a minor "ir,cle and is i~ 



", . i.: ':':'~ 'nol 

, charge bf 8 nirec~orwllose statUs: is loiver th8:ti thil.t of" PO~bter8 Gene-
· r&1 who' are in charge of other Circles. As regards the second part 01 
~e quelltioll. the Honourable Member's attention is invited to part <I> (3) 
,;of·the reply given in tills House onttle 26th J 1Ul1lary, 1931,.tQ 14r; S. O. 
· Shahani 'sunstarred question No. 48. 

< b) J f the Honourable Mem.lber refers to Superintendents in charge 
'.Gf PostaldivisioDB, the number is 81 follows: 

Bengal and ASsaDlCircle 
Bihar and Orissa Circle 
Bombay Circle 
Central CirCle 
Madras Circle 
Punjab and North-West Frontier Cire1e 
United Provinces Circle 

.' . 

19 
8 

12 
9 

16 

16 
13 

Mr. II. Baawood Ahmad : Is it not' a fact that tbe post oftlcea ill 
;Baluehistan and Sind are seatt.ered over vast areas as compared witll.other 
parts , . 

Mr. T. :B.f&D : It is the case that the post ojllces are scattered over 
a large arieR. . 

PBo!>08BD VISIT OJ' MuOB Mu.!mB, M.P., TO MAlunu. GABDBI. 

84.0. e •• 9&,. Pra.iad iingh: (c)'wi1i G~~einment kindl; '$~ 
whether they came to know that the object of the proposed visit of Major 
¥ilner, M.P., to Mahatma G.an~, ~as,potiti"_ iY: _~~~ ~ ,!f 80, 
how did they come to know th18. , . . . .:. ,' .• ;, 

(b) Is political discllssion of every kind prohibited between Mahatma 
Gandhi and his visitors T .: . ~ "; ,::'; 

(c) Was a similar restriction imposed in 1930-31 when Mahatma 
Gandhi was in detention' . . .. ' :":." " 
· The llonouab1e :Mr. H. G. H8.ig': (11) The obj'ect :of the ·vi8i.,tw~s 
stated in l\fajor 1\Inner's ap'plication for an interview. ,; .: 

(b) Interviews have been confined to those who 'are not likely to dis-
e1lHS politics. 

(c) That was the gt'nt'ral position, but certainexceptioDB were made . 
. Mr. N. M, Joshi: May I know what was the object stated by 

MaJor Milner in his. application' ' .. " .' ,i." 

· '!'he Honourable 1Ir. H. G. llaig: The question was W'heth-er' the 
object of the visit was political in character. Major Milner's application 

,made it quite clear that that was the object., . ..' 
~. ,:~. Gaya Praiad Singh: will ~Go~ernlBent pui~e'~ '~OI>Y .of 'Major 
¥ilner 8 letter on the table , .. ..... , 

The Honourable Mr. H. G. Haig : I am not prepared to do· that .. 



.. . .... , B .. Dat. : Is jt the 9pini9D of Gov,ernmctlt .that Majo!;, MiltJ,et' 
,was a dangerouH character and, therefore, he should not be allowed to in. 
terview Mahatma Gandhi' f . . . e 

The· BoD01l1'able •• B.G. K*: 'l'be question of visitorsbeiDg 
dangerous characters does not arise. 'f'be point was that interv1ewswere 
confined to those who:were not likely to disew;s l)olitics . 

... B. Daa: Is it not It fact that Major Milner is a folloftr of the 
Prime Minister, Mr. Ramsay MacDonald, and for that reason he ought to 
have been allowed the interview T 

~ Honourable BIr. H. G. Haii : I am not aware of Major Milner's 
particular political connectilons, but the question is not whether Major 
Milnez: is a followf'r of the Lahou), Pa.rty, hut will-ther he wishes to discUSR 
certain political questions . 

• : B. Daa : Did the l11dia Office supply statement.s to' the' Govern-
ment of India IIb:1I1t tlie ante('edents ofsociaJiRt M. P. 's who were' members 
of the Lot.hian Committee , 

~e Honourable BIr. H. G. Haig : I have seen no sUl!h information. 

Mr. B. Du : 1lof'!F! thR;f, nlean that the India Oft\(!c is not doing its 
duty? 

The Honourable Mr. H. G. Ba.ig : It is not part of the duty of the 
India Offict' to rmpply informlltinn which WI' (~an ~et. ~. conlllllting " Who'. 
Who ". 

Mr. 11 .•. JOIhi: May I know, whether this restriction was in-
'tended to facilitate settlement with thl'! Congreas or obfJtruct :it , 

!'be BoDDal'abIe 1Ir. B. G. Hair: The objeet wall to impede the 
development of the Civil Dlsobediencl'! Movement. 

SBr.-cTION 01' NBWSPAPBBS AND PBmoDIOAL8 :roR TO DBTBNU8 AT DBOLI. 

846. *BIr. O&ya. Prued BiDgh: Will Government kindly .tate ·who 
made the selection of. newspapers and periodicals that the detenus at 
Deoli (Ajmer-MeM\"&ra) are permitted to read; and on what principle 
was the selection made , 

'1'he Honourable Mr. B. G. Haig : The selection was made by the 
Government of Bengal and is understood to be in accordance with the 
practice followed in Bengal: 

Mr. Gaya Pruad BiDgh : Are Government aware that in the list of 
periodicals, there are names of .certain periodicals which have ceased to 
~, ' . 

.,. Honourable, Mr. H. G. Haig : I was not aware of that, but I 
11 N aN perfectly' llrepared m take that piece of, informa-

ocs. non from the Honourable Member and from Mr. 
Neou· 



Mr. K. O. lfeogy : Is the Honourable Member aware that in one 
particular case, not only the journal cea!led to exist years ago, but' that 
twol!uccessive editors of the journal Ue also dead T 

The Honourable Mr. H. G. Ba1g : But does the Honourable Member 
suggest that the ,·jews expl'tlRl;ed in the PreHH become obsolete and that such 
papers lose their value completely after one or two years' 

JIr. E. O. Ifeo".. : The list was intended to cover the cases of news-
papers and periodicals that are at present published' 

The Bpnourable lIIr. H. G. B&ig: That nC)doubt is the primary 
object, but I have .DO dQubt that if an IIpplication was made for the 

.past files, a searc1i would be made. 

Xr. Ga,a Prasad Singh: Is this a sample of the up-to-date, in-
fonnation posRPssed by the Government. T 

The Honourable Mr. H~ G~B&ig : It is possible, Sir, that the lists 
haw' not "pry rE'cently come under revision. 

)W']'roN RE TERRORIST OUTRAGE Arl' PAHARTALf, 
CIIITT AGONG. 

The Honourable Sir C. P. B.a.muwami Aiyar (Leader of the House) ': 
,:Mr. President, it devolves on me to discharge R very painful and melan-
ehQly duty, but one whillh. T think, it is absolut.ely incumbent on this Houae 
and on all thinking persons in India to diseharg'e. With your permisaioD, 
Mr. PreRident, I desire to make this motion: 

II This HOUle delirel to place onl«ord ita feeliJap·of horror and.- itaatl'ODg 
oondemnation of the terrorist outrage perpetnited on the night of the 14th'SepteJa. 
ber at PahartaH and requeate the Honourable the Preeident to convey i_ deep 
aympathy with the famWea of the vietbIUI &:ad the wounded p8IIOII8." , 

Sir, 1 do not intend to speak at any length on this motion. I howevJl' 
desire, with your leave, Mr. President, to bring to the IlOtiee of the HonoUl'-
able llembers of this Honse t.he main details or outlines of, the oeeurl'Cl108. 
The first 'telegram that was received was that : 

"A party of terrorists armed with 476 mUMete, revolvers, pili and bom"oa 
raided AIII&Dl-Bengal Bailway EuropeaJl Institute at Pabartali, Ohittagong, at 11 
last night (that W, CIt 11 P,K. on tM 11th iMtmit) when loelal gathering WIie beiag 
held. Raiders threw bomhl inside Institute killing one old European woman, ad 
wounding Inspeetor MacDonald, Sergeant Willi. ud IiI other Europellolll. Balun 
~lIC&ped. The body of Pritilata Waddar, who haa been milamg Bince Dalaghat 
lIlcidenton JWle 14th when Captain Cameron ~. murdered and for who~ aneat 
reward !taa beell. deeJa~ by Govemment.r was found near Institute with bn!Jet wound8. 
Dead gnl Who 18 about 20; graduated from Bethue College, Calcutta, tIIia year." 

That was the lil'lIt information that was rpceived. Later on, we sot 
this new~ : . 
. :' ". TerrOriIte made BUddeD attaek' 011. European I1I8titnte laat nia'ht atPaharta1l 
III Chittagong. One European Wem&ll waa killed and 8 Europeau.e I&ld to ba~ 
been injured. AlI8&ilanta eecaped Jea.viDe behiad bod;y of & BeqIJi pI ".0 d.ied lilt 
buDM. woaada iD eDeOlUlter," 



[26TH SBPTBIlBEB 1932. 

[The Honourable Sir C.:P. R&in:~ Ait~;] '. 
'It ~ppears this attack w~ made when danoiDg 'Was proceeding in the I ... 
t'!lte (Cries of •• Sbame, shame':), and ~~ ~o ,appears .that ~e terro-
'nSts numbered &OOllt ten. Now, '!\tr~ Pt"esideDt, .deah.Dg Wlth this 'blattel' 
flnd referring to thia most 'saadcning incident, H. E. the Governor .t 
Bengal uses the following language: . 

'., "Thia moat MDI818111. * " bl'Ut,al epm&" nn1tiJag ,ud appare!ItJ1 Jntea4ed to 
reault in kUling and ma.hning det8llCelesa women will shock aU perIOna ot ~, 
teeliD, in Benpl, India. ad \hroUl'hout world." , 

, These, Mr. Preiident, are' the featuM .6f t~'· iMideJlt' '1filieh, -I have 
iio doubt; will sboek 'and fill with horror all thiriking India. (Heat, 
hear.) Let me, in the first place, make it abundantly clea.r-as clear 88_ 
statement made in t.his House can do-that this ,Qutrage is most unch.arM-
teristic of mdia, of Indian civilization and Indian culture (Hear, hear) ~ 
unworthy of India (Hear, bear) ; and not only it is uncharacteristic and 
unworthy of India, but it is as detrimental to 'the hilheilt interests .. it is 

opposed to the fundament-at ideals of this IWcient land of !wary traditi~ 
(Loud and prolonged appla.use.) Moreover, Sir, it is bound to bring aboUt 
such racial hatrecl. Ruch feelings of exace.rbation, such possibilities of dan-
gerous and terrible reprisals, that I shudder to think of what the outcome 
may be. Sir, Members on all sides of this Honourable House are playing 
their great part in the evolution of a new oonstitution when India will 
come to her own. AR part. of that respon~ihility and the duty owed by men 
of feelia, and sensibilities, '1ft 1111, ... it clear, let Ulmab it manifest 
.that we ,arehortor~stmek at incidentR of this kind, and that we denounae 
taeee crimt'.8 and the motives of these misguided criminals with no uneertam 
v.oice 8IUi that we, deeply ~patbi1le with the yiotims a:ad tbeil'familite. 
(Loud and. prolonged Appla\llMt.) 

> ' .' atr Jb.ri IIIthCloW '(Centrill ProVbi~s B;indi Di'\'iiiona: Non,-
J.f~~4ai1) : St.r. J and'~ ~ty &SsPciate OUf~lve!i with ~every word 
that has fallenC;eIii'the llooQwa't)u'tbe Leader of the House. We.~ 
that acta of this character are not the acts of mere revolutionaries, but 
lIt6S8f'Of mauiaes &8 tIh~ !Dab no distinction between men ana women and 
wemeil anti ehil~. "Bir; 'fie, as :represe'tltatives of the colintry m this 
~, repI'ellenta1liwdilMtitution 'in the land, denounce these acts as act~ 
which are not only brutal, unj'WJtifled, cruel and sinful, but acts which; in 
t~~"~d,, ~ll: delay. ~4 arr~,t ~h~ swady. ,~~h of resp~nsible institutioDR 
f)r"Qiiscountry. ' (Lo.iul appIaU,e.), SIr, our sympathIes go out to the 
~8Ilt, vic~ims,,~f' tli~ seDrtels ami dutardly outrage, and the least we 
e8'Jl do,SH-, is to-request you to Mnvey to the relations of these victiins and 
t(),th~ :wo'tmded·:O'Ut lteftrtfelt condolence ,and sympathy. (Loud Applause,) 
. ,~ .., . , .. '.. . 

,,'Bir 4bdv ,~',(Calcutta. and Suburbs: Muhammadan Urban) : 
Sir'"on behalfof,m:y Pert1; I 'enoorse alI that au beeR said by the Leader 
of the House in reRpect of the recent dastardly outrage at Chittagong. Sit:. 
t~re -Cafttlot'*be itheJiWMt' .... dmib't th8:t outrages of this character must bl'! 
revolting to the foeelings of every right-thinking person. Sir, as one, 
.. eiated fOJi:,i. lODg .e'·with, ·t~,.pra.otioe,of law, :&IId : the .Iltilmstril'tion 
Of-1Ustlce; I d6>re!ard. ~-ett iQm-deret, '~r)"o1itrage committM, -a,iI ~rl#Iinal, 
~lltte\rer·tiutfbe·th~' motive in!i'Pi~g 1t:' " Sit', As 'p~~lVn].t)y~~J.i_~ 
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of the House, outrages of this kind, which have raoial motives behind tbf.,m, 
cannot be. c~~~emned too strongly ; and it is my :firm conviction that these 
outrages cannot advance the politicalinteTeSts of India in any way. (~ud. 
Appl~use.) .'~ 

Mr. G. MorpB (Bengal: European) : Sir, on behalf of the Eutopei.D 
Group, representing the European community in India, I wholeheartedly 
tiupport the ResOlution moved by the Honourable the Leader of the 
House. 

I am sure this Honourable House will understand that it is vert 
difficult for me to speak without a certain amount of heat in this particular 
matter, this particular outrage in Chittagong. But I will do my best to 
:Qloderate my language, however strongly I may feel i~ this matter.-As it 
has been designated by the Governor of Bengal, it is a senseless and " 
brutal crime. The gathering where this bomb was thrown was a soeial 
gathering, people lightheartedly enjoying themselves the last day of the 
week, a Saturday. There is no excuse for these crimes under any eir. 
cumstances, and there is certa.inly no acuse for a crime of this descripticm 
which was perpetrated on Saturday night, the 24th instant. I agree with 
the Honourable the Leader of the Rouse, when he says, that this crime 'WU 
not only diabolical, but that, it is contrary to the characteristics and the 
traditions of the people of this great country. (Applawie.) .Sir,! may 
tell the House that this sort of crime---and my experience in Eastern Bengal 
has been a very long on&-has been perpetrated ill.' itlereasingo intenatt, 
since 1904. This revolutionary movement has been getting worse and 
worse, and there is no doubt that it is one of the worst things that 'could 
bappen at the preaenttDotDent when we are all encie&vouring to find • 
,yay by which constitutional changes can be brought about. B~t, Sir, thiJ 
sort of crime will unbalance. even the most sane mind. However sane one 
may be, crime 'of this description raises feelinge whi@ iJ. designa~ in 
our language by " seeing red ", and that is a feeling -we do not want to 
see raised in this country. We do not want these communal and rao~ 
feelings raised. How are we going to carry on when this sort of crime is 
being perpetrated' I hope this House will endorse unanimously and whole-
heartedly the Resolution which has been ·moved and if the Government of 
India require special powers, however drastic; ·to deal~th particularly 
these outrages and revolutionary movements, we shall be prepared to give 
them. 

J[unwar Raghubir Singh (Agra Division: Non-Muhammadan Rural) : 
Sir, it is my melancholy duty to assooiate myself and my Party, I mean the 
United India Party, in sUl'Porting the motion moved by the Honourable the 
Leader of the House. No words clin be too strong to condemn such out-
I'ages as are perpetrated in the name of terrorism, especially in Bengal, these 
days. We have been very much sl10cked to hear that such acts have not 
yet stopped in spite of the best e1forts made to stop them. It is ah.tolutely 
~n-Indian and particularly at a time when the great Indian leader is fast-
Ing and preaching non-violence. Sir,with these words. I hope that the 
House Will carry the motion unanimously. 

.. M'r. A. ••. Glauaa'ri (Dacca Ctt,m Myuieum.gh : lrIulaainmadu. RUI'al) : 
Sir, we, the Members sitting on these Benches, associate ourselves entWt~ 

L24ILAD D 



[Mr. A.. H; Ghumavi.] ., .... , . 

with what the ·Honourable the Leader of the House 488 said. 1t is our 
m'8t and foremost duty to convey to the bereaved families our profound 
sorrow and deepest sympathy in their tMu-eavement. No words of ours, no 

. human sympathy, could console them in their .alliction, bu~ wl.J.en they will 
Imow that to-day India mourns deeply and sincerely tbeir loss, and when 
they will know that the House passes this Resolution unanimously, it will 
Undoubtedly lighten the burden of their grief. Sir, ·bombs and revolvers 
are the weapons of cowards and criminals. Those who make use of them 
cannot have any conception of true patriotism. Need I say, Sir, to these 
miSguided youths that resort to bombs and pistols, instead of advancing the 
cause of our motherland, hopelessly retards her constitutional progress. 
Sir, we should not content ourselves with only condemning the action of 
the perpetrators of these crimes, but should strongly condemn and denounce 
those Who, by their writings, by their actions, and by their speeches, extol 
these deeds of violence, and eulogise the assassins as saints, martyrs, 
heroes and patriots. Nor can we exonerate the Government from the 
charge of apparent inaction, weakness and vacillation which are equally 
responsible for these murders and anarchical crimes. Sir, here is a paper 
Tle ala,. of India which has given to us .... 

Mr. B. Daa (Orissa Division: Non-Muhammadan) : Sir, are we dis-
CWIIIing the Ordinance Bill' The Leader of the European Group has 
already inaulW us •••• 

Mr. PreIident (The Honourable Sir Ibrahim Rahimtoola) : Order, 
OMeJ·. . The ooeasion is IUch that it is desirable not to introduce any 
:ecmtJ'oversy. 

Mr. A. B. GlraIIlavi: Sir, with your permission, I would just mention 
this that very recently in Calcutta a terrorist leallet was posted throughout 
the City of Calcutta asking every Indian to murder Europeans, men and 
women. Not only that, they went further and said that whoever of the 
Indians impported the Government should be murdered also. With these 
words, I a880Ciate myself wholeheartedly with what the Leader of the House 
has said, and I support the Resolution. 

Mr. CJ6ya Prasad Singh (Muzaifarpur C1Ihn Champaran: Non-
Muhammadan) : Sir, the occasion is too serious to enter into any controver-
aial discu88ion. I join wholeheartedly with the Leader of the House and 
with other Honourable Members who have just ipoken m condemning un-
reservedly the terrorist outrages which have been blackening the face of 
this fair country.· (Applause.) Sir, while condemning, these outrages, I 
very strongly deprecate this occasion being utilised by lOme benehmen of 
Government in bringing any ~tr9versial politics into the discussion. 

1Ir. Prelidat (The Honourable Sir Ibrahim Rahimtoola): The 
Chair very much regrets that on a IOlemn occasion like this any views or 
If'ntiments mould be given expression to which do not bear direetly on the 
motion that'!&he Honourable tlle Leader of the HolUe Ja.·,lacld '~the 
BOllle. "J'-" .. d;,:: 



·':.:' i ;.,', .. ··~; .. rriumoaJBT O~'~"'""",I~IJIITTA.GONG. 

Mr. CIa7a.Pruad Singh: Quite. 

,1"" 
"~' 

~. Mr. PreIideDt (The Honourable Sir Ibrahim Rahimtoola) : In tile 
opinion. of the Chair, ,sufficient discqasioD, ·.has taken plaee and. in. p~ 
the motion to the House, .theChair wishes to 8,11Sociate itself with all that 
has fallen from Honourable Members, especially having regard to the real 
interests of our Motherland. (Hea.r, hear and Applause.) 

The question is : 
" Thil HoUIEI desires t" pla.ee on record ita feelinll of horror aDd U. ItnIIag 

condemnation of the terrorist outrage perpetnted em the . night of Mth ~bor 
at Pahartali and requeBta the Honourable the President to convey its deep sympathy 
with the families of the victims and the wounded persoDl." • 

The motion was adopted unanimously; 

BILLS PASSED BY THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir, the following Message has been 
received from the Council of State : 

•• I am directed to worm you that the Council ot e_ bu, at its IIYI8tbar '1Ie14 
on tho S3rd September, 1932, agreed, without any amendment, to the toDowba,r Billl 
which were pasled by the Legislative AIIembly at ita meetings held on the 12th, 14th 
ad 16th September, 1932, namely: 

1. A Bill further to amend the Indian Emigration Act, 1921, for eertala 
purpOI8l, 

2. A Bill further to amend the Cantonmente Act, 1924, for a eertain 
purpoee, 

8. A Bill to amend the Ancient Monumente Preaervati1lD Act, 1904, tor eertaiD 
pUrpoles, 

4. A Bill to amend the Trade Disputes Act, 1929, for certain purpoll8l, aa4 

15. A Bill to eetabliah committeel in the principal porte of pilgrim traIle to 
auiat Muslim pilgrims to the Hedjas.' , 

ST.A. TEMENTS LAID ON THE TABLE. 

CASES IN WllmH THE LoWEST TDDERS HAVE NOT BEIlIN AC~. BY 'rBlI 
HIOH COJOl:ISSIONEB FOB INDIA IN PUBOB.ASINOSTOBBS FOB THE.GoVllli.N. 
KENT op INDIA,. 

l'tIr. A. G. Clow (Government of India: Nominated 01Bcial) : I lay 
on the· table a statement furnished by the High Commissioner for India 
showing an cues in which the lowest tenders have not been· accepted by 
him in purchasing stores for the Government of Indta during the half ;year 
adiugtbe~Oth June 19$2. 

U41LAD ai-
. ,J; " 
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'lIIGitdomttsslOB 
.1t«DU."'TOB • 

. ~ at ams'in Wtiic;h teiideri' for BtOl'tIII delDAinded by the Cerltral' 6~. 
. goo4s'demal1ded, 'Ware acoepted on the groUnds ,~ 8UP~~ lJ~itl. 

IIl8p~ti?n, qUlCk. 

8to'te1 ordered. CJDJatnct DUmber. 

BALlI'-YEAR ENDING 

Name of CoJltraotor. 
All'loUnt 

of 
Contiat'lt. 

PART A.-OMU ,n wht'ch lower foreign tender., iftCltMUng British tender. for .fortAgra 

Nil. 

P ~BT B.-O/J8es in whick the di,cnmWJtion " 
, •• III. 

Levels, wood No. '" K. 2708/'767/4..2-32 Maple & Co., Ltd. 3M 11 9 
(Britiah). 

J£.ential oila, 1891 N. 438/710/7·6-32 Potter and Clarke, Ltd. 476 6 6 
lbe. (British). 

PART C.-Oases in whick the Dilmmina 

Nil. 

£ •• d. 

lsO :I 0 
(Freuch). 

::( 1'·' 
., .: ·.ti.~~:. 

"I,'" Ii -"",;:--~. ".!q ',)H!' 
I' J;jJ,j; '"i', 
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rmnent, oth,er than the lowest complying with the technical d~J:iptiODof the 
superior trustworthiness of the firm tendering, greater facility of 
delivery, etc. 
SC)r)I JUNE, 1932. 

LoWelJt Tender 
DOt 

accepted. 

3111 7 I 
. (Brftiah). 

RealOn for aooeptanoe. 

Ni1~ 

The in~nt BtaW th8.t the !evele were required in Iiidi. .. -17 
.. fo_ble beforo Slat Karch, 193J. The loweet ten4erer 
oftered deli""ry in US weeJra. The ont. waa therefore P .... 
with the .ext Ioweat tenderer who undertook to cleliver In 8 
~b. . 

.7. 7 6 The order wu placed witla the IeOODd lowelt tenderer in __ 
(Britilh). to obtain the deli....,. req1liNd. 

,ion U b&tI1etm Foreign firms only. 

Nil. 

beM _ (1_ in ftltX1tW of forei!Jn ~,. 

£ •. d. 

'" 2 6 Aeoepted on acoount of the auperior quality of t'M ohellli~ 
(Biitilh). offered whioh repl'8l8nfAid more than the difffll'6Qtle in p_ 

between the two q1&OtatfoDl. 

111'. G.8. Bajpai($.ecretary, Departm~t of Education, Health .nd 
~ds) : I lay OD the 'table a statement containing ~he furtlie" inform3-
tl~n promfsed in reply to question No. 59~ asked by Mr. Naltakumar 
Smg Dudhpria on the ~ March, 1932. 
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TH~, CRIMINAL JJ,4. W AMJoNDMENT BILL . 
. Mr. ~1dent (The Honourable Sir Ibrahim Ra~too~a): L~gis

labvc BusIness. Further consideration of the following' motiGn mov.ed 
by the Honourable Ml". H. G. Haigon the 21st September, 1982 : 

" 'I'hat the Bill to lupplt."ment the Criminal Law be referred to a Seie.t Committee 
CODIilting of lIb. Muhammad Yambl Khan, Yr: S. C. Ben, Mr. Gaya Pruad SiDgh~ 
Mr. 8. G. Jog, Yr. B. B. ~uri, Mr. B. C. Mitra, Yr. Muhammad A.lhar A.li, Mr. B. V. 
Jadlw.v, Sir Leslie Hudson, Sir MUhaJDJUd Yakub, lb. N. N. Anklesa-Daj Oaptaia 
Bao Bahadur Chaudhri Lal Chand Mr.C. W. Gw1'lJl8, and the Mover, with lutrull-
tiOJl8 to report on or before the 7th Novembe~, 1932, &1ld that the number of Membel"l 
nOlle pl'elenee Ihallbe necessary to eGutHute' a llieetiilg of the Committee_hall be 
l1ve." . ' . 

Mr. N. N. A.DkJ.eaa.ria (Bombay' No~hern Division: Non-HIlham-
inn dan Rural) : Sir, I move : 

" That the Bill be eireaJated for the purpoee ot eUcitiuB opinion thel'eoIl b,.· th 
let November, 1932." . 

Sir, my motion is not a dilatory motion as I shall show presently and 
I .wooJd ask the Honourable the Home Member to do me the honour 
of believing that my intention in moving this amendment is not to defeat 
or delay this Bill, but to advance it. 

Mr. B. D&I (Orissa Division: Non-Muhammadan) : Please do nut 
~~o~. ; 

1Ir. N. N. Anldearia : Sir, I move this amendment with thtgreaWIt 
reluctance po88ible. . 

lItIr. 08)'& PruRd liBp (M'l,1zaffArpur c .. Champarall: NOIl~ 
Muhammadan) : Naturally. (Laughter.) 

Mr. It N. Anklesaria : But I believe thai, in moving' ~h~ amen~ment 
I am performing a duty to my constituency. Sir, ever since I Qate baa 
the honour of being a Member of this House, I have consistently followed 
one policy, at l('ast as regards questions of l"w iLrid order, the policy ot 
helping the Government (Hear, hear) whenever I can, odof opposing 
the Government whenever I must. I have neVer run with the hare and 
hunted wit.h hound, and I regret very much the un-aecomuiodating 
attitude which the Honourable the Home ldember has taken up hi ('on-
nection with this amendment, an attitude, Sir, all the ~ore regrettabl". 
beclluse it is not justified by 8 single solid reason of which I can think of. 
Sir. I take it that, for some reason or other, the Government are an3:iOU8 
to see that the Bill is passed by the end of the November ::;ession. I 
helicYe, that the November Session will begin sometime about the 7tlJ 
No, ember. I have, therefore, fixed the date in my 8ntendment by which 
opinions Rre to be elicited as the 1st November. . 

An JIono1l1"&ble Kember: By wirel~. 
Kr. N. N. A.nkleM&: An HOl)ourable Member exclaims, ~ th~ 

OpiDions ftl'e to be oliclted by Iflt ·No.vember by w,\reless. Sir, ·no wire't 
leaR ill required; One month and t~n days are 9uit-e ~uftiei~~t al I will 
she."", later on, for peoplf! and bodIes ,to Ben~ In tbelr~plDloDS to -tbt: 
aut.horities and for theauth'Orities to consider them. SIr, I have fl.x~'d 
the elate as 1st November with this view that on 7th NovembCf or. 8o<!n 
after the 7th November, a Select Committee may be appoiJJted a~, th~ 

( 1363 ) 



'"'~ IdUII.L"'~"", ~RSI:PTEIIBl:a 1932. 

r.,.. N. N.ADkleearia.] ' .. ' 1'1: 

o~inioD!I reoeived by that time inay be eonsideredby the' Sel~et doza~ 
Jplttec and that they may be able to make their report by luch a date flS 
would enable the Government to take the Bill through all its IItagel 
before the end of the Seesion. Sir, loan quite realise the view point; 
as I take it, of the Honourable the Home Member also. The Bill Heeltl 
to embddy certain existing laws, in our permanent Statute-book, lawi 
!Jom~ 'of which have been before the pubUe for the last 23 years, and 
OrdJDancel which have been before the public for at least the laRt 101 
months. And it may be asked, when the matter has been before the 
public for so very long a time, why do Y'OU want to circulate further 
and what is it that you wllnt to circulate' This, no doubt, is a valid 
question to Isk, but, I am afraid, it takes no aocount of the proff"ssional 
agitator who never misses a chance of misrepresenting the action of tho 
Government and of creating misunderstandings. 

Sir, when the Ordinanoes expired some four months and a half agl), 
few, even of the Government's supporters, believed that Government 
woull1 think :fit to promulgate a consolidated Ordinance. On the publi. 
cation of that consolidated Ordinance, Sir, there were very few important 
to\vns in my constituency in which meetings were not held condemll iug 
the promulgation of the Ordinance and calling upon the plected repre-
eentativell of the people in the local and Central Legislatnre to. move for 

, th",ir immediat.e repeal. I may assure the Honourable the Home Member 
that the promulgation of the Ordinance has created a'very deep f«'cling 
of discontent among the politically-minded el888t'!s of an shades of 
opinion, at least so far as my constituency is concerned. Men felt that 
the executive has been usurping the functions of the Legislature and t.he 
promises, made at the time of the reforms, have been flagrantly violated, 
and that what t.he British Government gave with one hand, they bave 
been taking away with the other, by the promulgation of this Ordinance. 
Let it not be said, Sir, that Government have been resorting to methods 
which are not justified. by the constitution which bas been given 
to this country. And let it not be said t.hat anY' individual or body of 
persons was denied an opportunity of giving his or their views on th" 
pl'eeent Bill and making suggestions and criticisms with regard to it. 
Sir, ,personally I believe and I feel convinced, that no valid criticisms 
can be levelled against the provisions of the present Bill, as I propose 
to show later on i but, as I said, t.he object of mY amendment is to prE'-
ycr.t the professional agitator fromexploiti~g the situation whirl, has 
been created by the Ordinances. Why not put Government on thE' right 
aide with the people and the agit.ator on the wrong side T I said, Sir, 
that I myself feel personally convinced that no valid criticism could 
be offered to the provisions of this Bill. But I, M'Ve JlOt the.monQPoly 
of political wisdom and IhopeGovermpent .wi~l agree wit~. me thAt th~l:V 
alRo have not that monopoly' on tbeir sIde." AgIliI1, 'Si+,themflxlm 
II ou(li d,lteram patinm " is a maxim. which holds in the :field of 'lILW flii ,veIl 
AI' in the fleldot polities.. (An lIon(:)urable Member :" What does tll:ls 
rne:.ul ,II) For the ediflcation of 'my HonourabIt' frien~. M'r. Jos~ti .. 'wbo 
aaks mt'what the ma.-mn mean!!, I may ." .that it means; •.• hear th" atlu~r 
Bide" ' Birthe cOurse which I ha'Ve suggested will 'not involve gny 
\lndu:t d~lay and Government 'Will beab1e' to get their Bill pa~9pd Iby 
the timf' they desire to see it passed. That being the case, I fail to un~er-
1Itaud why the Honourable the Home Member should not accede :j;o my 



reqllest. Is it possible that the Honourable the Home' Me.bet, in. tSklng 
up .. the IJ1:titude. which he. has . tak~ ~p, is CC?unting on the support of his 
Government lllock and on the thinness of the Opposition ranks' It· ~ 
quite possible, I should say, itia more than probable,that my amendmen* 
will be defeated, but the victory of Government will be worse. than. a barre.B 
vjctoJ'Y, and I feel it will invite lllore trouble for the, Honourable tb~ 
Home Member in the next Session than he h&li any idea of~Sir, I have 119t 
bel!'D in the habit of speaking in this strain, but I feel that public interest 
requil"eR that I should speak out what I· sincerely feel on the present 
(IUestion. I warn the Honourable the Home Member against alienating 
XtlOderate opinion, for on moderate opinion the British Empire stands. 
Antagonise that opinion and the Empire will have very little to rest upon. 
The Treasury Benches han never been tired. of appealing to this llouse 
for co-operation, and, I believe, I can say this, with the greatest possible 
reason, that so far as I myself am concerned, that appeal has never been 
made in vain. Shall I then, in my turn, make the same kind of appeal 
to the 'l'reasury Benches on the present occasion in vain , 

Sir there Ilre some eight difrerent amendments to this motion oi the 
IIonoltr~ble the Home Member, differing as regards the diltes by· which 
opinion is to bt' elicited. Of those dates the date men~ned ~n my sme~d
rnent is the sbortest, allld I have fixed that short date WIth a VIew, as I said, 
to enauling Government to get their Bill through by the end of tht' next 
Session for I believe, that the Bill is in the interests of our country at)d 
ahlluld be. p~liIsed into law fit the earliest date possible. . . . . . 

Mr. K. O. Weogy (Dacca Division : Non-Muhammadan Rural) :. Is 
thc.t all"l\ liberal and moderate opinion' 

. Mr. If. W. ADldealiria: I shall now proceed, as shortly 8.lI I may' to 
give my roasons for the view which I have just mentioned as weli as 
tht' leasons why my amendment, which seeks to advance the purpose of 
this Hill, should be preferred to the dilatory· amendments which possibly 
seek either to defeat or delay the Bill. Last January Session, we met 
in 11 Elomewhat tense atmosphere. The Gov~orGeneral bad been 
promulgating Ordinances, one after another, in quick succession and 
Honr.lll'sble Members of this House, as well as a large majority of the 
politicalJy-minded people outside this House, came to believe that the 
executive was usurping the functions of the Legislature and what the 
feelings of several Members of this Honourable House were on th~ ques-
tion will be seen from a few extracts which I propose to read from th" 
debates in this House on the Resolution moved by my Honourable and 
esteemed friend, Sir Han Singh Gour, on the 1st of February last. At 
page 314 of the Debates is found a speech by my Honourable and. 
vellt'rablt' friend, Di"'an Babadur Harbilas Sa·rda ; he says: 

" The lIret point to which I draw. the attention of this House Ia the per:(eet 
non-ehalanl'8 with which Government have ignored every legitimate interellt· ~ the 
utter I'ontempt with which Government. have . treated thc most authoritativ~ body 
establishcrl by law in this t'ountry, tbeLegiaJative AiIeemtily: ( 'Eleven years Ito with 
a lI.ourillh of trumpets and the fanta~' of buglell, the British Governmentdeelared 
.hat ;Il IT"titude to!' t,he in..-alaable. help Riven by Indiate Enr1&Jld '.m he!' hour. qf 
.lI,ei!d. ; Eng·Jand hl!-d changed ita angle of~ion and wall going to divelt itleIt of aD 
!:f!8~tivc ~utho*y with regard to t.hf'l ad81iniBtration 0..' ~e country. and that it ... 4 

h . bbl!llu;d a Legislative Allsembly With an electea. maJority. for makiDg the ·law.· of 
t I! country. But what ill the fact now' OrdiD.8.lloeafier Ordinance, the succeeding 
one going fUrther' than the preceding one, has been prolDu1ga.ted. . aDd thOUI'll tbe 
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{Mr. N .. N. Ankleli8ria.J 
Legialative AII8IIlb),. baa beeD Inmmoned, the Gcmmmeat have 1'6f1lled' to 1;1&ell beto,. 
~e Legillati". A81emhl,. the lubject matter .f theee Ordinuell for legillatioD. Doell 
thil IlOt YOW the people the UIlrealit, of ~. whole ~'" -

I will read one more extract and that is from the speech of ~ 
Honourable frieri(l, Diwan Bahadur Mudaliar, on the- present topic. ~. 
page- 244 of the RePDrts he says : . 
_ •• I aU thia HoUle, uIllea it ""allta to commit pel1tleal 8111e1de, IIIIleII it 'W&Ilti te 
be the ridicule of the whole country ael of foreign eOUJltrl ... weU, wale.. thie Parliar 
ment of India, AI it 11 proudly called, 11 to 10 down to hittory AI a IOrt of 
abeolutel,. inu.oenoUi and absolutely invertebrate HoUle that will not ..... rt ita owJl 
c1ipity-not lor the satr.e of the Congre .. , not for the iake of the obil cliaobedienee 
~vement, but rather agaiAlt the Congreal alld ill llght4Dg tile civil diaobedience 
movement,-then I ezhort this HOUle to ast for thoee powera whieJa you mu\ 
legitimately ezerciae so that this movement in the country may be lought b,. 10qr 
0WJl eOUJltrymen sad not b,. the alien gentlemen littiDg there, actiDg ... they plea.e." 

That extract \"ery well reflect. the feelings of the non-Official Membe~ 
of this Bouse. 

An HOJlOurabl. Member: Speak for yourself. 
1Ir. X. N. AUJeearia : So far as I remember, not a single Member 

ef this House doubted that the Congress activities must be dealt with and 
la~ and order vindi~~: But we ~ll felt that the method of dealini 
WIth the Congress actInties by Ordmances was the wrong method of 
doing the right thing and ailio involved the usurpation of our awn proper 
functions ; and the nop.officials agreed together to bring th. view of 
theirs to the notice of the Government and the result of their joint 
deliberations was the Resolution moved by my Honourable friend, the 
J.,eader of the N.tionalist Party, on behalf of, I believe, almost aD -non· 
official Membel"B on the tirst of February last. The gravamen of the 
eomplaint of non·official Members was, as I said, that the Government 
were usurping the functions of this Honourable House in legialating over 
our heads by Ordinances and the Resolution recommended : 

II To the GoYemor General in C:mneil that he should plaee before the Asseinbly 
for its conaideratioB auch emerpDey Billa in IUbatitutioD of the Ordina.neea .. he 
"y tonsider reaaonable and lI8CIIIII&ry in order to enable tbi. BOUIe to lunctio. 
'«eetivel,. al intended by the Government of India Aet." 
All my Honourable friends who have tabled amendments to the present 
motion supported and voted for that Resolution. I myself did not vote 
for the Resolution, but I wholeheartedly supported the protest of my 
HonolU'able colleagues on the non-ofticial Benches and their recommenda· 
tion to Government to bring in a Bill to replace the Ordinances. In 
accordanr,e with our invitat.ion and, in accordance. I ..... ·ould say strict 
accordance, with our wishes, the Government have broull'ht forward the 
present Bill, and would it lie in the mouth of any Honourable Member, 
who supported that protest and that recommendation, to disapprove of 
tile Bill now T ••••• 

JIr. Claya Prua4 8iDch: 1& that your logic , 
Kr. If. 11'. Aukl.aria: II&Y, Sir,ordinary decency of ~l'li8mentart 

.debate -and bare rega;rd for principle of eonsistency woQld prevent ~. 
from taking such a somersault, and I trust DoUe of my eolleagues on -ibif 
.• de f!f the Houaewill attempt it. -. 

',\) 
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, , lIIr. Gaya Praaacl Singh: WhiWh side' Goftmment aide' 
~aughter.) 
" •. If. K. Ankle.ria : That is my first reason for the view I have 
e'xpressed. My second reason is based on the merits of the Bill, and, 
here, with your permission, Sir, I shall take leave to ,~ougrat1l;late the 
Honourable the Home Member on the great speech whIch he made the 
otberdaY in support of the Bill. 1. do say, Sir, it waS a great speech., 
perhaps it will be clas.!!ed as the greatest speech of the present SeBsion. 

Sha;kh Iadiq BallaD (East Oentral Punjab: Muhammadan) : Still 
it left you unconvinced , 

Xr. X. X. ADkleBaria: To me it was a happy augury that an 
Honourable Member on the Treasury Bench was reading CarJyle's French 
R~volution and benefiting by that read,ing. Sir, as many Honourable 
Members will take opportunity for congratulating the Honourable the 
Home Member, I shall not pursue that topic any further. 

Now, coming to the Bill itself, it seeks to make certain permanent 
additions and ooanges in the substantive as well as the procedural law 
of the country, the object of which is to control and defeat the civil 
disobedience movement. With that view, firstly it adds five offences to 
the Penal Code an,d one offence to the Police Act of 1922, making certain 
activities speciaUy connected with the civil disobedience movement penal 
Secondly, it seeks to amend the Criminal Procedure Code so as to give 
or enable the Executive to give pOlW'ers of arrest and detention to the 
pOliM and to the public by making new offences and certain other otIencea 
e~sting in the Penal Code both cognisable as well as non-ba.ilable~ 
Thirdly, the Bill contains provisions which strike at unlawful association., 
and, fourthly, there are provisions which impose vicarious liability OR 
parents and guardians for the offences of young pef80ns. Lastly, Sir, 
tne Bill makes additi,ons and changes in the Press Act of 1931. Sir,' it 
is noteworthy that in no case does the punishment provided exceed one 
year, and in all cases alternative punishment of fine is provided.. It is 
also noteworthy that there is no clause of indemnity in favour of exec~tive 
offtcers except in t.he case of the seizure and. forfeiture of property of 
unJawful asSociations. 

Now, Sir, if you recall the history of the civil disobedience movement 
during the last as well as the present year, you will realise that the pro-
visions of theBiU seek to provide for circumstances which have actually 
arisen either in furtherence of the civil disobedience movement or IS 
integral parts of it. The provisions seek to meet methods and measurei 
which the Congress has actually adopted to create disorder and paralyse 

Government. S~, I am sure that every Member of 
, 1 :r.~. this ,House has .elther personal knowledge or haS learnt 

how the Congress ,hu been tyranniSing over petty Government' servants .. 
terrorising witneeaes .... : . ' , ,. 

lIIr. B~ Du : Have you got any definite proof for ,that t, You are 
slanderiug the Congress, aDd the Congress is not ~er.e., . 

".X. N. Anklea.rla: Please- speak a little lo.uder 80, that I ma,. 
answer you. ' ' ' '. ' 

Kr. B. DaB : Don't slander. 



·1Ir. If.- If. A1lIdeaaria·: I have got; ,18titiatiia bet. fi Qio ....... that 
everything which I am stat.ing in t.his House is supported .by!aets,'.abd 
I make a present ()f. those statistics to my Honourable Ineu:), .Mr.:&'. nU, 
if he wants them. ' 

IIr.B. J)u : Speak out here. . 
Mr. N. N . .Anklesaria: Str, who does not know' ilie milldeeds olthe 

VatlGra SeftaB, the armies of monkeys as they are called , . They were 
troops Of schoO' I children organised by' the -Congra to tyranniSe over 
Bhopkeepers and other law-abiding citizens. . . 

. Mr. B. Das : How much did you pay to the Congress funda when 
the Vanara Senas came to your place' 

1Ir. N. N. Anklesaria.: Please speak up, 
ltIr. President (The Honourable Sir Ibrahim Rahimtoola) : Order, 

order. If the Honourable Member wishes to accept the interruption, be 
should resume his seat. If he does not wish to give way, he may go on 
with his observations. 

1Ir. N. N. Ankleaaria : Now, Sir, a law, which is designed to give 
the much needed prot.cction to our public servants and protect the ~ 
abiding citizens from the Congress tyranny, must meet with all support 
from all right thinking men, and I think that the Government would be 
failing in their primary duty if they did not seek powers, such as the 
present Bill seeks to confer on them, at the earliest possible opportunity.· 

But then, it is said, that the primary rights of pel'Bonal liberty and 
freedom of speech are assailed. Now, Sir, I say that personal liberty ja 
good, and freedom of speech is good, but public safety, the safety of the 
State, tmder which alone society can exist and progress, must be the 
III1p1'eme consideration of all patriotic c~tizens. In times of danger, 
national danger, such as we see in India to-day, legislation like the present 
Bill becomes an imperative necessity, and, Sir, I would challenge any 
opponent of this Bill to point out one single civilised country in which 
conditions of stress and strain, suc.h as obtain in India, have not been met 
by legislation like the present Bill-in many cases, as I am in a position 
to show, rar more stringent, rar more summary, than the present Bill. 

Sir, not to go back in history to the French Revolution and the 
Napoleonic periods, I would just ask the House to consider how a situa-
tion like the present one in India was dealt with last year and is being 
dealt with to-day under the rree and democratic constitution of Spain and 
in the Irish Free State-an example which my Honourable friends on 
the other side have never been tired of citing. Only last year, the Irish 
Free State pa.s&ed the 17th Amendment to the Irish Constitution. Under 
that Amendment, the executive, without the least consultation with the 
Legislature, can 'sct liP a special tribunal, not of civil judges, but of five 
military men. And the tribunal 80 set up is'subject to nei Interference, 
no restrain.t, from any ordinary Courts, including the High Court. The 
tribunal can sentence a man to death for the common misdemeanoUr of. 
preachmg a no-rent campaign or instigating boyeott of public servants. 
Thft t Amendment provides. for every oilence, which the executive can 
certify as being an a.et which is done with the object of imperilling or 

, . impeding the machinery of Government or impeding the.biis1;~~~oll 
'J.~o~j~~,to be. punished with . death. , ; '. ~ :'1'.' 



"j •• B. a. Pari (West Punjab: Non,.MuhaqJlUdaa) : By whQm Will 
!.that tribunal constituted-the one you are referring to f 

1Ir. ·It; O. Beogy : There the executive is responsible to the Legisla-
ture ; it is not a foreign Gonrnment . 

. lIIr. Gays. Prasad Singh: That makes all the differ.ence. Y<11i must 
understand· that. . .' . 

Mr. N. N. ADklesa.ria,: If the e.xecutin SQ judges, a man can be 
sentenced to be hanged for preaching poycott or ,non-payment of ta..xes. 
Associations can be declared unlawful and public meetings prohibited at 
the sweet will of the executive. And., as regards the evidence on 'Which 
the tribunal CIln act, the bare word of a policeman is enough to &end a 
man to the gallows, and the right of cross-examination and! the produc-
tion of rebutting evidence is denied to the accused. 

Mr. B. II. Joshi (Nominated Non-Official) : You want to create an 
Ireland in India Y 

lIIr. B. N. ADklesaria : I was looking at my Honourable and 
esteemed friend, Sir Hari Singh Gour, to see if he wa. gasping for breath, 
an operation which he said he performed last Delhi Session, as he said!, 
when he read the provisions about the vicarious liability of parents and 
guardians in respect of offences of youlJlg p.ersons which are provided for 
in the Ordinance, on which he was then thundering, and the provisions of 
which are reproduced in clause 8 of the present Dill. My Honourable aDd 
esteemed friend, Sir Hari Singh Gour, when he was addressing this House 
on the 1st of February last, said that this doctrine of vicarious punish-
ment, as embodied iJ? the Ordinance, was a most extraordinary law that 
he had ever seen and, with a trimn,phant 1l0urish of his hand, he asked the 
Government Benches whether such 8 law could! be found in any civilised 
country. My Uonourable friend need not have gone in &earch of ~ • 
law beyond his own home. Long before he was indulging in such empty 
rhetorics, the Central Provinces Government had actually passed the 
Central Provinces Children's Act, which contains provisions absolutely 
similar to those contained in clause 8 of the Bill. 

(Interruptions from some Honourable Members.) 
lIIr. President (The Honourable Sir Ibrahim Rahimtoola) : I should 

like to draw the attention of Honourable Members to the fact that thi. 
appears to be an occasion for long speeches and interruptions will serve 
to make those speeches longer. 

lIIr. N. N. ADklesaria : It is said against the Bill that the executive 
will abuse their powers. I have statistics on this question. From the 
reports which we have been hearing of wholesale and indiscriminate 
arrests by the police, one would think that there must have been hundreds 
of thousands arrested. So far as the Bombay Presidlency is concerned, 
~)Ut of a population of 22 millions, there have been, since the beginning· of 
the movement up till .the 1st of March last, only 5,16~ arrests in eonnec-
non with the civil disobedience movement and, of th18, only 1,500 have 
been under the Ordinance. I will give another e:umple of " the abuse " 
charged against thc exec.utive~ .. T.he News~aper. Incitement Act of 1908 

.: ,~ilB ;passed' to meet the exigencies of the slttl~tion creati!d by ~he Bengal 
:Partition agitation. That Act w~ ,.repealed 1D .1921. and, dunng ~e 14 
Jears of its existence, it was availed nf ·Mly mne tIme'&. . It that II an 
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abuse of the powers by the executive; I would make Ii present of that bill 
stance to my Honourable friend on the other .ide. Sir, I believe there 
are about a thousand bistrict Magistrates and District Superintenden. 
of Police who ~veto administer law and order and, if a few mistakes are 
made out of' over-teal or error of judgment; is there anYthing to wond~r 
at' Last~, Sir, it is said that this policy of repression will do no good. 
It baa ,ne:ver sucoeeded in history and will never' succeed here. As regards 
tbeteachiDg of history I quite agree with the view expressed, but I uk 
What is repression' Is protecting law-abiding eitiEens, is proteeting publie 
arveta in the discharge ·of their duties, is that repression' If that iI 
repreasion, Sir, I would welcome such a repressive policy wholeheartedly 
and without the slightest possible hesitation. I do believe that, of all the 
.civilised countries in the world, this country is a country where there iI 
the le8,8t Plli8ible reason ~or inord~ate agitation and it will be easy for me 
to su'pport myself with the dicta of men greater than any who arfi! now 
adorning those Benches thert'. Sir, at the discussion on the Press Bill last 
Simla Session, I believe my Honourable and esteemed friend, Sir' Hari 
Singh Gour, claimed to have seen the handwriting on the wall. I also aee 
thehandwriti~ on the wall. Sir, the moral disintegration whieh continued 
.eontempt and disregard of law and order always brings in its wake can be 
followed by chaos only and' remedied by despotism alone. Such is the 
teaching of history and for an example you need not go further than the 
li-el8.rid of to-day. Under itR very democratic constitution, Ireland has not 
'attained the milleni:um. Far from it. And, in our own country, I would 
lLSk the House to consider the history of the City of Bombay dUll'ing the 
last few months. I say the incidents that have taken. place in that city are 
a disgrace to any civilized community. But I know that Government can-
-not be held responsible for tha·t ; it is the moraJ disintegration brought aboot 1», the Congress propaganda which has removed all fear and all restraint 
'from the minds of the ordinary people in the matter of law and order whieh 
bas been responsible for the happenings in Bombay. (Loud Applause from 
some Benches.) Sir, before concluding, I would ask my Honourable 
friends on that side to eschew all sentiment and to judge whether the BiD 
does meet and cope with the necesaitieswhich have caused it to be brought 
on the floor of the House. 

Mr. GaJa Prasad Singh: Then why do you want circulation , 
. Mr. 5. If. AnkltAria : If you think that this Bill meets those neces-

sities, then by all means support it and show to the world that this is. a 
.House of practical legislators (Hear, hear) who, while being strict 
adherents of aU constitutional methods of politica1advancement, are no 
friends of sedition and anarchy. Sir, before resuming mY' Beat I would 
like to make one more appeal to the Honourable the Home Member to 
accept my amendment, andnot to 1I0ut public opinion 88 his attitude would 
seem to do. Sir, I would· a.ppeal to him to co-operate With this side of the 
House and to remember that, so far as I am concerned at least, appeals from 
his side for co-operation have never been made in vain. (Hear, hear.) 

Kr. President (The Honourable Sir Ibrahim Rahimtoola) : Amend-
IUIlt proposed : ' '. 

II Tha' tile 8iD be eireaJ&teci for ~ PI!-fPO" of elicltiDJ opiaioa theredll 
~1 tJle lit November, 1932," .•. ' .' " , ' 
't...; "T~ArmbJ,yCl then. ad~out:n8d,fol: .x..1Ul~ ,~iU .,,~-~eM:~eI rast Two 01 the oek. . ~ - '. .' .... '. • 



The Assembly re-assembled after J.Junch at Thirty-Five J4inute.v Put 
Two of the Clock, Mr. Pre81aent (The Honourable Sir Ibrahim RAlhimtoola) 
mthe Chair.· ,> ; 

Mr. '1'. N. B.a.malaiJJma. Beddi (Madras ceded Districts and 
Chittoor : Non-Muhammadan Rural) : Mr. President. like the previous 
speaker, I too have got a duty to discharge on behalf of my constituency. 
I have got another duty also and that is the duty on behalf of the country. 
In the discharge of that duty, a higher duty, I have no hesitation in oppoe-
ing this Bill. Sir, I have asked for the circulation of this Bill to elicit 
public opiriion, because I want to take the opinion of the country with me 
in opposing the introduction of this Bill. My Honourable friend, Mr. 
Anklesaria, has congratulated the Honourable -the HollW! Member on tU 
main speech he made. I join him heartily in congratulating the Honour-
able the Home Member for the brilliant speech which he has made. It wu 
brilliant from the point of view of diction, from the point of view of erudi. 
tion and from the point of view of delivery. In fact, it was the best speeeh 
of the Session. But, Sir, when you come to the reasons which he haa 
unfolded for justifying this Bill, I have to d~er from him. When I was 
li&tening the other day to the speech of the Honourable the Home Member, 
I remembered a fable which I read in my boyhood and, I am SOil'e, evel7 
Honourable Member of this House knows it. But I had never perceived 
the moral of that fable with 88 much perspioacity as I did the other dq 
when the Honourable the Home Member made his speech. Sir, it is the 
fable of a wolf and a lam:b. The wolf wanted to devour the lamb and 
wanted some reason for doing so. He said to the lamb: II You., have 
polluted the water that I have been drinking". The lamb said: II Sir. ~. 
am drinking at the lower end of the, stream and it is impossible for me to 
pollute the water, be~ause you have been drinking at the higher point m' 
the stream". Then the wolf said: " No, no ; it is one and a half years· 
when you did pollute it,not to-day ". Then the lamb &aid : II I was bom 
only a year ago a,nd so I could not p<aiblyhave polluted the water one andt 
a. half years ago". Then the wolf said: "No, no; it is your mother 
that ponuted the water when you were in her womb". .And he devoured 
the lamb. Sir, the same reasoning applies to the speech of the Honourable 
the Home Member. The lIonourable Member says : II I am introducing 
this Bill to put down the civil disobedience movement". But we lIay 
that the civil disobedience movement has already been put down in the 
words of His Excellency the Viceroy. He then says : "No, no ; it is 
the recrudescence of it that we are aiming at". Then we say : " If the 
Government remove the root cause, namely, if the Government fulfil their 
pledge of giving Us responsibility as early as possible, then the ci,:il dill-
obedience movement will be removed once and for all. There WIll be 
absolutely no recrudescence". TheIl he says: " There is some truth in 
what you say, but don't you see the history of Russian and French Revo-
lutions' Immediately before handing over the Governmen~ from one 
hand to the other' we find that the revolutionary principles and ideas do 
come up. and w~ want to guard ourselves Rgainst those contingencies. 
That is the reason why we want this Bill' to be placed on the Statute-
book.' '. Sir, I will deal with the argum.ents in seriatim subsequently. All 
I wish to say now is that the Honourable the Homt'! Member had to go 
baekto the Russian and French Revolutions ,to justify the introduetion o'f 
this Bill in this House. He wants to apply the moral of that fable to ~. 

L24:lLAD • 
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present-day situation. Thus, I maintain, Sir, that the mentality of the 
proverbial wolf must bt' at the back of the Government whpn they intro-
duced this Bill. 

Now, what is this Bill' What is the nature. of. ibis Bill? Sir, it 
ia the quintessence of the various Ordinances that were promulgated from 
the beginning of . this year to put down the civil disobedience movement. 
The Honourable the Home Member said that there was the no-tax campaign 
in ,the United Provinces and revolution in the North-West }I'rontier Pro-
viDce aDd Ma,hatma Gandhi, as soon as he returned to India, revived the 
eivU dilObedience movement and 80 they had to .put down the. mOv8plent. 
8ir, at this time and, on this oc6llsion, I do not want to enter into the vexed 
and moot question whether jf Mahatma Gandhi had been allowed an inter~ 
view with His Excellency the Viceroy and had discussed the whole Kitua-
tion with him and if he had been allowed to go into the country and 
study the situation, then there might not have been any nec\~liliity for the 
revival of the civil disobedience movement or for the promulgation of these 
Ordinances. For, as IIOOn ns Mahatma Oandhi arrivf'ci on the Rhol't's of 
India. he stated that he was willinfr to tender co-operation to the Govern-
ment. This is what he said tiS ~n as he landt'd in T ndia : 

., I landed in the hope that I shall find out waye and meaDl of tendering eo-
operation, but when I find that there II at evvy lltep a huge boulder, whu am I to 
do' I am dying to find thole waye aDd mealll." 

Again>!:, Sir, ill the letter, which ht' wrote to Hill l<hcellpney the Vicl'roy, 
he said: 

" I ,would uk Ria Excellenoy to reee.ider hill deciaion ad lee me .. a triad 
without impoeiDg any conditioDl wbataoe~er .. to the ICOpe or lubject of dilcuuion 
uad I, on my part, can promiN that I would study with an open mind all the facti 
that he might put before me. I would unheaitatingly ad wilHnc1y go to the respeetive 
pNriacee and, witla the aid of the authorities, atudy both lid. of the queRiOD uacl. 
If I came to the coaeluion after nch a ltudy, that the people Were in the wronc ILD4 
~. the· Working Oommi~, ineluding myllelf, were mialed .. to the correct poa!tioD 
W. that 1ihe Government wu right, I should have no healtation wha.tsoever in malinc 
~t open confession and ,afding the Congren aecordingiy." 

ThOle who know Mahatma Gandhi, and how he holdti truth above 
everything else! can have absolutely no illusion regarding the sincerity of 
the iltatement he made. But Government thought otherwiSe and lie had 
to revive the civil disobeditUlce movement. No one will oontend that the 
Government should remain -with folded handR and ilt'e that the civil dis-
C)beciienee movement spread thr~hont the! country_ Tht" Government 
have enough p,owen intheirannoury and have already used those powel'K 
iR suppressing this moveuaent. Wtlat has been the result of using those 
Ordinanees' In reply to tJtia, I ",ill quote the very words of HiB Excel-
lency the Vioeroy, because my friea:ad, )11'. Anklesaria, who preceded' me, 
laid that the civil disobedience movement· still exists in the country and, 
therefore, tbe BUl'isquiteneoessary and euential. Sir, this is what His 
Bscelleney said : 

" It ia R poliey th8t hal met with; a 'remarkable ..... of 1U1IC8I8. The Jl:l-rtIIlt 
campaip in the United Pro1'ine. baa tied. .&Way ad tbered-shirt movement intbp. 
North-West Frontier Prcninoe wee l'IIIpiCll.1 hlft,ht u.ncJer eontrol. Over the Feater 
~of India. the 1IULII of the population fa no loa&er concerned with civil cliaobedienee. 
Del 80 far aa they retlect on the matter at 'aD, there II a feeling of ielief thatmauurew 
Jaye been taken whiola Jurfe,ftIftote4 a· .... of._rit)' 1LD4.,..." 

-:. 
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Thus, Sir, I submit the whole movUu8llthaa been . brought 'uhder 
co~l. '.' . . '. 
; . ft.·,BonCMifable Mr. B.D. Bai&' (Home Member) : But ·still it i. the 

pollq of the COngre88. . .' . 
JIr .. T. ".Ba.makrilhna Beddi : I will come to that point presently. 

E,'en the .speech of the Honourable the Home Member baa not disclosed that 
this mov~nt still exists in the' country. What he says is that the germs 
of that movement are dormant and they may raise their heads at any 
moment. It is ODly to provide against that contingency that the Bill 1& 
introduced. I submit that emergent powers have been used against the 
movement and it has been brought under control. As soon as this emer· 
gency has ceased, these emergent Ordinances and the emergent legislation 
ought to be withdrawn ; on the other hand, the Bill which embodies all 
tht.'! Ordinances, according to the Honourable the Home Member, is not to 
put down the civil disobedience movement that is t'xi&ting in the country, 
but it is only to put down the- Congress movement itself. By putting down 
thi~ Congress movement, the only influential political organisation in the 
c~untry, the Government want to put down nationalism in the country. 
Jo;very one would admit that the Congress is the one important political 
organisation in the country. Started by freedom~loving Englishmen, like 
the late Sir William Wedderburn and Mr. A. O. Hume and Sir Henry 
Cotton and nurtured by the greatest sons of India, the Congre88 has 
assumed the position of an all· India organisation to-day. His Excellency'f'l 
predecessor, Lord Irwin, described the Congress as the great organisa-
tion. His Excellency the Viceroy himself, when he addressed tlJi!! House 
in the beginning of the Session. referred to the CongreM!I 8S an exteIlHi\'~ 
organisation which commands, even out. .. ide itR own rauks, a cel·t.ain dl'gree 
of sympathy 8Dlorqr many of the educated class@s. What is the secret of 
this Congrl'ss which commands so much respect @ven from otherR T It is 
the love of freedom of individuals for themselves and for the country, 
and the Congress is <'omposed only of individuals. The object of the-
Congress is the attainment of self·government by all legitimate and 
constitutional means. My Honourable friend. the Home }1ember, may 
raise thp objection when I say that it is by legitimate and constitutional 
means. No doubt methods have changed now and then, but the pledgea 
given by Government have also changed. Whatever it is, the duty of the 
Government is that, jf this organisation does not go beyond itR legitimate 
hounds, thlil should not interf@re witlh it ; but if this organisation goes 
beyond its limits, then the Government may take such steps as to suppress 
any abnormal activity, but they should not suppress the organisation itself. 
because the objects of the Congress are good and legitimate. If the ebject 
is unlawful, we would not have found a gentleman of the eminence of the 
Honourable the Leader of the House as the Secretary of this same organisa-
tioIl which the Government has now declared unlawful. Sir, it is the legiti. 
mate right of every individual or a nation to attain self-government and to 
attai~ freedom by all legitimate means, and they can do so by the channel 
of thlR organisation. Such organisation!! are bound to exist in every 
dependent country. In such cases, it is the duty of the Government to 
lee that these organisations do not transgl'ess beyond the legitimate objectR. 
Th!'y should not suppress th!!8C organisations as a whole. In countrie!l 
whIch have got full freedom in cotmtries like Great Britain or FranCt'. 
"!lcb organisations do not exist, but they have got their own party organisa-
tIons. - Take for instance, England"; theTe they ha,'e three parties. the 
~a~ _ 
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Conservatives, the Liberals and the Labour. Supposing the ConseNauve 
party ill in pow~ in England, the Labour party, wbieh may bel inopposi-
~ion, will always try ~ decry the principles anel, the policy ~ the pai't1 
m power and they will try to oust them from oftieeand' get Into power. 
t<.an the Conservative party, which is in power; declare the Labour palt, 
in opposition as an unlawful organisation, beeause it ,is trying' to usurp the 
power of the Government and get into office' So, it will be as reasonable 
to declare the Labour party as unlawful as it is rebOnable to declare tile 
Congress organisation unlawful, because of some of its abnormal 
activities. 

I will now answer the point which the Honourable the Home. Membu 
made, when he interrupted me. The civil disobedience movement and the 
no-rent campaign are not the normal activities of the Congress. These art 
abnormal phenomena planned and designed for the speedy attainment 01 
tht' object they have in view. .As I have already said, the Government have 
every right to put down these abnormal manifestations of thia movement. 
As soon as abnormal manifestations cease, the Government must also with-
draw the abnormal measUl"eS which necessarily they have to use to put down 
these abnormal activities. If these measures are allowed to remain for ever 
on the Statute-book, then they will corrupt the entire administration of 
the country and suppress nationalism. Because, if thia Bill is passed into 
law, it will not merely suppress the abnormal activities, but it will ali;o 
8Uppress the Congress movement itself. There is another way of looking 
into this question. Instead of suppressing this movement by P88lling thi.s 
Hill, there is another way of suppressing this movement once for all, 
because if you strikoe at the root cause of this movement, then the move-
ment will die a natural death. 'fie root cause is the aspiration of the 
people of this country for self-government and it is also the declared pollcy 
of Government to give self-government at the earliest posaible date. If 
you strike at the root cause, if you give self-government, the movement will 
automatically die itself. Then, you need not have recourse to all this extra-
ordinary legislation to put d9wn this movement. It is because you 
are merely tinkering with the symptoms of the disease, it is because you have 
not given what you promised, namely, self-government, it is because of that 
this movement has got lease of life now. The duty of the Government il) 
to tackle thc root cause of this disease. What is the declared policy of the 
Government 7 I will again state it in the words of His Excellency the 
Viceroy in his speech on the opening of the Session : 

"'The introduction of eOllltitlltional reform in India. on the baaiB of an all·Wia 
Federation, coupled with the wid8llt praetieable meuure of reeponaible GovemmBllt at 
the Centre and in the Provinces, could no longer be described nan by its er~ti(\ll a. a 
pe.rty decision. It is now the approved policl, of the British Government, of thll 
~ritish Parliament and of the British people. ' 

Sir, that is the declared policy of Government. That is exactly ,what 
?tlahatma Gandhi also baa accepted, because if he had not accepted thi~ 
policy, he would 'not have gone to t.he Round Table Conference. He went 
to the Round Table Conference and there he went so far as to' say that 
certain safeguards are necessary 'at this stage., So they had onJy to 'discuss 
the measure and the extent' of the safeguards that' are' necessary to 
inaugurate this Dew constitution. Such QeiI;J,gthe ease, the prudent e01l1'lle 
would be not to pass this lerislation jUBt attbe time when we are to .re-



the new c'Onstitution, but to adopt a policy :of reconciliation and t.o call 
in ~e co-operation of the leaders of the Congress. Sir, I am not talking 
Yery lightly on this point, because what is necessary at this juncture it 
,oo('hvill and mutual confidence. I will again take my text from the speeeb. 
of His Excellency the Viceroy who said : 

" Speaking on bebaIt ot my colleagues and my8~ I tell Honourable Member" 
b&Dkly that the IlOncluaion we have reaClled is that all that is now required is good-
will and lllutual c01rlld('nee to eany UI tn the eDd of our jouJ'll8y, 10 that we may lee 
riling before UI the fruitiOll of our hopea and Jabou1'll.' , 

Sir, at this time it is not the repressive policy, but goodwill and mutual 
confidence that nre necessary, and will this measure enhance and bring 
about that mutual confidence and goodwill that His Excellency sought for' 
}4'or this goodwill and mutual confidence it is the withdrawal of the 
repressive measures which is necessary in order to restore the confidence 
of the people which has been so rudely shaken by the working of these 
repressive Ordinances for the last nine months, and that will ensure the 
8ucces~ful inauguration 8.IJ,d working of the new constitution in India_ Sir, 
I know that His Excellency is very sympathetic and desires an parly 
inauguration of these reforms. I am sure that no one will be more anDOlli' 
than he to see the early fulfilment of the pledges which His Majesty's 
Government have given. Eyen when he was Governor of , Bombay, at the 
time of the Montford reforms, he advocated the cause of provincial 
autonomy which the present Secretary of Stat~ wants to thrust upon us 
at this moment after so many years. Alone, of all the Governors in this 
country, he pleaded for full provincial autonomy. This is what we find 
in Mr. Montagu's " AD Indian Diary " : 

., So far as I caD gather the policy which he (i.,., Lord JVul'ngilon) is goiDg to 
put forward is thia j Complete autonomy for the proviDCel j he would even favour 
their direct control b;V the Government of India j complete eontrol in all matters of 
Legislative Council, WIth aD enormous elected majority, something like sixty to ten ... " 

Years ago, he pleaded for this provincial autonomy which the 
8 P.lII. 

Secretary of State wants to thrust upon our devoted 
heads now. And, then, subsequently, when he was 

Governor of Madras, it was under his stewardship that the Montagu-
Chelmsford reforms were worked with the greatest success in that 
Presidency. Then, as soon as he landed in India to take up the Vice-
royalty of India, he also said that 4e would like his position to approxi-
mate as early as possible to that of the constitutional Governor General 
of Cauda. These were not m~re sent.iments, but were sincere18 
littered. Then, Sir, how can we explain that lIuch a sympathetic Vice-
roy would be responsibl~ for instituting these :measures which the Gov-
ernment want to pass at this juncture' The answer is very simple. 
The ve~est tyro in politics knows that at present we have got a m~st 
oonservative and reactionary Secretary of State at. the helm of afl&l1'8 
in England. He tried' his best to defeat the policy of the Labour Gov-
ernment of granting full dominion status to India. We all know ho. 
IlUCcessful the first R(\und Table Conference was and, by the time the 
second Round Table Conference came, the whole atmosphere changed. 
A la.rge Conservative majority canie into }lOWe1' in England with Ai 
strong Conservative Sir Samuel Hoare, as the Secretary of Sta.te for 
India. Then wek';ow how the good resu1ts of t.he first Round Tab .. 
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Conference were dashed to the ground at the second Round Table Ooh~ 
ference by the Conservative Government egging on the communal di~er
ences that already existed in the country. Then, Sir, we also mo.-
how difficult it was for the Prime Minister to get the policy of the 
Labour Government accepted by the present Parliament. It was only 
through his personality that he was able to .get that policy accepted by 
the present Government, We know, again, that the Secretary of State 
tried his best to impose provincial autonomy with large reservations of 
power to the Governors, so that they might rqle most autocratically, 
without giving any central responsibility. Thank!:! to the represonta-
tions which the Viceroy made at that time that responsibility at the 
provinces alone will not be acceptable and t.hat nothing short of res-
ponsibility at the Centre, as well as in the provinces, will be acceptable 
to the people, the Seeretal'Y' of State had again to change his views. 
Again, Sir, we also know that the Secretary of State wantf'd to do awa~ 
with the Round Table method of discussing thc reforms and he wanted 
to rush his ready-made Government of India Bill through before the 
Joint Parliamentary Committae and thus see that his Bill is pBSijed. 
Again, there was a hue and cry throughout the country, and, on a fresh 
representation from the Viceroy, the Secretary of State had to revise 
his ideas. These things go to show that it is not this Government, but 
the Conservative Secretary of State who was responsible for initiating this 
piece of je~islation at this time. When goodwill and mutual confidpnce was 
1i0 necessary, certainly this Government could not have taken the res-
ponsibility for this Bill at this juncture. When the civil disobedip.Dce 
movement is almost dead and when the last stage of the reforms has 
been reaehed and, when, in the words of His Excellency the Viceroy, 
,ve havt' arrived at n stal!'e when practical decil:tions have to be taken, 
GO\'Cl'nlllt'll[ want to put on the Statute-book a repressivf' lel!'isllltion 
like the on(' that hns heen intt'Oduced. Thi~ gi"eR ri8(' to the suspicion 
that the Secretary of State, even nt this InRt stag-p, is trying his hest not 
to give full provincial and central responsibility f.or R.ome time to come 
aDd ill prompting the Government t.o arm themselves with coercive mea-
surf'S to stifle any expression of adverse opinion if any unsatisfactory 
con~titl1tion is thrust upon the people. That is the suspicion. In this 
connc'ltion, I should like to read the warning given by Mr. Edwnrd 
Thomson in his book entitled" A letter from India". He says: 

•• It ill lolly to iniagine that we ('an keep the real opposition in jail until we haTe 
dciDe our arguing ond I'xpl3rlltion lind that. then they can be re1eRlled and tntlted or 
~ted to work a lebeme (however wiae) formed while they wera inearcerate4. If 
we do not negotiate, we may al well preparafor a Byltern of pollee aad military mle, 
lUting OTer alleged lell·government, which can haTe DO period eseept that wb,ieb wUl 
be .&iot to it bj admitted failnre in the end." . 
It il;l &Hid that the Bill aims only at law-breakers ana that peatmfuJ 
citi7.cns will have n.othing to complain of. But we have, ha4 liitt~ 
exprienee of the way in which the Ordinances have been:worked.iJ~ the 
C()UIltry for these nine months, because tbia Bill is nothin.g hut the 
esaence o~' tbose Ordinance!!. I am not going t.o weary the HOll-se 'Wj~h 
quoting a large volume of .opinion against the way in whi~h .tlle .. OI:d~
nanC~!lI &rp, worked, but I will quote tw.o most representative: opinio1Vl 
f)f my Tu·o,·inp ,.. One is signt"d by influt"ptial people c.onsisting qfan 
"-Law Kember, an ex-High C.ourt.. Judge and .~;n 6x,-!Jinister .. ~~d ~,anr 



otherf!l. After narrat.ing various acts ofbig~ by. the po~t.e, 
th~y Rft~' : 

4' We' feel bound, in the eIIiIting eirCUJ1lltallceB, to upr.,.. in clear and deiDite 
terllll, our eanvietion that the Govel'lUDeJlt are alienating llublie opinion and themselv. 
ereatl~1 an atm08pht're unfavourable'to any political lettlement." • 

'I'hat js tile opinion of 1111 ~x-L&w .Member and many other!>. I shall 
quote onl}' one other opinion and that is the opiuion of the United 
Nationalist Party, led by an ex-Chief Minister of the Government of 
Madras. 'J'he statement se.ys : 

" Tht' party wnrns th<> Government that the only effect of the polioy of rutbleu 
rt'prt:'ssion they are following will be to strengthen the feeling againat the Government 
IWd the Britiah with t.he result that it will be dimeult to seeure that confidence awl 
amity betweWl the British and the Indiana which are necessary for the framing and 
working ilf the new ('on8titutioll and for the improYement of relations between the 
two countries." 
This is the essence of the opinion that has been expressed in my own 
pr(,yincc, In the face of these opinions, it is very dangerous to have a 
Bill ena.cted like this on the Statute-book. Government do not want that 
this Bill should be enacted as an independent measure, 1'10 that it may be 
repealed at any time. But they want that the provisions should be in-
corporated into the permanent laws of the land. The provisions of 
this' Bill art' a serious menace to the exercise of the fundamental right. 
of citizenllhip. Under these prm·isions, the freedom of lawful associa-
tions has been banned ; the freedom of /expressing one's opinions ha.lt 
been gagged, and the freedom of movement has been restricted; It iI 
one tiling to frame or fashion laws for putting down law-breakers,bllt 
it is another thing to put restrictions on the exercise of the rights of 
eitizenship. Under this law, the Government al'e abdicating their right to 
protect the rights and privileges of eitizens and handing them over to 
the police and petty officials. It ill nothing short of humiliating a whole 
nation. I do not want, at this stage, to enter into the details of the 
various chmses of this Bill, but J cannot, at this moment, fOl'hel1l' the 
temptation of quoting only onc or two provisions of the Bill. Pro-
posed new Rection 164-B says: 

.. Whoever, with iutent to prejudice any public servant in the discharge of hi' 
duties, or to eause him to terminate or withhold his serviees in tht' diaeharge of his 
duties, or to commit a breach of diaeipline, refuses' to deal or do busiaeB8 with, or to 
supply Roods to, or to let a hOWIe or land to, or to render aDy cUltomary lerviee to 
IUch public aervnnt or any person in whom such publie servant is intereatec1, 4f 
refn8e8 to do 10 on the terms on which luch thinp would be done in the ordinary 
(IOune, or abatainB from snC'hprofeBllionalor bUlineaa relationa al he would ordWarily 
maintain with such person, Ihall be punished with impriaonment for a termwhieh 
may extend to lix monthe, or with ilie, or with both. " 

This provision' not only wanta to proteat public servanttf-.I know it 
ill intt'llded to protect them against boycott,-but it &80 wants to pro-
tect those in whOm he' is intereated~· Th~re is absolntely no neoesaity 
for such a provision at the present time. Who are the persona in whom 
a pUblic servarit is interested , 'There is absolutely no deftnition of 
~ueh persom:' That public servant might be interested'. in his own 
(loncubirie.(Laughter.) (An HO'I'WU''CIbleMf""be,.: CI Shame.") lam 
onI~' pointing out thai this interpretation ean come within this section, 
Are We ,to do service to any person in whom t.hat public servant is ill-
terested' There should ·be at least some definition. I hear a frien(l 
calling • shame'. I do not know to 'Whom he refsrs; does he refer .to 
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the Government who have introduced this Bill with this proviaion, or 
to the remark I made, 1 want to know. (Aft HOMfl.f'GbJe AI,,,,",, :" For 
the remark.") (8efJ.ral B~rabl6 Member.:" Go on, don't heed 
the remarks.")' I 110 not want to KO iuto details, because this is not the 
stage for it. His Excellency the Viceroy further stated in his apeech : 

•• 'rhe func1amental idea of :w. Majesty'l Go.enua.8Ilt, u explabled by thtt 
Prime MinUter at the end of the Round Table Conference, it' that the greateIJt cl."", 
of pouible responsibility Ihould be plaeed on the Legialaturee: bl other wol'Cll, the 
CieY81'1U1181lt ehould be bued on UI(UDl8llt &lid reuon and 011 the withee of the people 
• aNlHitutiOD&lly expreaaed.' I 

I ask, does this proposed legislation tend to organise free expression 
of opinion which the Prime Minister wants r Or do the Government 
want to prepare in advance the channels through which that public 
opinion should pass -' It is better to leave to future Legislatures what 
restrictions they want to put on the liberty of individuals, because they 
will be more popular and represeatative of the people. The present 
Assembly, constituted as it is with officials and nominated non-ofticials, 
is not the Assembly which should PIWS legislation like this, putting 80 
.. ny ~rictions on the freedom of the individual ; it is as well that it 
mould leave it to the future constitution. Now, I come to the three 
wguments advanced by lny fl·jend, the Honourable the Home Member, in 
iIlt.rodu.eing this Bill and which has been so ably Kupported by the 
previo1l8 speaker, Mr. Anklesaria. The Honourable the Home Member 
said that the Oppo&ition invited the Government to bring in this Bill 
when they were disculISmg the Resolution last Session, and that the 
~'MnImeD~ have aectq)ted this invitation a little too late. They ought 
to have eome a little earlier, but they accepted the invitation a little 
bit late. I wanted to know what that in"itation was. I, therefore, 
went through the speeches made by the leaders at that time ; but 
Iloll"here I found that such an invitation was made. All that tbe leaders 
of the Opposition said WIlS that if the Go\,prnment wantpd to put down 
the civil disobedience movement which was then existing, then the 
Opposition wanted that the Govcrnw!'nt should com!' before the Legisla-
tUre and ask for such measures as were necessary to put down that 
movement; and not to paM Ordinances behind the back of this r~egis
lature, thus treating them with Hcant COlll't.eBY. That is all what thflY aaid.. 

-..,. Wlodar B. L. Pati1 (Bombay Southern Division: Non-Muham-
madan Rural) : Are theY'Dot doing the lame thing now' 

Mr. "1' ••• BamakriJJma Bed4i: I will come to it. The opposition 
Bever said that they would be parties to legislation to put this peQl 
l.wpe~manently OIl f!te Statute-book even .~hough: there wa. no nece" 
Iity existing in, the country at ~he preee~t· ~hn.. Further. they wanted 
110 bring a'll independent Bill. If therewu any necessity, they Wuted 
to Ring f~1'Ward a .. parate Bill alto,ether.Jn ol'der ~ illultr~ewhat 
1_1', I wlll merely refer· to ODe sentence· in the 8pe~h'. made by tJIe 
Le~er of the Iild~peDdent Party. This. what :UaaW : . , . 
, ... ~y Dot a.aJt the Law Xemberl ~k the Law 8een.taI'1. au the oth81' lep' 

JimdDariee tllat an ,in Goverament ","Ge, _them to frame .. proper: BUt aad pJaee 
Jf betoN aa;H . , " 
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Then an Honourable Member interrllpted by .. 1iirc': 
""~_.w ~_ 1&." 

Thea Sir Abdur Rahim aaid: 
'. I ~t depen~l· oil; the J18CeIIitlea of the cue. If the Bill.on be]-oDd the 

aeeeedfHI at tile IltuatlOD, we Ihall reject it or we lhall modify it." 
That is all what the invitation meant. 

Then the Honourable the Home Member said that this Bill was 
ueceuary as a securit.y agaiIl8t thc recrudescence of the civil disobedience 
movement. I submit, Sir, that the Government want to adopt evidently 
one policy for India and another policy for Great Britain. There was the 
Great War. Now they are trying to provide against the recrudescence 
of any future wnrs. What are they doing 1 Arc thoy increasing the 
armaments to provide against future WArS' No. On the other hand, 
they are seriously engaged in Disarmumeut ~.onference8. 

Mr. If. M. Joabi: It is Dot true that they are engaged in Disarma-
ment Conferences. 

Mr. T. If.:Ia.ma.k:riJJma Reddi: They are making, at any rate, 
serious attempfli by means of these Disannament Conferences to prevent 
future lV8!'S. They want further to substitute arbitration for armamente 
through tJle IJeague of Natiolls. These are the methods they are adopting 
to pnt. down allY recrudescence of wars in 'future. But in India what 
are they doing to put an end to the recrudescence of the civil disobedience 
movement T The Government are introducing this repressive legislation. 
Th~ cannot achieve their object by the methods they are now pursuing. 
U they are really serious to put down the civil disobedieDce movement, it is 
DOt by ~eallB of introducing Ordinanoos and Bills that they can achieve 
their object, but by fulfilling the pledg('s they have made, time and again, as 
early as pO!o1sihle and by taking the people into their confidence and by 
Ilski~ them to willingly co-operate with t.he Gove'l'nment t.o bring about 
peacE'. and tranquillity in the country. 

1'IIPn, thC' Hononrable fl}lf' HonlC' Member asked us, look at the history of 
Fi-ench and Russinn RRyolntions. I sllhmit., Sir, he could not have chost>i1 
a morE" llnhapp~' illustration to prove his ca!'1c. In lfrance and Rus':Iin, R!.'-
volution wns pl'f"'eden hy m()!';t reprf'ssi \'e forms of oppressive Governments. 
At that time. t.here exi!'1ted in those countries most despotic fonns of Gov-
ernment., hencp the whole people rmre in rebeniton, overthrew the House..-
of Bou'rbons and Romanoft's and f6tablished demooracy in then- eouittries. 
Does my Honourable frienci·, th'e Home Member, say that there exists in this 
country at the present. t.ime a. most despotic form. of Government, for argu-
ment's sake ftt lea~' I ftmsure, he will not admit it. Of course, if We 
Bill is passed, you will create such a sitttation in tM cdUntry ; but it will 
be admitted on a.ll hand. that &spotie 1!9tm of Gevernment does DOt .. exist 
ill this country at. the -present moment .. I, at any rate, am prepared tel 
ooncede that a d69potic fonD of Gevernment does not exist in this country 
at tJresent. . . '. ., . 

Then, Sir, in those GOuntries the whole nation rose against that form 
of dflSPOtism. Is tliat the case in India' Bas the whole nation risen 
against the despotic form of Government' In the first pla.ce, as I said, 
dOeR a despotie fiOrm of Government exist .at all in tbe country to-day , 
Therefore. I su.bnlif.. there i!'l not goin~ to be any revolutiOll :; we al!e beiB~ 
given reforms by oriblets. We wel'f! first J.!iven the Mor]f>y-Minto Reforms; 
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te.n years later, after judging the capacity of the people; • further iData1-
ment. of reforms was given, called Ule Montague-Chelmsford' Refol'Dll, and.. 
now, Conferences after Conferences are taking place, Committees and Com-
missiOllH lire II.ppointed'to find out '&II to what e;t;tent and, in wh&tmaJlDer, 
a furtther iTII~tahnent. of reforms can bt granted to the peopJe of thiB 
conntry. Now, aftt'r taking so many precautions, should there be any 
apprehension in tne mind of anybody that there WiU be an outbreak of 
any kind of revolution in the conntry or there will be such a' big commo-
tion as fllf' HOIlOllr&blc the HOllie Member pictured before us the other 
day' I submit. tlint t.hf'rf' nf'f'i:l bf' no such apprehension in the mind of 
anybody here. 

S.r, I find I have taken a long time ....... . 
Several HODOurable Members : Please go on ; please go OD. 
lIIr. T. N. Bama.kriahn& aeddi : My learned friend, Mr. Anklesaria, 

said t.hat India (loNI not "tnnd Illone in having t.hl'lIc rf'pressive legislations. 
He asked us to consider that Spain and Ireland have recently p8BSed simi-
lar legislations. My friend forgets one important thing, and that is, th0ge 
countries are ahsolutely inde.pendellt" There the executive is responsible 
to the legislature j fhl' legislature is the representative of the whole people ; 
and as sOon fIB the executive encroaches upon the functions of the legiala.-
ture, the legislat.ure can immediately overthrow the executive, and so it 
is with the ",ilIin,:! co-operation of the people alone that such reprewve 
legislation can he pnt on their Statute-hook. But what is the position in 
India' India is not a self:-Il'overning country as yet. It. is not the people 
who are passing th('8e repressive laws. Therefore, my friend must be .. 
in mind 1111 the:-;t> \'aRt rliRtinctions wIlen trying to compare India with 
other countries. 

Then, I submit, Sir, that this is a very important measure, and as such 
it should not bf' rushf·(I tllroll/!'h in slIch post-haste. Many eminent pt'rBona 
and ,Judges of High Courts and numerous other polit.ical or~anisations 
in·the country hll."e to I'xpress their opinion either in favour or II.gllinst this 
measure. The other (la~·. the Home Member also gue!'i!led what the nature 
of public opinion would be on this Bill. That is why he fought shy of 
sending this Bill for e1i('itm~ public opinion. We want thRt public opinion 
tihould be elicited on this VPry importa.nt lim ...... . 

Mr. Prelident (The Honourable Sir, Ibrahim Rahimtoola) : The 
Chair dOM not wish to internlpt the Honolirable Member, but wishes to 
point ,out that. he hRli bren Rdrlret!8ing tbeHouse for nearly fifty minutelO. 
diJrin~ which the Chair hall not heard one single word in favour of tilt 
amendment wbieh he has riMell to move . 

•. T. If. Bam&krIa1ma Becldt : Sit, AS I prefaeed my IIpeech, I am 
opposed to the introduction of· this Bil1 in this House, but I wanted tl' 
move for circulatiOn. because'I want the 'public opinion, to' be On',my aide. 
On that I!'rOllnrl and that ~ound alone, I move this amendment. With 
theRe words, Tresume my seat. 

Mr. President (The Honourable Si~ Ibrahim Rahimtoola) ': Amend .. 
~en~ p~p08ed : , 

.. Thllt the Bnt ,hE' ,rirc'Jlatf!d for the purpOR of eliciting opini ~n thereon by t.M 
'16 NoftlDb81', ~tas." , f " ' " 



Shaikh 8ad.iq JIuan : I beg to move the. &m~DdllleQ.t which staQ.ds 
in my name: -

" That the BID be circulated tor·· the purp:lle ot eliciting opinion tber,oll 
before ihe lit JU1I&J'1, 1933." 

Sir, I have never taken part in the civil disobedience movement, 
neith.e!-, I am a pe1'llOn with communistic tendencies, nor do I belong to the 
terrorist group. I may say· that I am opposed to all these movements and 
would like to see them eradicated as the Government do. But, on the 
other hand, I differ fllDdamentally from the way in which the Govern-
ment 8M' going to do it. SIr, tliis Hill, which is before the House, I COn-
sider much "'orse and blacker than the CrimInal Law Emergency Powers 
Bill "'hieh, when pRssed in 1919, hIlS been popularly known as the Rowlatt 
Act, and ''fhich created such a strong agitation in the country. Sir, this 
Bill, I consider, is again.'lt the fundamental principlet! of law and justice; 
it is a sel'iouf'l encroachment on the liht'rlies of tilt' p<'ople ; and, in its desire 
to cartail the liberties of the people, it will harm more innocent men than 
thf' wicked. If this Bill is po-sBed into an Act, I am afroid nobody will 
bc !!111ft' from the clntcht'S of the minions of Government, and the rp.sttlt 
would bl' that it would destroy legitimate movements while it would not 
harm the terrorists and communists, but rather, iby injuring inno('fOnt 
p~le, it would increase the number of terrorists and communists. I am 
afraid that a Rill like this is bound to give a great impetus to the eivil diS-
obedience movement. 

Sir, I am il believer in the maintenance of law and order. and 1 would 
like to see peace restored in the country. Of course, there are morbid 
men in the country wllO require to he dealt with hy law. but what a.bout 
the gt'nuine grievances of the milliou,", of people who are starving at the 
present m.oment? (Si,' Mtthammad Yakub: "How docs this Bill 
aft'ect. them !") It dot's atT't'('t them. What T meant to :my was this, 
tha.t all these terrorist troubles, andRll theRE' communist troubles come 
out of t.he unemployment. which is rampant in the country. We find 
hundreds and thOUSAnds of people who are star"ing at the present moment, 
WllO have nothing t() eat. Whnt have thp Government done for them , 
On a similar occasion. the Americll.n Government. the English Government 
came t.o the rescue of the people. They called contferences of indus-
tl'iali!'lts, commercial mE-n, lahour leader!!, just to find out ways and means 
of lessening t.he trouble. But. our Government hav!' been busy otherWise. 
They have been sending thousands and thousands of pel'8Ons to prison 
without giving the ]E'ast regitrdto the fundamental canses which underlie. 
these movements. Sir, I may SRY' a word about the peasantry.. The British 
Government always boast, that they are the custodians of the interests of 
the POOl' people, that they are the ~u!ttodiaDB of the interests of the peasants. 
('Mr. N. M. Joshi: " Not now-a-days.") - Do they know that in the days of 
the great Moghuls, if I am not wrong, the Government used to take !th part 
of the produce of the land' Now, on ACCOunt of the land revenne Uld 
water rates I am positive that Government take tthB Of the produce of 
the land. '( Sir Mtlh.ammad Yaku.h : " .\ re thes(~ reasons for cireula-
tion T") I lIaJ'tbattbei:le are tile e8UAeA of the communist and terrorist 
acthities ... I !!~V that 13ills Jiket.hiR can never bring peaec 8Jld harmony 
in the countl'V.· It is·onl\' whl'n the GO"ernment work in the interests of . . 
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the people and adopt conciliatory me1hods that ther~.will be.an end to theBe 
activities. Sir, let me quote proposed new section 164-A : 

" Whoever lUu_ or attempt. to iDduoe 1m1 pubUc lemmt to ctiareprd or 
tail ia IUa dllt)' .. luell lle1'9&Dt aha1l be puniahecl with impriaoDmeD' tor a WZ&M 
wJaich ma1 uteDd to ODe "ear, or with Au, or witb both." 

A public servant here luenns any Henant or the Government, may be 
a railway employee. It comes to this. If the peon of a station master l~ 
in enmity against a certain person and is a friend of a constable, convict-
mg as the magiRtratcs Ilrc, he eRa easily get imprisonment for anylbod, 
with the help of concocted evid~nC'.e. Propol:Ied new section 164-B l18.y. : 

.. Whoever, with inhmt to prejucUee any public servant in the cUaeharge of ba 
duU., .Jr to eause him to terminate or withbold hiB Ierne. in the diaehar~ of bl, 
duties, Or to eommit a breach of diaeipline, relulee to deal or do buaiDeu WIth, or to 
lupply goods to, or to let a hOIlle or land to, or to reader Imy cUitomary aerriee to· 
.ch public servant or any person in whom lUcia publiG ..... , is iDtenatecl .•••••.• 
Ihal1 be punished with imprilOnment •.••• ' , 

I want to lay emphasis on the expression "customary service ". Now. 
Sir, it is usually the custom for petty officials when they go to yillages to 
get, free of chargc, fowls, butter, fuel, etc. J hope that the Honourabll" 
the Mover of the motion does not mean by customary service that he 
desires that this kind of bribery sho\1ld continue. Let me take proposed 
new section 3SS-A. That clause is : 

" .india" Mil'" b,cI/JCI rGjo." 
"Land of darkness and unjust Government ". When a son of. 
person has committed an oft'ence against the Government, the father is to 
be imprisoned for that. I have got facts to show that even though 
8O!Ile of the boys are under 12 they Elrc incorrigible and defy their fathers, 
and I think it is very unjust to punish the fathers for the sins of their 
lIOns. The position used to hr that. the sins of fathers 'Mlre visited on the 
!.I>ns, /but now it is reversed. 

No,,", the law is going to be made so stifl that it is bound to gin 
trouble to any one and every one. 17E says : 

•• Where the Local Government iB aatiafled, after lIuch inquiry .. it may thiDk It, 
tla:t aDY monica. Beeuritie8 or credits. are toeing uaell or are intended to be uaed for 
tile purpoaea of an unlawful UIOCiIltion, t.be Loeal Ooovemlllebt may, by mder tao 
WritiDg, deelare lIuC'h moDica, Beeuritil'l :lr erec1itB to be torteit~ to BiB .lIajelty." 

Again, under proposed Dew seotion 17F : 
" No proceedintr purporting to he taken under this Aet· .haD bfo eaIIecl ill q_ 

Ua by &8y Court and DO civil m criminal proceedinc abaU ... iDitit1lted IIpinat .. 
pierson fM anything done or in good faith iIlteded to 1M,! ~ u. tbia .ui." 

It ill perfectly true that all theBe orden will be passed by the JJocal 
(iovemment, but we have to see who·would make the iaquirie.. Hi, 
:lxcelleDcy the Governor or the Chief Secretary are not goiDg to mu. 
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tbe inquiries. TheY' ~ave not the time to devotein· •• eh ease. Alto. all, 
the. lllt;pector of Pobce would go. He will report in the. usual C(lllrse 
lInd:it 'will go to t~e District Magistrate, and so on. What I am lIayinll 
is, that under these clauses no property is safe. Anyone who is polit.i-
cally inclinad, bi~ pl'0pl'rty can be forfeited. I find that the Government 
81'e going to let loose the forces of Hell and they are going to set apart 
public servants as a class apart from the public which was exactly what 
happened ~uring the 9zar's regime. I know it for certain and every 
ont~ knows It for certam .that the Honourable the Mover of this Bill ,vill 
not taIte advantage of these clauses himself, but what about the minion. 
of the Government' Is it not possible, nay, I would rather say, it ilJ 
certain that having got these wide powers, they would exercise them 
for their own benefit. I do not say that all of them will do it, but 
quite a number of them are capable of doing it. Human nature being 
what it is, they will utilise it for their own monetary gain or, if not, they 
mlly wreak perl:lOnal vengeance. I think the Government, in the intt'rests 
of the country, should not put such measures on the Statute-book which 
Jnay create great agitation and trouble in the country. You know, Sir, 
and I am ~hamed ttl own it that in our country it is not difficult til 
concoct evidence. I do not \vant to mince matters. It is not an unusual 
thing in the CourtB. It is not an unusual thiDg to collect false evidence 
again!!t It man, and, when there are so many powers given, naturally tile. 
petty officials would use them harshly and innocent people will suffer . 
.As a result of this, I am afraid, there will be a 'Very' strong agitation and. 
I am sure, the civil disobedience movement will not end till this leqis-
lation ill wiped off, if it ever oomes on the Statute-book. I cannot 
understand why the Government are 110 keen to leave this legaey of hate 
to their successors; The Honourable the Mover said that it was on 
leMunt. of lack of firmness during the transitional period that the Fren(1b 
anu RUfisian Revolutions took place. At least, he said, that wall the 
wief cause. The Honourable M'em.ber is a great expert and he cannot he 
unaware of thr. fact that all these Revolutions took place on account t)f 

the l~nmitigated tyranny which existed at that time and also the aetH of 
commil>Rion and omission of the past Governments. 

Well, Sir, r will say a word about the Press. Certainly I am not 
in fll\'011r of license to the Press. ldo not want that the Press should 
be allowed to advocate murders or some such actions which may destl'<lY 
the peaoe of the country hut, what I do say, is, that I am also against the 
strangling of the liberty of the Press, because if you choke the safety 
valve, thc result will be that you will be exasperating the people. I am 
afraid, the civil disobedience movement will not come to an end by this 
Dral'oniun law. I cannot understand when the Honourable Men~ber 
hiu.self acknowledges that eve~y'thin~ has improved, wh~ he sh.ould, .on 
thl~ eye of t,his great change, brmg on the Statute-bo'ok thIS horrIbJe B1Il. 
I ('omdder the Ordinances an evil, but I consider their permanent enact-
mellt s1il1 worse. Is it wise at this juncture to create discontent aud to 
make the least offence punic;hable T I admit t~at in the Czar's l'f!gime 
puni~hments wore w'ry "tcrn, but I do not thmk that even wch small 
ofi!"l1ces were made punishable during those days. 

I would like now to say a few words why this Bill should be cir-
eulattld.The Honourable the Mover said that the Government have 
brought forward this Bill before the House noto~y ~ the intet:,oRt of 
Govemment, but also for the sake ofpublio. If It 18 really m the 
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intcrp~tli' of the cou:n~l"y, then certainly ther'e is no 'b~m iil;·ctr~qrati.w 
t1:c TJl11 for the oplDlon of the stable societies. Nobody is asking 'Hut 
GoYernm.ent. to circulate this Bill am.ongst revo~u~~oria~es. or tCITQrists 
or allY people of stich type. T.his Bill will, as a rule, be uirculated 
amongst mllnieipalities, Provincial Governments, District Magistrates and 
Chamhflr~ of Commerce and also vcry' distinguished Anjumans and 
Sabbs which exist in India. Where is the harm if you say that the 
Bill is in the interests of the country while circulatintr for the opinion 
of theMe bodies who certainly have got as much stake In the country as 
the Government. and would cel'tainly not like the terrorist activities to 
lipread in the country. I do not think the Govern~ent or the country 
would be a loser in that way, because meanwhile the' GO\'errunellt clln 
always rule by Ordinances. If you have ruled by Ordinances for one 
year, yon can cert.ainly do so for six months more, but, before putting 
thic; lueasure on the Statute. book, you should give an opportunity to the 
publi,! to express their opinion .on it. 

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Amend. 
ment lIroposcd : 

,. That the Bill be eireulated for the purpoee of eliciting opinion tbt'reon befo", 
the 1st January, 1933." , 

The Honourable Sir C. P. Bamaawami Aiyar (Leader of the HOllflf.:) : 
Mr. President. the Leaders of all the Parties have had a consultation 
with me and ihe idea that I wish to put forward before you IS not for 
the Kake of curtailing discussion to the slightest extent. It is only this,-
whether as a matter of procedure, you, Mr. President, are going t) call 
on eyery mover of an amendment tabled, or are going to call on slIch 
pt'rl!ons all eatch YOUT pye. Generally speaking this is a matter which I 
.hould not place before you, but the Leaders of various Parties have 
spoken to me, and I im·jte YOll now to give your ruling. My own ide., 
Sir, is that on previous occasions everyone has not necessarily been 
ca]]ecl on to speak. 

Mr. Preiident (The Honourable Sir Ibrahim Rahimtoola) : This is 
a matter of procedure, and the Chair has lUI usual called those Honour-
able Members who have giveD notice of amendments in the order in which 
their name II appear on the Order Paper. If there is a general feeling in 
the House that the movers of the remaining amendments should not be 
called. but that a general debate should take pla.ce, then the Chair win 
raise no objection if the House is unanimous, in favour of adopting that 
procedure. There is a special reallon on this occasion why the' Chair is 
inclined. to accept the request of the Honourable the Leader of the House. 
Circulation has to be restricted in point of time, according to the rulell. 
Three amendments have been moved which cover the whole ground. 
Honourable Members will observe thut the three amendments which 
have now been put before them give them an opportunity to decide in favour 
of circulation before t.he November Ses!jioll, 01' in time for the Jauua;ry 
Session. There doeR not appear to be any object in having further 
8mf'ncimcuts moved which hnv(l the Kftlne t'tYect . .namely, circulation to 
be completed fo1' the Novembp.r Session 01' for thf! January SeHBion. 
The Chair is however very reluctant. to tab away the. right of Honour-
able Members who have given notice of amencimentaand will agree to 
do so only if it if! the unanimous wish of the House to adopt the proce-



dure 8u,gested. I would therefore ask whether the wggestion which 
the Honourable the Leadf'!r 01 the: House has made is acceptable to the 
whole House. . 

Sir lIari 8iJlr~ Gour (Central Provinces Hindi Divisions: Non-
Muhan~madan) : SIr, I wo~ld suggest that it would be to the general 
convemencc of the' House If ample opportunity is given to &11 Honour-
able MembeJ'~ ttl express their views on, first, whether the Billl!ihouid be 
l'roce"ded With at all, secondly, whether it should be circulated and 
thirdly, whether the Bill should be referred to a Select Commjtte~. and 
Honourable l\fl~mh('rl'l Rhoulrl he at liberty to address the House Oil any 
of the three points. I would, therefore, suggest that it would be really 
in the interest of the debate if the three amendments, along with the 
other points which have already been mentioned, are thrown open for 
general discussion to the whole House: 

Sir Abdur ltahim (Calcutta and Suburbs: Muhammadan Urban) : 
Sir, as I und"r"tand that it is not the desire of the Honourabl~ the 
IJeadel.' of the Housc OJ' of anyone in this House that the disculiSion 
should b(· cnrtailed and it is only a question of procedure, I do not 1 hink 
there can bc MY ohjection to the suggestion made by the Honourable 
till' I.lr.luier of the House. 

!'tIr. G. IIorpn (Bengal: European) : Sir, I have nothing more to 
add to what has been said by my Honourable friend, Sir Abdur Rahim. 
I havt~ no objection to this procedure at all. 

111'. MUhammad Ya.miD Khan (Agra Division: Muhammadan 
Rural) : Sir, I have no objection to the procedure proposed. 

111'. Prelident (The Honourable Sir Ibrahim Rahimtoola) : The Chair 
wishes to point out, in regard to what has fallen from the Honour&ble 
the Leader of the Independent Party, that curtailing the debate is a 
question for the discretion of the Chair, on whom the obligation has been 
imposed by the Rules and Standing Orders, that he shall not aecept 
closure unless he is satisfied that there has been a fair debate. The pro-
cedure to which the Honourable the I.leader of the Nationalist Party 
has drawn attention, is the procedure which the Chair has adopted all 
through. Three issues will be before the House. Honourable· Members 
will be entitled to speak with n view to the total rejeetion of the measure, 
in regard to the motion for l'eference to a Select Committee, and for or 
Il~aillst amendments for circulatioJl. The debate will be unrl'stricted 
so far as all these points ar*! concerned. The only question which the 
Ll'ader of the House has raised is this,--should the other Honourable 
Members who have givl'n notice of amendmentB for circulation be called 
ill the order in which their nllmes uppear (In the Order Paper, or whet.her, 
now that both classes of amendments hav!'! been put before t.he House, 
the discretion should remain wit.h the Chair all to the order in which 
speakers should be calle'} T That is the 0111y issue which the Leader of 
the House has raised Bnd the Chair \'Vishes to know if there are anr 
Houourable Members ~ho arc against the change in procedure l!Iuggested 
by him. If there are any. they will please rise in their seats 

(Nobody rnse.) 
The procedurt'. therefore. is that the debate will now proceed on 
all the iRSues ,before the House. 



'III'. B. Bo. hri : Sir, the!'e stands an lUDendment in my: n&lQ.e aDd 1 
ph to explain my pOBition with reference to it. 

Mr. President (The Honol1rable Sir Ibrahim Rahimtoola) : PleaD 
speak on the main motion. You cauDot move the amendment. 

JIr; B. lL Pari : Very well, Sir. Though it is not necessary for me to 
.. y anything in support of a very ceremonial amend!llent that I had put 
ill, 1 dO'Dot wish to conceal the fact that I am opposed to thia; UteU1Ul3 1'09t 
and brunch. My first attempt is to see that this 'measure 18 thrown Ollt 
hodily and, if I should fail in that attempt, tMn I would elect the letl8el' 
01 thl.' two remaining evils. So much with regard to my ame.o.dtnf'nt. 

Comiu~ now to the measure itself, as far as 60 years ago, Sir .Trunel 
Fitl';j:une'J 8tephen, speaking of the penal laws of this country, remarked 
that I I the Indian Penal Code and the Criminal Procedure Code were the 
two grim presents by OM nation to another ". Sir, the idea conveyed in 
that oh~~,'ation by that .eminent authority was to emphaaiae the hll.!'Sh, JIler· 
eileli& and unrelenting character of the Indian penal IaW8. These laws ha.vo 
now beeu in operation for close on a century. They have stocd the t('si 
of titne ; tlley have been found qui~ adequate to meet al180rts of e,~igenci81 
and emergencies. Yet we are to-day asked to put on our Statute-book a 
set of laws unknown to any civilised form of jurisprudence, laws which are 
so rcvo)hng. SO humiliating, so liable to abuse, 80 sinister that it js a ques-
t ion ",)u'HI£or any self-respeeting subjeet would, not paUle and ask himRelf 
the question: II Is this cursed land fit to Wfe in "'. Sir, one is reminded 
of the old maim of the ancient J;toIIl8.ll8, which said : II Siavell uould have 
no country". While the worW out.!Jide has made long strides in making 
their lawtI more popular, more humane, we, in the year 1932, D'l'e asked t..'l 
adOl't for our normal laws, measures which are intoletable to the people ,wd 
disel'.~ditllble to the Government who are trying to enact them. 

Sir, ir. the process of legislation, there is a well recogniBed stage when 
, P ••• the legislation has to stop, when the Iegislati')D is helple88 

and futile. In the history of nations, thel"f? have 
Ilecurred Verioda when the whole mass of population think one way, wb9n 
they revolt against the existing regime, when they grow sick or 1 he J)!"e-
'f'ailinl!' conditions. When that stage is reached, the remedy is not legisla-
tion, for legislation can never reach it. When that stage is reached, the 
only t.!OIU'se open is,to alter the conditions out of which it spring~ 1 wil1 
illustrate it. If all the people were with one mind to declare that 2 and 2 
make 5 and our conception be that they make only 4, then, in lll'elE-r to 
f01','e tile people to your view, you cannot put the whole pllpulation into 
prisons. You will either have to lay down the law, that henceforth 2 and 2 
will he 5 or, else, to so improve your system of education that ~uch pf'rvcrtp.d 
arithml·tic becomes impossible. That would be the only coursp for ~01l. 
Now, Sir. we have been told in tIle most admirable speech by the HonourablE' 
the Home Member that the thing which has .actua11y necf)ssitatl'd these 
luwl; is thc civil disobedience. Sir, the Honourable the Home Member 'Very 
convp.nil'ntly selected to deal with tllis subject from the stagpof the ,civil 
disobedience. IJet me t.ry and make:my moaning more clear. I should have 
wiNllcrl the Honourable Member to have examined this situation from a 
little I'Itrlil!r stage. I should have expected, that in o,rder to !1"full justice 
to the suhject, he might have enlightened the HoUle with his views as, to 



what brought 'about the civil disobedience itself. If he'MeI gODe into the 
stilijlJ:lt ou tBose- lines, probably we should have ,had brougllt before· tile 
HYl~ fu,ctb and circumstances which forced the people to adopt th~ only 
weapou "hich is the weapon of the weak and the helpleu. Ooath'd alld 
opll'ell88d by foreign exploitation, under a system of governm'ent in which 
the people have got no voice whatsoever for all practical purpost's, do you 
blame them if they have resorted to t.he only possible remedy thnt they 
ooHld thhllc of' Would you have preferred that they shouid resort to 
violmlc(' and terrorism, a method which you and we jointly condemn T Sir, 
recently w(> heard some British statesmen say: ' , We should either govern 
IuCilia Cilr get out". (An Ho'ltourabk Member: 4< Who said that''') I 
eanoot give yOU the nam!', but if you look up your newspapers, you wiJI find 
that this t,ltiBg has been mentioned fairly often. (Ho1&01Wable Member. : 
" His W1JIIC is Churchill.") " We should ~ither govern India or get out." 
This is .... ·.kat that statesman said. Sir, my respectful and humble reply is: 
" You should get out". (Laughter.) If you have been reduced to lIuch 
a par;s that you cannot govern the country without l'2SOrt to Slldl. legisla-
tion, my hUBlble reply is : " You should get out ". 

MI'. President (The Honourable Sir Ibrahim Rahimtoola) : The Hon-
ollrable ::\JelDber should address the Chair. 

1I:t. B. •. Pari : My humble reply to that statesman is :" You should 
1M (Jut ". 

Mr. President ('l'he Honourable Sir Ibrahim Rahimtoola): The 
(!hnir tw,('s strong exception to what the Honourable Member says. Tile 
eMir tal~s it, it is not his intention to use discourteous langtUlge to the 
Chair. ',r];e Honourabl, Member must know that he ·should sa:.r:' "They 
sho\1ld /let out" instead of using the word" you". The HonQuuhlc Mem-
ber is using the word " you " in spite of the fact that the attention of the 
Honlln rabJe Member was drawn to the faet, that he sbould addross the 
Chloir. 

Mr. B. I., Purl : I apologise tl) the Chair if I conveyed any discourtcsy 
to thp- Chair. I did not mean" you ", but J meant the Government. I 
"I\"I\S referring to the Government that they should get out., 

JIr. Presiden' (The Honourable Sir. Ibrahim Rahimtoola) ': The HOJl-
oura1lle Member' sheuld use the word " they " and there will be no 'WH"-
eulty . 

•. B. B.. Purl : [t was never my intention and it could never have 
been meant to refer to you, Sir. < 

Now, ~ir, the only alternativp which I would ask th~ Govel'nment. tlader 
rhe eil'cl1~lUtta.nces, to follow is that they should retire. My rra.~1Jl is, that 
if th.flY CUOllot govern this country ,without the aid of such laws, i~ W'onM !>e 
hot.h sport.ing and honourable if they retired. For, I really be~lcve, SIr, 
that: this is no kind of governing at all. The present measure, If at all It 
becolues law, would come to nothing le88 than this, that WhoeVCl' d?es not 
love your policemen, whoever casts an unfriendly look on an offiCial Ilnd 
wh~vep. passes once or twice along the road where. a. third .coW!~ of an 
OffiCIal lives, to take oBly a few instances, sltall be liable to lDlprlsonment, 
etc. A ad the Gov.ernment, Sir, do not stop there. The Gonl:mwmt I~ke 
theRe offellces as cop.isabl~ all.Ci nou.J:,aUab16 oft43lloe&' OD par WIth :\ daeolty 
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or murder. Sir, is this legislation' I call it the prostitution ofleltisla-
Hon. No law has been yet devised, nor could it be ever devwefl whieh ean 
foree II people to love a Government and its agents, if they do llot choose to 
do so voluntarily. Sir, it would be sheer madness on the part of the Gov-
(:o11l11ont to expect that we should develop in us a sort of statutory nfrection 
!or the Government agents who go and subject our sisters and (bll~ht('l'iJ 
tlliathi chartres and. if weare forbidden to break their heads in retaliation, 
:ml'ely you do not expect us tolm'e thl!Jn. You cannOll: chung'l human nllttlre, 
no matter how many Ordinances you may shoot out of the armoury of Gov-
ernment. And here, Sir, I would ask the Government to pau'Je anll reflect 
and ""k tht'mselves a very simple question, " why are we reduced to this ," 
" Why art' we driven to have recourse to such thoughtless, childi~h lIud un-
heard (If laws' Ye~, why , " And they would be able to see in this pheno-
menon unmistakable triumph of Gandhism, the triumph of non-violent non-
c(H)peration. It is easy for the Government to put down for(!e ; for thut, 
they need no Acts nor Ordinances, but the great author of thi!!! cult of non-
,-iolent llon-eo-operation has boffled thE' Government and their statesman· 
ship. they hardly know how to meet thp. situation. Such a case has pro-
bably never arisen in thl' experit'nce of British Government. Their state!"-
Imm!!ilip is on trial and the present laws art' obviously the l'cStllt of th'l 
laboul'M of the best British political brains. Sir, never was a big~er moun-
tain in l'1hour and never was a smaller mouse born. Thes(> laws, I venture 
to 8111"niC fire no antidote to Gandhism. My first point, therefo}'('. is that 
th(· It':,!ifltation which the Government propose to introduce under the con-
dition'.! which are prevailing is sinlll1larly inapt and an inapproprillt(' mode 
o! accomplishing the object they havE' in view. Thl' course of the Gov-
t'l'JUlwnf; ill to abandon the coercive methodR and t.o Ruhstit.ntll palliative 
Rnd conciliatory measures. But that, accordin~ to the Honourllhle the Home 
Membp-l', j", nnthinkable. Bis argument is that that is t'!xactly what tIll' Cong-
rE'!>OiI tleJllllllds, and we should he playing into tht' hands of the Congt'(>ss if 
we concede these demands. hE' beli(>ves that th(> prestigE' of t.he Government 
will be very seriously affected if they conceded the demands of the Congress. 
Sir. it would be a singular piece of folly if the Government did not put 
water on their burning h01u'e simply bE'cRUst' that conrSf' was suggested hy 
an t'nemy. The great Welsh Prime Minister of England, who won the war 
for- the British people, ha8 once remarked. .. it is not what a nation gains, 
hut it i!'l what a nation gives that makE'S it great.". Rather than cling to 
SUell false notions of prp.stige, T woulif beg of the Government to create an 
atmosphere of peace and confidence and thus to save the country already in 
flflme!'l lly ahstaining from making laws wbich are bonnd to acccntuate the 
tronhle. 

The next point I propose t() take up is. to use the legal phraseology, a 
prelimitulry objection. In this connection I would very mueh like to know 
from the (}overnment why these. laws have been brou'ght into thi!! HOUlle 
R;t this ]p.tE' sta~ of the day. I am aware of the explanation whit'll the-
HOllI1Ul'llbll' the Home Member has given for it and 1 will examine it a little-
lah~r Oll. Let me, first of all, recall t.ht'! main incidents connected with tll~ 
iRlluin/! of thP.!le Ordinances. We will then be in a better position to Ilnnrt'~ 
ciatfl the answer and the explanation .which bas_ emanated from the Ron-
o\1rable the Home Member. I>m1ng the space of cloBe On a ~·ear. Sir, t~e 
cClunt.ry 11l1.1I been rnIed by Ordinl\nMB, most of. them were issued (lnrinit' 
last .DeJember and a few polBlDly in the month Of Ja1l1J8Ty this year. But 
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they were issued one after the other in liuch quick succelllion that they 
iU'~ted & !iOrt of suspicion in one's mind that it was intended to get them 
aUm, before something ewe happened. What t4&t something else could 
have happened was the coming tk!Bsion of the Legislative AlJiJ(~lllbly which 
wuto lIleet soon after the middle of January, l!:la~ ; and some unchllritab18 
peopJe would perhaps go the length of aaying that thel:\e Ordinances w(;re 
all issu.ed in hot haste lest the AJ:uiembly Se.Hsion might begin and, in order 
to awid Lhe odium of issuing these Ordinances while the Hou!f~ WitS in 
:)e&Sion, the matter was hurried throu&h and the whole lot of them were 
jijSuel1 beiore we came on the scene. 'l'hen, !::Iir, when we met, the SesSJou 
Wtnt Oll .i01' close on three months. There was not a whisper olbout allY 
Ord.iulUlcc whatsoever. We were not taken into confidence ; WI.! wer~~ not 
tllld ,Jlat in our absence certain measures, on account of cerWu emergeu-
cieli, bad to be promulgated; we were not asked to give our opinions 011 
thflir W61·jt.ll. Then, when the Session came to an end, within two months, 
i.e., in t1u~ month of June, we found the aeeond inatalment of these Ordi-
nances. 1'he period of the previous Ordinances having already expired, 
in thc month of June they were all promulgated again, and this time in & 
cOllbolidated form. The pOMition, therefore, between the AsscmbLy and the 
Ordinanees }>.ad been such as if somebody had. been playing a game of " hide 
and /ileek " with us. When we were in, the Ordinuces were out, Ilnd when 
Wtl were out, the Ordinances were in. That, Sir, has been the positiou &0 
far. .A.nd now we find that, all of a sudden, Government have done us the 
houour of asking onr views as to what We think of these laws. 

The Honourable MI·. B. G. Bair : Do you complain r 
Mr. B. B. Pori : You will presently know whetheJ" I am happy or 

otherwise. 
Sir, we are asked to look into these Ordinances, give our valuable opi-

nion to the GO'vernrnent and also our votes, and in fact we are asked to vali-
'date these invalid lawH, so that, henceforth, they may be Uisued in our name 
and under our seal. '1'hat. seems to he the programme of Govenunent ; Rod 
may I respectfully uk, why thill sudden solicitude for us? \Vhy is so 
much cOllflideration all at once being shown to us, The explanati('n which 
has ('lno.nated from my Honourable friend was contained in what he saiel 
while quoting the speech of the Honourable the Leader of the Opposition 
wherein he had complained that the House had been left severely alone by 
the Government ,.e these Ordinances and that, therefore, it wali in dt'fer-
(mce to (lur wishes and out of the delicate regard which the HOllle Member 
had for the Leader of the Opposition that he was now giving th~ IJeader of 
the OPl'osition and, through him, us, an opport.unity to look into these con-
fidential lllws. That, Sir, is the explanation. Let us for a moment 
('ltamine the coustitutional aspect of these Ordinances. Sir, the power given 
to tIll! Governor General, in certain circumstances, to i!!Sue and promulgate 
Ordinanoes is not intpnded to be a power which is to ov.er-ride the func-
tions of thp'Legislativt" ASRembly which primarily has the ri~ht fmd privilege 
of hl)"ing down the laws for this country. The power gIve!) to th~ nOY-
el'UO)' (telleral is an " occasional" power, an emergent power. Tt}!OI sub-
jeot to cort&in conditions one of them being that there mnst be an t"mer-
KClley beforc.> an Ordinanc~ can be issued, and the second condition, which is 
v(~ry significant, is, that the Ordinance so issued shall.a~tonlnticaUy (It'~He 
to fllnotion after the period of six months. These condlbons are extremely 
valuable and helpful in properly interp.reting .sec~on 72 I)f the Govern-
ment of India Act. The fact that anOrdlDance 18 not allowed to go beyond 
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six mOnths itself' shows that the Act ·&IltIClpat~t~at wJthm thatp~ 8t 
any 'rlltetbere was bound to 'be at least sonte Ses8lOIlof the proper le1i11a· 
'tivc bolly. It, therefore, follows, that if the ~overnor .GeUf:l'lll.C8!l e0l!-
veiiieritIy wait. if t11e eircumstan?esof the occasJon perDUt, 'he should ~l
Ullrily wait and leave the matter m the hands of the AeaembJy to clt'III1I'lth. 
It Jllustof course be conceded that we cannot go 'behind the findillg81ld 
the opinion of the Governor General. His opinion 8S to 'Whether there did 
or ilid not exist an emergency and whether that emergeney· 11'88 adequate 
'or not, is final and be is the 80le judge of it. Both eommou courtesy, -as 
'well as the spirit of section 72, demand that if any emergeBcy measure is 
. prolliul~ated' by the Governor General in our absenee, 'W.e shottld be- appria-
ecJ of that fact and ·the matter forthwith placed before the Assembly uad. 

. 'ourol'inion obtained. That this is not an extravagantintC'rpretation of 
Utis very important provision would be apparent from the course f.,llow~ 
by the previous GovPl'tlor General (Lord Irwin) under precisely identinal 
eirClnustnn~es. I aID referring to the attitude which Lord Irwiu took with 

'regard to the Press Ordinance which he was 'compelled to issue ·according tn 
. an emergency which had been cr~ted about a month or 80 before the .As-
ilembly met in January, 1931. The passage to which I am going to l'efer 
iY.!Cill's em ra:gc 46 of the ASSPlubJy Debates, 1931, Volume I, and lam read-
ing from the speech of His Excelh'ncy the Viceroy which he delivered in 
'this House at Delhi. 

[At this stage Mr. President (The Honoumble Sir Ibrahim Rahimtoola) 
vacat.ed the Chair, which 'Was taken by Sir Hari Singh Gour,} 

'His Excellency said : 
" A little 1_ thlUl 1\ month ago I felt it my duty to have reeoul'le apia to 

the lIPecial powers which I took last year for the better control of the preu aDd' of 
uuufhoriaed Dews sheets and newspapers and for dealing with persona ·who may 
iDsti~te others to refuse the fn11l1ment of eertain lawful obligatio... hi. 40batr 10, 
I apreued my regret "-(1 tl!OuId ""'lie HOUIIe to fllMk t."e tIIOf'dI)-" that .the 
urgent utare of the emergeJlCy which neeessitated the promulgation of this OrdiDaDcfl 
did not allow me to wait till the meeting of the Central Legislature ; but I indicated 
the intention of my Government to bring theBe matters before the Beuae at the 
earliest oppc:JrtWlity. That intention we now propOlle to carry into eA'ect byiDtro. 
dueing legislation on thoee two subjects forthwith." 

'l'here£ore, it is clear that these po\vers have been given for a very 
limited purpose on very special ()(~casions and on eonsideratioll8 of eon-
,\'enience only. When we are not in Session and when the Assembly ean-
!tot eonveniently or expeditIously be summoned in order to deal with a 
particular emergency, the Governor Gflncrnl's powers eome in. That 
being the case, it appears to me that the real 8ituation which has ,been 
created now is something like as follows. Some days ago, in answer to 
" starred question put by Sardar Sant Singh, we got a very valuahle 
answer from the Honourable the Home Member. TIE queetion related 
to this : 

., Did the Government of India obtain an! legal opinion with regard to· the power 
of the Governor General regarding his issumg for a second time the OtdinU.'88 
which had juat espired after their statutory period '" 
The ans\ver vouchMafed to us was that the Government of India did 
obtain such opini(ln. Asked if they wel't) willing to place it before the 
House, the answer given wa~ that the Government did not think it safe 
or 'exped,ient to do 80. 
" 'l"be lIonourable'Kr.1I:. G. Ba.ig : No ; may I e1plain' 'l'he.opiaion 

I of~he, Law 9ftlcers' of the Cl'OWn is always 'regard~ 8S 'col1fldentiaband 
i~ \rever' publIshed. 



Mr. ... R. Purl: I apologise. The fact remains that that opinion 
~ ~o~ ~lljolo&otl to t~c HOUl~e :. whether, on the ground. of there being 
any pfJvilege or sanctlty attachmg to it, doe& not nUl.tter. nut it i., a 
sealed boo.k so far as we are concerned. But that does not prevent us 
from u~guing that had tJlat opmion been in favour of the Government, it 
would. ~ve been broa~c~ted. ttlI over the country. The fact, tbat ~ou 
ure Chllgmg to that OpIDJOn and that you cannot afford to disclose that 
up.inion, speaks for itllelf. Therefore, you canllot blliwe UIS if in the 

. eireum,ta.nces, we afiSUDle tha t that opmion and every inch of' it mUlit 
have been agaiIlBt you. . . . 

T.b.e Honoura.ble Mr. H.G. Baig: I do not wallt to interrupt the 
Honourable Member; but the conclusion is entirely contrary to thl! 
point that I have just made, that the opinioll of the Law Officers of the 
Crown is always confidential and that, therefore, he is entirely unjustified 
in drawing the conclusion t.hat he has done. 

Mr. B. B. Purl : It may be confidential, but I am not aware of any 
rule which would make it impel'ative for the Government, WIder a'ny 
cU'cUDlstances, not to disclose that opinion. I do not think tllat they 
~vould be doing anything sinful if they di8Closed it. . . . 

The Honourable Mr. H. G. Ha.ig : If I may make the point quite elear, 
the opinion in fact was in fayour of the course that was taken. 

Mr. B. R. Purl : Well, I have no help but to accept this explanation, 
belated as it is. We put supplementary questions, but in spite of our 
efforts we could not succeed in extracting anything regarding this con-
fioeutiaJ opinion, and now, for the first time, we are told that although 
it if; an invariable rule not to disclose fouch opinions, yet, for the purpose 
of the present debate, the Uovel"llment tell Ufo that that opinion was in 
their favour. . . . 

The HODOurable Sir Brojendra Mitter (Law Member) : If the 
Honourable Member's contt:ntioJ) be that the Government action WUtl 
not in accordance with the law, ~a~ it not open to him or nny other 
ll~wyer to challenge the validity of Govf!rnment's action in a court of 
law Y 

Mr .. S. O. Sen (Bengal National Chamber of Commerce: Indian Com-
merce) : How T 

The Honourable Sir Brojendra Mitter : How 7 In any prosecution 
under the Ordinances the point could be taken that the Ordinance was 
ultra vires and, therefoM, no eonviction could be made. 

Mr. S. O. Sen : The judgment of the Privy Council will stand against 
that. 

The 'Honourable Sir Brojendra Mitter : That is not. the point. )ir. 
Sen has entirely missed the point. The point made by Mr. Pori is this : 
that the promulgation of the second Ordinance waA illflgal, because the 
period of six months being over the Governor General's powers were 
exhausted. If the second Ordinance wa~ illegal, that MuM be ch~lleDged 
in any trial under that second Ordinance. 

111'. B. ,R. Pari: I think the matter does not admit of any elaborate 
discussion. The class of people, who have been convicted under these 
Ordinances, are people who have throughout non:-eo-operated. ~ith ~he 
Courts: they have lest all confidence in your system of admlDlStratlon 
,of jU8tiee: aDd. therefMe, they are not resorting to their ordinary remedies, 
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that is, of raising those points either in the original CoUrt or in the 
appeal Court or carrying the matter to still higher Oourts~ Agaiu"the 
Privy Council, in Hhagat Singh's case, have ruled that 80 far as the 
question of emergency i", concerned, the Governor General is the sole 
authority Bnd his opinion is final and conclusive. At the same time, it 
is quite possible that the question may be raised at any time ; but having 
regard to the fact that most of these people are non-co-operawrs who 
are aflected by these Ordinances, it seems to me a natural explanation 
t.hilt the legaliqr has lIot been tested. . . . 

The Honourable Sir Brojendra Mitter: Certainly my Honourable 
friend is aware of volunteer lawyers in political casee. 

M.r. E. O. Neogy : II .MI'. Puri is arrested under the Ordinance, it 
might enable him to tetrt its validity I 

lIfr. B. R. Puri : Even now It it; not too late in the day ; the validity' 
of these Ordinances might still be challenged and might still be tested-. 
Therefore, you cannot possibly build up any argument upon that. 

The Honourable Sir Brojendra llitter : Weare not building up aBI: 
argument. 

Mr. B. R. Purl : The point that 1 was urging before the House, when 
1 Willi mterrupted, was ..... . 

The Honourable Sir Brojendra Itfitter : I am sorry. 
l'ttr. B. R. Pun : What is then the position of this House with refer-

ence to these Ordinanct'8, the second lot of Ordinances in particular. It 
appeal'S that while in the past we have been totally ignored by the Go\"-
til'Dment, Wt~ have now for the first time been asked to co-operate with 
them and to assist the Government in legislating on the lines on ~hieh 
the Ordinances proceeded. I snumit that that is nothing short of add-
ing insult to injury. I maintuin that having been contem.ptuoWli~· left 
alone, we will ask the lto\"ermllf'ilt that the course which they were ad vised 
to follow on previous occasions shollld Of' ('.ontinued ns it is a speedier and 
an easier method of legislatinK. 

The Honourable Mr. H. O. Haig: Does the Honourable Member prf'-
fer a third Ordinance , 

Mr. B. R. Purl : I do. 
The Honourable Sir Brojendra titer: IH it not shirking respon-

sibility , 
lIfr. B. Jr.. Pun : No. 
Mr. O. S. Banp lyer (Rohilkund and Kumaun Divisions: Non-

Muhammadan Rural) : Why should we take your responsibitity , 
Mr. 8. O. 1Jitr&: (Ohittagong alUl Rajshahi Divisions : Non-)(uh&Dl-

'tnadan Rural) : For Round Table OOnferences you choose your own 
, men, ~ut for legislation of this, sort you want our assistance , 

Mr. B. R. Purl : Therefor(', in view of the Government's pasi con-
duct, in view of the treatment which was meted out to us, it can hardly 
lie in the mouth of the Government now to turn round. and ask for onr 
help. As a matter of fact, to avoid inconsistency out of the two cOUl"8fi. 
namely, either to present a Bill before this' House or to issue an OrdiD.~e, 
the Government should straightaway eleet thtl lattereourse.' After all, 
the fonner iF! a far mort' r.11mht>rriomf' one. The 'Government··ha.e' t.o· put 
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u~ wi.th uncharitable criticism, ~eal' very many unpleasant things, from 
this side of the 1I0USp.. Why give the",e people an opportunity to make 
noisy speeches, why take the risk of getting a measure defeated when 
~th one stroke of the pen you ean i"'8ue any number of Ordinances which 
would be good for six months, but, if necesRary, they could be renewed 
a8 often as required according- to yonr view oC the law. Why, then, Sir, 
do you come to us, It seems that some good has come out of this eviL 
At any rate, we have now b(el'. able to discover a remedy to get rid of 
thil!lLegialature. . 

r At this Htllge Mr. President (The Honourable Sir Ibrahim Rahim-
toola) resumed the Chair., 

Henceforward no Government measure need ever be brought into 
t hi", House. Thi", House will only be reserved for discussing measures 
like the Sarda Act or the Hindu Marriage Bill. The Government have 
now got a clear cut course. They say the opinion is in their favour, 
that is, in favour of the course which they have followed. If this is so, 
then the matter is simp1i1led·-the Governor General can issue and keep 
on re-issuing Ordinances every six months. . 

'!'he Honourable Sir Brojendra Etter : No, Sir; that il; not the 
position. 

1Ir. B. B. Pari : Then I take it tha.t the opinion with regard to the 
second point is against the Government. . 

The Honourable Sir Brojendra Mitter : The point which my friend 
formulates wall never placed before anybody for opinion. The point 
that was placed before the Law Officers was quite ditTerent. 

Several Honourable IIembers : There was no opinion in favour 01' 
against it. . 

Mr. B. B. Pari: Sir, by the time we have finished, I do not know 
what would become of this " opinion ", as I find there are changes and 
changes and changes made in the statements. We are now told that that 
opinion was with regard to certain other matter. (Laughter.) In any 
1:8se, there is no doubt that, whether that opinion related to this particular 
matter or to some ot.her allied matter, the fact remains that we were not 
<,unsuIted. The truth appears to be this that the Government have now 
realised that they have committed a constitutional blunder, and, !iaving 
reconsidered their position, they do not again want to take the odium of 
ilo;Ruing and re-issuing these Ordinances time and again. They hav.e come 
down, having realised their folly, to ask us to convert those Ordmance!; 
inl0 an Act. OtJaetwrise, if they ,vere confident that what they did was 
('O)'l'('ct and constitutional, t.hen where is the point in coming before this 
House and to ask for ita belp T Sir. to say, that it was in deference to 
lhe wisbes of any Honourable Member that this Bill has hee,! . brou~ht 
forward, is an idle explanation. It would not carry any conviction ,,!Ith 
~I.ny of liS. The real «planat.ion seems to be as I have vent~red to outline. 
r h{' Government, it would seem, are now on t.he horns of a dilemma. They 

bring this measure before us, but, at the same time, they are not pre-
)lltred to acknowledg(, that the previous procedure followed by t.he~ 'MiS 
const.itutionally wrong. If they admit it, then it would aut.omatIeally 
follow that they shou1d from tomorrow open their prison gates and release 
all thoeepeople· who are now undergoing sentences, illegal &entences, under 
the' Ordinances they have promulgated. It is in order to save. themselv~ 
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from that situation, that they C8Dl1ot now atr:0rd~ like l1o!1est pe~ple" to 
~dmit that their previous course was not constItu?onaIIy rtgh~. In or~er 
to put a cloak over it, in order to get their pre~oU8 a~ts validated~ tbq 

. come to us asa last resort. Sir, they should know what the reply can be 
under the circumst.ncea. 

It may possibly be urged that the reason,why they have QOme, to us 
now, is, because the Government want to have this measure puaed fbr. an 
unlimited period. Even that., I submit, is not a very sound explanatIon, 
b£'Cause, as I have endeavoured to point out, according to the interpretation 
which they have put. upon the powers of the Governor General under 
section 72, they are not confined to any time limit. 

Again, Sir, as has been pointed out by one of my Honourable colleagues, 
where is the necessity of pas..uDg these laws at this juncture' If we refer 
to the Statement of Objects and Reasons of this Bill, we are assured that 
the civil disobedience movement has been considerably controlled. What-
~ver may llave bt'en the situation at the beginning, it has vastly improved ; 
in fact, if there is any truth in the repeat.ed assurances which the Secretary 
of State has given to the British people at home, the movement hal; 
c>otnpletely broken up, thE' Congress has gone to pieces, and the cloudshaVl' 
all disappeared,-if that is a true statement of facts, and the Govel'lUhent 
ought to know the extent of the aceuracy of these 8Il8ertiODB, may 1 II1lbmit 
that that would be a justification not only not to perpetuate these laws, 
but, on the other hand, to repeal the existing Ordinances. If and when 
tht' movement revives, Government could easily issue an Ordinance. Wlly 
ask us to put on th(' Statute-book measures of suh radical character fol' 
all time to com«:. when the situation is 'far 'ea.'1ier , 

Now, Sir, with regard to certain clauses of the Bill ..... . 
The Bonoarable Sir Brojencira Kitter : Before my Honourablr 

friend proceeds to the next topic. may I ask him-I have been waiting aU 
this t.imt' to know-what his preliminary ob.iection is. It would help us 
very much to deal with the matter if my Honourable friend could formulate 
nis preliminary objection to the measure. 

Mr. B. ... Purl : :My preliminary objection was thill. As ,I pointed 
ont at the very out~t. I wall very curiou" to find out what had led Govern-
lDent to bring these Ordinances into this House at this time, and I hav(' 
urged that the GovernmE'nt should continue the procedure they had them-
se]ves adopted, why worry us. 1 submitted that the introduction of these 
Ordinances into this House wa.o; not intelligible to ns. 

Now, Sir, cominll.' to tbeaetual merits of these laws, before I deal witb 
them, J would like to ask you to consider one or two main points that. 
occurred to me with regard to the general policy of this Bill. The first 
point which 1 would like to ask you to consider is the one relating to clause 3, 
you will find the Tanguage ..... . 

Mr. President ,(Th.e Honourable Sir Ibrahim Rahimtoola) : Is it too 
much to expect the Honourable Member to givE' np the ulle of the word 
" you" , ' 

Mr. B .... Pari : With due apologies I tJ!1Vllt the Chair will a~cept lilY 
UIIut'ance...... . , '. 



Mr. ~ident (The Honourable Sir Ibrahim Ra4imtoola) : I have 
tlccepted It. ° 

Mr. B. B.. Purl: I have unfortunately got into such a habit· I am; 
l.r~ ing to improve. Proposed new section 164A under claUle 3 reads': . 

," Whoever bldu("ee or attempt. to induce aay publie servant to m.regard or fail 
in his duty .. lueh IIWVlULt shall be puniahed with impriaOD.lll8llt for a term which ° ~1 
extend to one year, or with &le, or with both." 

Sir Muhammad Yakub (Rohilknncl and Kumuon Divisions: Muham-
madan Rural) : On a point of order,Sir. So much talking is going on in 
this corner of the House that we cannot listen to the Honourable Member '8 
speech. 

Mr. President (The Honourable ~ir Ibrahim Rahimtoola) : Whenever 
the JlOise has reached the Chair, the Chair has called to order. The Chair 
tl'1lf:jts that Honourable Members in talking to their neighbours will speak 
so low as not to disturb their colleagues. 

Mr. B. B.. Purl: Now, the two provisions, which I particularly wish 
to deal with in order to make out the point I have in my mind, are thosu 
contained in clause 2 and clause 13. (An Honourable Memb8r: .. You 
dIljd clause 3.") By mistake I referred to clause 3, I meant clause 2 and 
clause 13: You will find that these clauses are supplementary to each other. 
Clause 2 says: 

,. Whoever dillHulldes or attempta to dissuade the public or any person from 
entering the Military, Naval or Air eemce of His Majelty shall be punblhed ..... " 

There is an exception to it : 
•• This provision does not extend to the Calle in which advice is given in pod. 

faith for the benefit of the individual to whom it is given." . 
This 'is, Sir, clause 2, and if we turn to clause 13, we will find cor-

responding provision regarding police service. The object of these two 
pro,·isions is identieal. One refers to the police service exclusively and the 
other refers to the military, naval and air service. The ~ssence of the 
offence lies in the fact that if anybody dissuades the public or any person 
from .cntering these services, he is. guilty of the offence created under this 
proposed law. Now, the point that I wish the House to take into consi-
deration is this. It is obyious, according to the wording of these sections, 
that. the moment it is proved that anyone has advised or dis.·maded any 
individual from ° entering the police service or even attempted. to do so, he 
has committed this offence and he is guilty under this section. I maintain, 
Sir, that this violates the elementary principl(' of law, namely, that in this 
ease the burden of proving his innocence has been placed upon the accused 
person. All that the prosecution need prove is that I have dissuaded a 
person from entering a service and I can only escape if I proVe my good 
faith. Otherwise, in the absence of my taking any steps to bring my case 
within the exception, I am guilty under this section. Now, Sir, I will ask 
you to consider whether every advice or persuasion is per se actionable. 
Mere advising a person not to enter the police service should not be penal 
unl~s something else is proved, for example, if this advice is given with a 
sinister motive. An advice may be a perfectly bona fide one or it may be 
a mischievous advice. Why should the prosecution be given the advant-
age of having a presumption made in their 'favour that in the absence of 
the accusp.d proving his good faith, it shall be assumed that the advice given 
was with a bad motive. This, I submit, is contrary to fundamental prin-
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ciple of law and .places an accused person in a very d~sa~vantage~'!lS. ·POSl-
tion. There is tJ.() d~itiOll. ~'teb in the eltplanation ftl to what good 
faith 1s. No\\'. 'tbel'ldtitim of &~ittent aha OU1 notiorta \¥ith regard to 
~d falth i'di~ht dUPer oonaiderably. I might honestly believe that it is 
not a lll.udabie thin~ for a p@tRO'n to enter the poU~ .. ,,~ in orQer to 
promote the working of a system ofGo~!)tnnu!flt... ' . . 

.... PrMident ('rile Honourabl(' Sir Ibrahim Rahimtoola) : How 
lb. iB the Hooom,oable Member likely to take Y 

Mr. B. B.. Puri : About an hour more. 

lb. PreIkleat (The Honourable Sir Ibrahim Rahimtoola) : AB the 
abject matter, which is now under the consideration of the House, is very 
important, the Chair proposes not to take up qaeltiOD.l either to-morrow 
or the day after, so that ODe hour each day will be saved on that account. 
ltonourable Members will not be put to any inconvenience, all it is not 
inteftded toprUrog1le the House but obly to adjourn it. Noti~ of qUeB-
ttlliff.; whidha'te noW Olit'lrtillidin~ "ill be aM'ftred later Gt1. 

' •.•. II- ..... : Ktl,. I 111_eet that thf:'ge IItatted questions may 
be treated as unstarred and replied by Government t 

..... ~_ (¥1M; -'lonowable Sir IlH-ahim I~iJDtoola) : That 
15 would prevent the putting of supplementary questions. P... The Chair should like to bow whc!ther any Honourable 

~bt!'r objec~. 'I'hose fto I1bjeet ,"11 pl@Ue fiRe in their !leatli. 

(MI'. S. C. Mitra aad Dr. ZiaudctiR Ahmad 1'08e ia their places.) 
•.•. '0. 1Il\ra : 'fay I e~plain tHy position' 1'he tight of putting 

qttesdl1bs is 1:1" only Stlbstantilll tight that \te enjoy, 1fhieb hi tnare effective 
than these dl!bates, beeanse in inf;et't)eUation we get IItnne reply whereas all 
ftl~lff' 'hills may be ~et'ti1led and the RfI!!I<)lutions are ftlt!tely l'ecotnmendatory. r S11GGest that \Ve may be e1Dpo~ei'l!.1 to change OUr starred quelltions into 
Hmtarted ony, 110 that we may get some reply, rather than wait for another 
~b tnonths to get a reply to these questions. 

Ibo. ZiauddiD Ahmad (United Provinces Southern Divisions : Muham. 
mandan Rural) : On a point of order. The qU8lttiobs that ha'Ve accumu-
lated ate so many that it will not be poesible to finish them this term ev~n 
though we may have th'em every day and if we carry them to the November 
gElleion. I am afraid, there will be 80 much accumulation that .e will Dot 
be able to finish them even in the November SeBBion. 

~. Preaidtnt (The 1I0nourabie Sir Ibrahim Rahimtoola) : Honour-
able Members ate aware that that will mean an extension of this Session. 
: Sir Sari .... h ,Qow: May I make a suggestion' I suggest that 
Honourablp. Members who are anxious that their questiObll should be 
enswered forthwith may illlDlediately give notice to t~ e1feet that their 
starred questi0D8 may be treated .. UMtarted. 
.. .. ••. (1. Mltn. : It it ()nly the President witt) CMl do it. Othel"W'ile 
ClO\TerDlllebt will Nq1li~ fresh noti~ for ~ da".. 
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111'. 0&1& Pruad BiDgh : Some Honourable Membel'l!l are anDOUI to. 
go away and I strongly deprecate anything done by some gentlemen in 
order to facilitate their own personal point of view. 

Mr. PreIIdat (The Honourable Sir Ibrahim Rahimtoola) : This is 
a matter of public interest. If Honourable Members have gi?en notice of 
qUf'stions and replies are due, I think they are entitled to claim that . such 
replie!l should be given. It is a. matter of the convenience of the whole 
House. The Chair is willing to accept the suggestion of the Leader of the 
Nationalist Party. If Honourable Members write to' Government giving 
the numbers of those questions which they wish answered immediately the 
Chair feels confident Government will furnish replies treating them ... 
unstarred questions. I think that ought to satisfy the House. 

lItIr. I. O. En: We are satisfied. 
lItIr. PreIideIlt: The House will now adjourn till 11 o'clock to-

morrow. 
The Assembly then adjourned till Eleven of the Clock on Tuesday .. 

tire 27th September, 1932. 
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